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2769
LOK BABHA

Tuesday, August 31, 1985/Bhadra 9.
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Road Accldents in Delhl

+
Bhrl Warior:
Shri Prabhat Kar:
Shri P. C. Borooah:
Shri Bishwanath Roy:
Bhri Bagri:

lshrl D. C. Sharma:

Bhrl Kapur Siogh:
Shri Solankl:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that acci-
dents on roads in Delhi are on the
increase;

(b) if so, the reasons therefor; and

(c) the steps taken to prevent
them?

The Minister of Transport (Shri Baj
Bahadur): (a) to (c). The information
required has been given in the state-
ment lald on the Table of the Sabha
In reply to Starred Question No. 1032
on the 2Tth April, 1965,

Bhrl Warlor: In view of the fact
that accidents on the roads of Dethl
are on the increase and never on the
decrease may 1 know whether Gov-
ernment have taken any special
steps?

Shrl Raj Bahifur: Some of the
steps which have been taken have
been indicated In the answer. The
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speclal steps are widening of the
roads, proper education in road
traffic, strengthening of the wmobile
traffic patrol, etc.

Bhrl Warlor; May I know whether
there are still many narrow strips on
the main trunk roads in Delhl, espe-
clally before the Safdarjung airport
and other places where accidents of
a very serious nature take place quite
frequently? If so, why did the Gov-
ernment delay the widening of roads
in those parts?

Shri Raj Bahadur: We have under-
taken a specific programme and some
of the steps in it have already been
implemented. We have widened o
number of roads. Apart from that,
e number of narrow and congested
roads have been closed for heavy
transport wehicles.

Shrl Bishwanath Roy: May | know
whether the steps Indicated in the
statement have been effective in
reducing the number of accidents?
It so, may I know whether more
stepy are going to be taken in that
direction?

Shri Raj Bahador: We have taken
some steps and, to the extent pos-
sible, they are made effective.

oft armft - feet # geRTE WY
aTETE A 1961-62 & HEEA ¥
1000 Tt &, WYT T al¥ ¥ A
piqd&wﬂmﬂfm’ii
7t quniz ¥ o § o M foen &
gfert ¥t a1 arergferaa § e 1 o
q og ATEIE ) § W o 7w
aéreT § T €1 &R FO RN WO A
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9T wwEe A gfaw A 2w w1y
far w@dr 7

ot T Wy ;AT wEAm
WG A R@r gmm grREE &y
aEg WY @1 1962 §F 7270 4t
q% 1964 W AF  TT 8004
gt & dfre gmdr wmard At § 29
W@ # 31.6 99 aF | G &
wE 3 A Afgvew 97 avzs @ ag W
qr ¢ 60,300 & 89,400 AW | TIAT
T 1/3 % gae Ahwen A
g9 & WIT 21/, aT@ g7 gaIE gHT
& sri # & oWzt argae W
afgwen 777 § o7 Tgw TN AW
T omr § agt gz (4T aa
R AT ErEaTa 93 wwa £

st ATt ;. wwma WERY,. ...

oW WERE 5T O A FAd
w7 & fis dffmErs e @ & Al
XA ¥ QfFqdZa w1 a7 87 @1 AT FHAT

ot armft : A wFAT 7f Ar fR
ai 91T grram oF g Waat & &
& a1 g *1 awg gfae w1 amwghag
[ 4]

oW R €7 %1 3wy gfew
wr mwgfraa ot § 1 Tt AfgEew
W T W gt AT agr g

Bhrl Kapar Singh: In the statement
laid on the Table on 27th April w
reply to question No. 1032, it was
stated that:

“Delhi Transport Undertaking
bug drivers have specially been
made consclous of the need for
careful driving.™

1 want to ask whether Government
are aware that the main cause for
accidents in Delhi is not ignorance on
the part of bus drivers but lack of
road discipline on the part of trans-
port bus drivers and scooter drivers
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and, if so, what special steps Gov-
ernment propose to take to curb that
indiscipline?

Shrl Raj Bahadur:; In all these
accidents there is negligence and
olher contributory causes. One can=
not exactly be certain that it is due
to only one particular cause. Bul the
fact of the matter is that all proper
methods of educating the bus drivers,
the pedesirians, the scooter drivers
and cyclists have heen undertaken
and as many as 40,000 people have
been directly subjecied to a type of
intensive traffic training.

Shri Kapur Singh: It is not educa-
tion but deterrence 1 am hinting at.
They are not lacking in knowledge
and skill but goodness of will.

Shri Basappa: It was glated by
the hon. Minister that narrow and
congested roads are being closcd
down for traffic. May 1 know
whether something is being done to
widen them instead of closing them
down?

Shri Raj Bahadar: “Narrow roads
or lanes which are flanked by high
and stately buildings cannot always
be pulled down. They have to be
closed for heavy vehicles,

Shrimati Ramdulari Sinha: May 1
know whether there is any proposal
by the D.M.C. to colour the electric
poles on the roads on the model of
Tokyo and New York to decrease the
number of road accidents in Delhi
and, if so, what progress has been
made so far?

Shri Raj Bahadur: That is a sug-
gestion which I will bring to the
notice of the Delhi authoritles,

Shrimati Savitri Nigam: May 1
know whether it is a fact that a8 num-
ber of accidents in Delhi take place
becasusze of heavy drunkenness and
the fact that many of the people who
drive vehicles after taking liguor are
involved in the accidents and, if so,
what is the percentage of such
accidents and what action has
taken?
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Shri Raj Bahadur: [ do not have STATEMENT

the exact percentage of accidents (a) Against the total import prog-

caused by drunkenness, However, 1 ramme of 350000 metric tons of

am deeply conscious of the Ver¥  Niirogen for 1965-66, the expected

Intensive and very sincere and earncst
efforts being made by the hon, Mem-
ber for prohibition.
st wTiw | gw) AT
wWiT W & aganar fe §7 @36
<1 &1 o @ & 0 & arAr Sgar
g fr guft fesar & ayei w1 9
WA KT §I7 ACET OO0 AT WFE 9T
wrel &1 09 fear @1 @1 & At
o wIrs & qATfaw 9w ga w1iwe
%! fFay gaa # qU ®T @ET 1

o wEEg : §g Al S9ar g
T

ot T wgwe . Wt gw faer
oqTel @ & |THT K AT FT FEF
g ot ww & fa sy w9 § wt
e &7 3 & wifg7 @ g feest
¥ m7 warar grm o afer At faen
¥ agh aTer 9w T § 0

Import of Fertilizers from U.S.A

+
Shrl Yashpal Singh:
Shri D, C. Sharma:
"} Shri Raghunath Singh:
| Shri Onkar Lal Berwa:

Will the Minister of Food and
Agriculture be pleascd to state:

(a) whether it is proposed to Im-
port 350,000 tonnes of fertilizers from
the United States this year;

(b} whether any agreement has
been reached in this connection; and

(c) if s0, the main features thore-
of?

The Deputy Minister in the Minls-
try of Food and Agricaliure (Shrl
Bhahnawaz Khan): (a) to (c). A state
ment is laid on the Table of the
House.

imports from U.S.A, are of the order
of 134.290 tonnes of Nilrogen,

(b)Y There is no =cparate agreement
between the US.A and India regard-
ing import of fertilicers as such from
U.S.A. Fertiliser imports from U.S.A.
are arranged against the US. AID
Non-Project Loan Agreement No. 380-
H-138, under which commodities
other than fertilisers are also cligible
for financing.

(e} A copy of this agreement dated
17-6-65 has already been placed In
the library of the Sabha. The loan
advanced under the aforesaid agree-
ment is repayable over a period of
40 years, with a 10-year grace period,
The loan carries an interest of 1 per
cent in the first ten years and 2)
thereafler,

oft qwuw fay : ¥7 w=rEz W)
&aT § vt gt fw s are
7 71 %€ gyrIz § s gt Al
® w7 TAT I WAL EWIIC AN
qer g fe mr sa ¥ & 50 & ALY
frwra &< &40 & = fear oy oY
&1 wTEl §TET gOwIT @y 97 ad
®T @ A 9 qigar & S
sigar § s 5ar g & i we
wwpare 323 fe § ) wre g3 fed
& @Y g7 ®ry & w7 ANt 1 W@ Y
foa & 5 ag w731 a9 9@

wt wrgaTy Wt 0 "0 & 9Te
wgT g wiwE A7 § W7 wne, veew
WEPW, W7 WG & a1 WA
wrer &1 waersr & far & agh o
T[T A¥AT §

wws AERE ¢ Q1Y §1 %) qAT
;FETLr Tdad

oft oam fey €2z wre
oS oFr WfET T A X qA A0 § 5W
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w AT aft franr f& feaar soar
70 9T wh rm o g frer W
feaar gz @ g

oft vy fog : g g

off gy wt : 7 waT @
WYz & 1 9gF Tw &9 w1 w1 q
aft &, gt xw w40 w1 1 O &< Y,
79 & a & 7 = & 20§ 740
& 5 W A A RS gaT g

ot qara Tag : 97 g7 W07 W hE
g aw 7 & A1y 23 @ ol g
o

ot g Wi ag a1 3 @A

it vqamy fag : W w1 @1 AW
ATy A FK ATIWMFITE N THA H )
qG 34 AT A A9 UAGOE ¥ A
w® & | WA mavwar #1ogfr s
¥ g

o qgAaTy Wt o Ty A A
& A anaar & e gagiefemen
Jo THe TTo WTie §, A4, FATI,
€07 4T Fo To WTCe § 1

Shri M. L. Jadhav: May I know

whether any complaints are made
that fertilisers are not supplied at
the proper time?

sft oA @t o 3z qhaen
i A o g we gar ®1% fawraa
"l gty

ot foyw aroam: A w @ ® fad
wrqd #37 s fear § 7

o s o AET gHTL AW
§ 148 fafqar &1 T g &w il
§srEr el T AT TR
g | g ®W AT ST § A TRD
gt frw s asi s @ AR
w1 oA R AR
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Bhrl Buta Singh: In view of the
scarcity of fertilisers, may I know as
to what steps the Government pro-
pose to take to distribute the fertill-
sers to the farmers at subsidised
rates?

Shri Shahnawas Khan: There are
two different questions: one is scar-
city and the other is subsidy. We
are trying to make up the shortfall
in the production of indigenous ferti-
lisers by imports. For the subsidy
the matter is being considered.

Bhri Hem Baruma: If it is a fact that
there had been a slowing down in the
arrival of imported fertilisers during
the first half of this year, which re-
sulted in the slowing down of the
supply of imported fertilisers to the
farmers, may I know what steps Gov=
ernment propose to take to ensure a
steady supply of fertilisers 1o the
farmers even if the fertiliser is im-
ported?

Shri Shahnawaz Khan: There has
been no aporeciable slowing  down;
fertiliser is arriving and is being
distributed.

Shrl Hem Barua: May 1 bring to
the attention of the Hon. Minister a
report appearing in “The Statesman”
this morning in which it has been
specifically stated that during the first
half of this year, there had becn a
slowing down in the supply of ferti-
lisers?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): As the
Deputy Minister said, it has started
arriving now. I agree that there was
a slowing down in the beginning of
the year and that is why we are now
trying to get inlo long-term arrange-
ment, so that the shipping may be
done properly and the fertilicers ar-
rive in time. Steps are being taken
for this purpose.

Shrl Hem Barua: When a specific
question is put and when the Minister
is present, why is it that the Deputy
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Minister, who is ignorant of the posl-
tion, is allowed to reply?

Shri C. Sabramaniam: I do not
think the Hon., Member is entitled to
say that the Deputy Minister ls ig-
norant.

Shri Surendranath Dwivedy: He
should have got up immediately to
cerrect the Deputy Minister.

o ar . TR WERW, g4

QF STAEqT AT 96 § |

8hri Ranga: The Deputy Minister
s2id that there had been no appre-
ciable slowing down......

Mr. Speaker: Order, order. There is
nothing to be very much excited
about. The Deputy Minister has ans-
wered and the Minister has supple-
mented it. There was slowing down
sometime ago, but now it has started
arriving,

Shri Ranga: All 1s well that ends
well. But at the same time you are
here to direct us as well as to direct
them. They behave in this manner
and we expect you to take them to
task.

Mr. Speaker: If it is justified, T shall
do it.

Shri Harl Vishnu Kamath: You al-
ways take us to task. But you don't
pull them up, Sir. I cannot under-
stand this kind of thing.

Mr. Speaker: 1f there is need, T ghall
do it

Oral Answers 2778
ot wrgt ©  ooow AfRT L
Mr, Spoaker: I am not allowing

that,

st wrrft : am ot v k) AP
T e w7 feg g

Production of Manures
+

Shri M. L. Dwivedl:
Shrl 5. C. Bamanta:
Shrl Bubodh Hansda:
8hri Warlor:
Shri Prabhat Kar:
Shri Bibhuti Mishra:
Shrl K. N. Tiwary:
*301. ¢ Shrimatli Tarkeshwarl
{{ Sinha:
| Shrimati Renuka Ray:
Shri M. L. Jadhav:
Shre Jedhe:
Dr. Mahadeva Prasad:
Shrl H. C. Linga Reddy:
| Shri Bagri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) the extent to which the pro-
duction of manures is lagging hehind
in the country and when self-suffclen-
cy is likely to be attained; and

(b) the quantum of fertilizers belng
imported annually and the names of
the countries from which these are

being imported?

The Minister of Food and Agricol-
ture (Shri C. Subramaniam): (a) and
{b). A statement Is placed on the
Table of the Sabha.

STATEMENT
Type of bulky organic manore 3rd Plan Target Likely Achievement In
1945-66
Rural Compost 148,03 Million Tonnes. 128 million tonnes.
Town Compost 4.4 Million Tonnes. 4.00million tonnes.

Green Manuoring

41.2 Million acres.

18.36 Milllon acres.
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Use of bulky organic manures and
fertilisers is complementary to cach
other and both are generally used in
conjunction with ecach other, Efforis
are made to develop and utilise the
locally available manurial resources
to the maximum extent possible.

(b) The import of mitrogenous fer-
tilisers during the current year j.c.
1965-66 is cstimated at 3,50,000 tonnes
Nitrogen. The countrics from which
these fertilisers will be imported are
U.S.A, UK, Canada, W. Europeon
countries, E, Germany, USSR.
Japan, Rumania, U.AR. and Iran. As
regards the first four years of the cur-

rent Plan imports were of the fol-
lowing order:—
1061-62 138,000 MT(N)
1962.63 .. 245,000 MT(N)
1063-04 223,000 MT(N)
___llﬁi-ﬁs 235,000 MT(N)

ot Wo wro fydwy : wenw wgrm,
& q@r § : the extent to which the
manures are lagging behind produc-
tion 77 faam wiran § fF gt gHa-
#Z %7 1965—66 W T | AT
¥ ag 7T aqema mo fe frrft owdz
# dn fage #T w1 & | W
Qor war § @ ¥ s T fam
st 1 & Smgn g e aar o faa
GTar FX 0

weIN wEw : wAr d@n gl
wgt fear wan, @ wng

ot g W@t ;w9 1 965-66
% fay fangse @ 2T 800,000
T 9T | 5279 SITINA 300,000
t WX YRR 350,000 & gm

Y Wt werw wgw, A
sTaEar &1 9V @ | & &) garEi w6
& A1 §, =g faw & fecd) fafiee
AT SEY AAA AT 2 | 0T
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2 & WK X # HdT ARy w1 vae
W FT 9 R 1 TR 9IF AW
et # afzmi g g 1 ma =W
urdw &< {F afe 7T qan Ag & @
@qE 7§ |

waw Wi : e g9 At am
TE wEr ¥, TR W Ay T o qwT
W9 % WY A1Ed UF &1 4g & ar
JEH! §EUA W w®I@ AL |

st i @ gafag T T wm
ot g 5 9a% amEee W d1 e
qu ) war

oW WEWT ¢ g avg 19§
AT W ®I wEE Agr 8, WY &3
9T 1

st wo wio fy@dt : ¥ 5w qy
q7

weaw wgha: o g i i
g1 famge = §, SEF v fw
TTCAE §aFT 4T W G 9 gAET )
Xa% qar amar W geAn ¢ fF e
drfmz ec i & TS St S F
war &F 1 &fem s g @ 7 (e
4 fagmz w=F & Tewr fene famr
T 9fET, 4E A §EEZINA § gAY
ot fafadt &1 wd dur s3g 3
qifgr @ifs geaE @ fawe da
FE

Shri Daji: On a point of order, The
import of the question has not been
understood. The import of the ques-
tion Is not what the extent of lag In
relation to the target is, but what it
is in relation to the requirements of
the country. The target may itself
be less than the requirements. What
the hon. Member wants to know i
how far we have fallen short of the
requirements and not of the targets,
becausy a target may be fixed which
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may itself be less than the country's
requirements. That is the import of
the question, and that should be un-
derstood by the hon, Minister,

ot Wo w10 fraft : gAQr W
Y gz 797 41 (% S5 w910 w7 aw
gt s, Fawt 18 s Ay e o

The Minister of Food and Agrlecul-
ture (Shri C. Subramaniam): [ sm
sorry I am not doing well, and I have
been asked not to speak much. That
was why 1 was not intervening. Any-
bow, I shall explain the position,

Bhrl Harl Vishnu Kamath: I wish
bim speedy recovery.

Mr. Speaker: The thing to which ob-
jection has been taken is this. The
Becrctariat that prepares the answer
to the question must be careful to see
that if two things are asked for, na-
mely the extent of lag, and the time
when we would be self-sufficient, then
both those questions are answered.

Shri C, Subramanlam: I shall ex-
plain the position.

o anT : wEmw wWERY, ..

wwA AghE : wrET WrE | Wy
F a7 & 7 O 7wy | 7@ 5 7wy
AT & A saF qiE e o ww
OF qTEq I ET § AY g6 Agr A
aar |

&t R WT (R g QY
g |

wow WEw @ AEY, 9gH IAw!
Wi {ifa o & 9z ag g@ar <A
g fw oz v St &0

8hrl C. Subramanlam: Part (a) of
the question deals with  the farm
manure and the other traditional types
of manures. There is no question of
reaching self-sufficieney with  those
manures, because the quantity of nit-
rogen available in those manures is
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very much limited, and thercfore,
there is no que ton of reaching self-
sufliciency with those manures, Tha
will have to be met by inorganie man-
ures, to which part (b) of the main
question relates. We are imporling to
the extent of 3.50 lakhs tonnes, and
there is some interna) production also,
But even what we are importing and
what we are producing within  the
country in terms of inorganic manures
are not really enough even to meet
the present demands. For the Fourth
Flan, therefore, we are laying down
& greater target of production and we
are also trying to import as much as
possible so that even next year, that
is, in 1966-67, it should be possible for
us to mcet almost the entire demand
of manures and fertilisers.

Mr. Speaker: Has it becn mentioned
in the statement that the self-sufi-
ciency is not likely to be reachcd so
soon or in the foreseeable future?

Shrl Banga: No.

Some hon. Members:
mentioned therein,

No. It s not

Mr. Speaker: That was what T was
drawing the attention of the hon.
Minister to. When the Secretariut
prepares the answers, they should be
maore careful and they should sce that
Members get the answers speeifically
to the questions that they have asked.

Sbrl C. SBubramaniam: As far g3
that is concerned, I agree.

Shrl Sarendranath Dwivedy: Very
often what we find is that without
going into the answers, they say that
a stalement is laid on the Table of the
House. Is that fair?

Mr, Bpeaker: The stalement should
contain answers to the questions that
have been asked.

Shri C. Subramaniam: As far a8
part (a) of the question is concerned,
I can only say that there is no ques.
tion of reaching self-sufficicney with
the traditiona] manures: we cannot
reach self-sufficiency with those raan-
ures at any time.
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ot Wo wio fgid : 7o & Fa=mn
v § fr o gaifor W oo #
41 fufems qwy o g gar § 28
fafemw owe, ot o= At & Wt
w9 | §ORTC A a7 Taeman § fe et
wray woe fro o @ § 1 ¥few w
wged fos 7t § oer wré fors Y
t 1 & wam wrgar § 5 Jew s
Wiz wfis Imrm & fag s go=
fog wr <k g 7

¥ OF qaTe 9 T &

oo W IO 53T ATED |

Shrl Shahnawaz Khan: Green
manures such as dhaincha and sanai
are being distributed by the blocks to
farmers and they are being  cdu-
cated and encouraged to go in for
these green manures.

Bhri Subodh Hansda: The amounts
spent on these imports have not been
shown. In this conlext, 1 would like
to know how far the amount spent on
imporis compares with the value of
agricultura] production re-ulting from
them?

Shri  Shahnawaz Khan: That
denendg on a number of factors. the
efticiency with which the fertiliser i3
being utilised, the quuntity of waler
available elc. Generally, resulis vary
from giving a produce increase of 30—
40 per cent.

Shri Warlor: May I  know whe-
ther there is a shortage of phosphalic
fertilisers and whether the recent im-
port restrictions have reduced the
quantity that we can import, so that
the manufacture of that tvpe of for-
tiliser has been hamprred now and we
do not have any chance of reaching
the tareet of production of phosphatic
fertilisers?

8hri C. Schramaniam: There is a
shortage of ferlilizer and we are try-
Ing to import 350,000 tonnes during
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this year, taking into account that we
would be producing within the coun-
try 400,000 tonmes. Dye to various
reasons, this target of Internal pro-
duction will be fulfilled only to the
extent of 75 per cent that is, 300,000
tonnes. Therefore, the availabi'ity
s less. But even {f we want to ime
port now, 1 am afraid fertiliser is not
available in the world markets. There.
fore, what we are now trying to do
is that from next year onward: we
enter into long-term contracts even
now, far the next three or four years
80 that we wil] be in a position to pet
these fertilisers in sufficient quanti-

sft wo AT forer®t : F7 frgi2 &
t fr o 7t A & ww A
&z & drew ory § Y 50w 20 Mw
@ ¥ wm efrAmee w0 W
a= grft | g7l T aw § fr T
¥ g N Al a wer A owd
w3 ¥ zad of g ¥ g Fom
¥ “efw owmas winfafha
w7 @Y T A owmr & oo
gt g fr @ swfmamar o
o woAr @ 3w & o e vmaw
widgTw g gw ma & fam o oy
frarr & wridw feeddz & aw &
fomr 3 7
Shrl C. Subramaniam: Yes. We are
trying to take care of that We are
making a calculation as {0 what would
be a realistic estimate of producton
within the country annua’ly. Then
wpr are making a calculation as to
what would he the minimum re-
quirement with regard to fertilisers
annually the pmap being met hv im-
porta. For that purnnse, we nre also
trving to see that sufficient foreign ex.
change ls available during the fourth
plan.

Bhri M, L. Jadhay: What measures
are taken to ses that farmers do not
use cow dung as fuel?

Shri Shahmawax Khan: As I
have explained before, farmers are
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being asked to go in for more compos-
ting and other alternative forms of
fuel like farm forestry and gquick
growing trees. We gre also encourag-
Ing farmers to use cow-dung gas
plant,

Shrl Jedhe: What are the figures
of foreign exchange involved in im-
ports in 1961-82, 1062-63 and 1063-647

8hrl C. Subramaniam: The foreign
exchange required for about 350,000
tonnes of Nitrogen fertiliser will be
round about Rs. 30 crores.

Shri H. C. Linga Reddy: Is it
the policy of the Government to start
as many fertiliser factories as possible
in the Fourth Plan to make fertiliser
available in sufficient guantities?

Shri C. Subramaniam: Yes, Sir.

That is our objective, and that {s in
charge of the Petroleum and Chemi-

cals Ministry.
St gt AW & weET " @)
mrara ®Y FAT @ ITET qET AT
FerrEa ¥ wAT AT § A IEIEA &)
WA FT HTOA AT FTOFAN 0 oWd
|/ Fla FaAT & e a8 Wz w1
w41 &1 v vy g o fer arfed
. w7 ¥ a7 wara ¥ faar avn § e qfs
faroft q27 A1 F4A) o7 gafm o¥ dam
¥ ¥ gk A AavwT g AW &
FTT R prearadt 4300 m agEwa
wrifi ff A FTE 74 wIeAT aey
w7 oo & fam Yt sw At aeT A
"o & faw faaefr g2 o1 w37 ani
wr gar ? A enfe gk fau i
g =it 39 faedge sofemi o1 gx
% ¥ fog o g w2y faar
wraar !
&} mgAa W : 7 1965-66
* 3 AT@ 50,000 TA F THE W
L1 femt mn § W 98F fag 46
wtrz otz 67 (7) am 59 ¥ wrm
gy w1 dyEdz gur § Wi IER
dar fs wada weeg wgx § oWk
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fe gar § 31 34 a7 }1f o At
g

Shri Daji: Has the scheme of set-
ting up fertiliser plants in collabora-
tion with Bechtel been finaily given
up, dead and buried; if so0, is the Gov-
ernment having any alternative
scheme for producing fertilisers fin
collaboration with any other country
or any other firm.

Shri C. Baobramaniam: Perhaps
the hon. Member will be happy to
hear that it is dead and buried, It
is not dead and buried, If any alter-
native proposals come from Bechicls
which are more reasonable, we will be
prepareq to consider them, and I am
told there are aliernative proposals.

Shri P. R. Chakraveril: May 1
know whether Government have con-
sidered the gqucestion of using more
cow-dung instend of fertilisers by
saving it from wastage?

Shri Shabnawaz Khan: L.ory
effort is being made to incrense the
quantum of compost from the rural
arcas and also from the urban areas.
Comprehensive schemes  have been
launched to increase the urhan rom-
post, and alsa use of sewage waler.
‘We are doing everything.

Shri P. R. Patel: We ore short of
forcign exchange; at the same, pro-
duction of fertilisers in the wo'ld is
much less. ond so we cannot pet them,
In the circumstances, I want to know
whether the Government 1z th nking
of supplving natural gie tn the eniti=
vators of Gujarat at a cheap rote, so
that they may not use cow.dung.

Bhri C. Subramaniam: 1
eannog answer this question,
the charge of the Petroleum
Chemlcals Ministry.

st wriem @ ;AN e ¥
Tag & @ § & sgavqr w1 oqww
Tzt wgAr

o wg ;o fifad, wivm
Famafigm 3 A qaogrowgdd

really
Tt 1s in
and
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Bhri Kapur Bingh: We also are
Interesteq in fertilicers,

Shrl 8, N. Chaturvedi: Has
Government assurcd itscil that  the
figures of compost manure jn  the
rural arcas are genuine? Or ig it the
case that wherever cow dung or buf-
falv dung is used for manuring, it 1s
reported ag compost manure?

Shrl Shahnawaz Khan: I admit
that these cannot be wvery exact

flgures, these are as best as we can
get them.

Shrl D. J. Nalk: The hon. Minister
just now said that sceds of sun hemp
etc., arp being supplied by the blocks
for green manuring, May I know
how much area has peen covered by
this in the block areas?

Shrl C. Subramanlam: This ycar
we ore likely to cover 28'26 million
acrei ag against the target of 41 mil=
lion. There is a shortfall,

ot e :ow ag 87 g § e
AT M T AT § IT & 7 e O
fer & wrow i an ) & fn sy
w14 & fau quiEd w1 AN smE
firar o =7 2, afz gi, 1 Ta1 T
o wr ' o ?

Mr. Speaker: It is a suggestion for
sction.

8hri Kapuy Singh: Are the Govern=
ment aware of the remarkable pheno-
menon in this country—the more the
fertiliscrs produced, the more they
are imported. the scarcer and costlier
they become for small landholders—
and, if so, what steps do the Govern-
ment propose to take in this regard?

Shri C. Subramaniam: That is be=
cause the demand js increasing now
and more ang more people want to
use fertilisers. That is why we have
a terget of more than two million
tonnes of nitrogen by the end of the
Fourth Plan.

Shrl Kapur Sinth: The poor far-
mer aimply cannot get It
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Shri C. Subramaniam: That s be-
cause there is scarcity and we are
able to supply roughly 45-50 per cent
of the demand and we are trying 10
see that we ensure supplic: {rom the
next year onwards and for that we
are even now taking step:.

Shrl A. P. Sharma: There s a
surplus of coal and shortage of ferti-
liscrs. Will the Government prepare
a scheme of supplying coal to the
villagers so that cow dung could be
saved from peing used as fuel and
useq as fertiliser?

Shrl C, Subramaniam: Thera are
schemes for that, but 1 cannot im-
mediately -ay how far thase schemes
have {fructified; it should be put to
the Mines Ministry,

Shrimat! Savitri Nigam: Many ex-
perts have expressed the opinion that
there is a lot of indigenous fertiliser
in the form of cow dung which is now
used as houschold fuel. May [ know
how long these gobar gas plants are
going to be used on an experimental
bnsis and whether the Government
has any ~cheme ta pive any subsidy
for the establishment of cow-dung
plants in the villages?

Shrl C. Subramaniam: T cannod
fmmediately answer whether any
gubsidy is involved in it. There ix a
programme to popularise cow-dung
gas plant and it is no longer in an
experimental stage; it has proved to
be successful.

Shrimatl Savitrl Nigam: How long
will it be in experiment?

Mr. Speaker: Let us jump over this
cow dung now.

ot o foed ¢ ot e & R
wilza €1 SATE g7 T, AR
w12 fs gw &) &7 ¥ /T § WIe-
frdTar Y Tror A} B wAT g
#feq e &, @ o ¥ i
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Wi & wrey # wrar @, IAA—D
B sy dma T I ¥
@y oF WA ¥ T w91
Tamfas wr F At § zq 7w A
% wra-frdor afay i gy
fraf, sgi smar fs za A &
g fagia st &1 @amm 97 w3
w37 1 JT waw § T v R oF
g5 wERg Tz e g aiw A &
wrafrdT aa sl 97 @ q4
&1 & fr wen-fad < w971 oo Y
g aFAid) qAwrdar  narg fw
a¥  ATEIr AT § O amaew
7df T g—TT FA OF a1 FAT R
g IO WAL FAE AT oFwEA
g1 g7 @t & @ gw gAY
wnfaa

Bhri C. Subramantam: Is it a ques-
tion?

ot aqfeed : warw 1 @
qar &1

ot wrmft : gF & g 6
ARy g Aff § 1

WEW WERT :  AAT 8 g AR
#agy aft dwafaa

Shri C. Bubramanlam: I would only
say this. We are fixing a target of
2 million tonnes of nitrogen or a
little more by the end of the Fourth
Plan. Even then our per acre con-
sumption will be about 8 or 7 lbs.
against 200 and odd lbs. of mitrogen
in highly developed countries. There-
fore, this will go on Increasing. That
is why I said that there is no ques-
tion of reaching self-sufficiency
because the demand will go on
{ncreasing as we improve and moder-
nise our agriculture; therefore, we
will have to go on bullding mere and
more fertiliser factories s0 that
increased production will be awail-
able.
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sit %o ®Wlo fyxd® : wmar whm
B sraEqn w1 977 & 0 BY muw
az 931 ar fs “i=7 omw fz w57
wa fra 7 grr fage gene”
ary and, &fer sy g fomr mm
¢ ‘Tz w07 o faw §r7 wiamgad
fa=r fq gz, . "' mara i,
@a1y T | ¥l g garm #
w1 a1 §47 7FF §, o 797w dw
a6 ! %Y waty mrqer g v fe
&l & wrar fear s o § wh sA
gz fzar an w1 @ fw ©7 390 & o
femr s 1 g AT A NNAT @&
wgr sac e afgy

werm W : o fY ogy of)
vt & e & g7 w7 w1 W W
fafazt &1 wgm

Agricultural Prodoetion Board

-+
esgz. J Shrl K. N. Tiwary:
. Shri Bibhuti Mishra:

Will the Minister Food and Agrl-
culture be pleased to state:

(a) whether it Is a fact that the
Agrirultural Production Board has set
up & number of tcams drawn from
the Planning Commission and other
Departments to review how far water
potentiality created so far has been
utillsed properly in the different
Btates;

(b) if s0, the maln recommendations
thereof; and

(c) the changes made In the light
of the recommendations made by the
Board for the proper utilisation of the
water potentiality created so far?

The Deputy Minister in the Minks-
try of Food and Agrieulture (Shri
Shahnawax Ehan): (a) to (e). A
statement is placed on the Table of
the Sabha.

Brarouzwy

{a) and (b). The Agricultural Pro-
duction Board considered how best
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the efforts towards utilisation of large
irrigation potential in the command
areas of Chambal, Mahanadi Delta,
Kosi, Tungabhadra and Bhadra Pro-
Jects could be accelerated. It was felt
that while the problem was to be pri-
marily tackled by the concerned State
Governments, the Central Government
could assist by deputing one or two
officers to work on the Committees
to be sct up by the States for the pur-
pose. It would be necessary to dis-
cuss the various points with the State
Governments before the Committees
were formed for the projects other
than Chambal (where the concerned
Government of Rajasthan and Madhya
Prodesh had already set up Teams)
to lay down an action programme by
way of construction of fleld channels,
land levelling, area development mea-
sures, crop patterns, luing out of
demonstration farms, etc,

In pursuance of the recommenda-
tions of the Board, the Union Deputy
Minister for Irrigation and Power has
so far visited Bihar about Kosi Pro-
ject and Mysore regarding the Tumne
gabhadra Project, and reports on these
are awaited by the Agricultural Pro-
duction Board.

(e) Does not arise.

oft ®o e forardt : ooz

# qigr w1 § —

“The Agricultural Production
Board considered how best the
efforts towards utilisation of
large irrigation potential in the
command arens of Chambal,
Mahanadl Delta, Kosi, Tunga-
bhadrn and Bhadra Project could
be accelerated. It was felt that
while the problem was to be pri-
marily tackled by the concerned
State Governments,....”

w1 & gf a1 wwen § v wewed
Rz M T ) W e
¥ g §27 TadigE ¥ o9 F =
qyargT & 7

oft areew Wt ;AT AT
w gure ag § fe oot 3 wdr qfe-
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¢ i w1 fafrer stz sardi A
WY &, q1d gz vraa § fvoam
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g ar Tga

ot gfefaoy wom @ ox 51
afl, am A N
Shri C. Subramaniam: Sir, I am
sorry that I have put you in an
embarrassing situation. As a matler
of fact, I have to take full responsi
bility for the answers given, even
though the Secretariat prepares them.
If there is any inadequacy, 1 shall

see that it is rectiied In future
(Interruption).

Mr. Speaker: Order, order. That
should be encugh, T think.

ot wo Ao foomlt : Faw a4y
qw man § e v as O e Didfed
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The Deputy Minister in the Miniy-
try of Food and Agriculture (Shrl
D. R. Chavan): (a) No target of sugar
production was fixed for 1084-65 but
the production during this year lIs
estimated to be around 32 lakh
tonnes.

(b) Does not arise.

(¢) No target as such has been fixed
for the next year but the target fixed
for the last ycar of the Third Five
Year Plan was 35.6 lakh tonnes. No
decision regarding price of sugarcane
or other measures has yet been taken.

&t omiw fog fegmlt : fa
g fa
8hri Kapur Singh: Sir, with your
permission, I wish to raise a point of
erder. Just now, the hon. Member,
Shri Siddhanti, when calling the ques-
tion, saig “three shunya three”. I
want 1o know whether it is the future
link language of the country or he is
simply putting it like that. (Inter-
ruption).

oft writ foy fegmelt :  wrtn
gzen &1 959 M7 anfey fe K A
' TR, Az A & aadw
b1 ageasradigng Fr p?

Bhrl Kapur Slogh: If that is the
intention, I withdraw my point of
order.

oft wriw fa? faelt : avwre
og arm wsilY A A qrAn § e
w1 quiy JeoTEA A @ T
M TE A AT F 75
W Y. WRET o7 A R
¢, @ aTeTT I % dreATEA
fag ae7 &t Y o § W
At & 69w gt

a2

3.1953
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Shri D, R. Chavan: Gur and khand-
sari are also being produced. In the
Stote from which the hon. Member
comes, nearly 33 per eent is going for
the production of white sugar and the
rest is meant for gur and khandsarl

oft omax fay fegrel @ mft
Frot fAm o wmam wag
FaT Y & o fam om0 faex
Wt & g am @ w19 w7 T=-;w
g 1 qoTr wmean g fr oo it e
g TR AT a0 ¢, d@T THET
wTo 7 wEY ¢ fF W am semew
oY frare §, SWEY ™ w1 gy T
g g7

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): It is
not correct for the hon. Member to
say that the production has not gone
up. From last year's production of
26.5 lakh tonnes, this year we are
going up to 32 lakh tonnes. I do
agree that even this increase perhaps
is not adequate to meet the demand
in the country. As far as gur and
khandsari are concerned, there is no
ban on the production of those items.
When there is larger production of
sugarcane, there is larger production
of gur and khandsari also. These
three things—white sugar, gur and
khandsari—combined meet the
demand of the entire country.

Shrimatl Savilrl Nigam: May I
know why the targets of sugar pro-
duction could not be fixed this year?
Is it a fact that production of sugar-
cane could mot be increased because
of the low price?

Bhrl C. Sobramanlam: The price
has been quite attractive. We have
not been able to fix the target yet,
becuuse we want to know the pros-
pects of sugarcane production. Be-
cause of the erratic behaviour of the
monsoon, it has not yet been possible
to make a realistic estimate of sugar-
cana production
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w ®o e fgddt: ) wirm
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Shri C. Sobramaniam: In the vil-
lages, there is more use of gur and
khandsari. In addition, we have
increased the quota to the wvarious
State Governments. The State Gov-
ernments plan the distribution in
urban and rural areas.

Shrl K. N. Tiwary: Is the govern-
ment aware that price of jaggery has
fallen and there may be surplus cana
next year when the old mills will not
be in a position to crush all the cane?
‘What steps has the Government
taken so that all the sugarcane may
be consumed?

Shri C. Subramanlam: As T sald, it
is too early to predict the production
of sugarcane and how much surplus
will be there, apart from what is
crushed. We shall take a view as
scon as a forecast is made about the
production.

Shri Surendra Pal Singh: May 1
know which region or part of the
country showed the highest increase
in sugar production during the last
crushing season, and what were the
main factors responsible for the
increase?

Shrl D. R. Chavan: The main fac-
tors responsible for the increased in
sugar production sre the incentive
price given to the growers, the incen-
tive given to the Industry and certain
other regulatory measures which
were asked to be undertaken by the
State Governmen's.
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Bhri Surendra Pal Singh: I asked,
which part of the country has shown
the highest increase. I do not want
an answer in general terms.

Shrl D. R. Chavan: Particularly
eastern and western U.P. have shown
increase in production by about 1.40
lakh tonnes. The increase shown by
Maharashtra is about 04,000 tonnes.

Shri Ranga: Just now the Minister
said that the distribution of sugar
between thie rural and urban areas is
the sgpecial responsibility of the State
Governments. Are we to understand
that the Union Governmen! is not
taking any interest in seeing to 1t
that the rural people are not starvea
for sugar and there is some relation-
ship between the availability of sugar
for urban areas and for rural areas,
so that the rural areas do not suffer?

Bhrl C. Subramanlam: We are mak-
ing every efforts,. We had discussions
with the Chief Ministers about sugar
distribution when they came here.
But the ultimate re.ponsibility will
have to be taken by the State Gow-
ernments.

Shri Shivaji Rao 5. Deshmukh:
What percentage of the available
capacity will these 32 lakhg tonnes be
and what is the increase in the licens-
ed capacily during the last two years
and how is its distribution?

Bhri D. R. Chavan: The capacily at
present is about 32.5 lakh tonnes, but
the effective capac.ty is 30 lakh tonnes.
The production is about 32 lakh ton.
nes. So far as the licensed capacity
is concerned, it is a scparate ques-
tion. But if the hon. Member wants
the information, I can give It

Mr. Speaker: It need not be given
if it is a separate guestion.

Bhri Shivaji Rao S Deshmukh: It is
not a separaie gue:tion.

ft %o ™o M': #
o A T amd faere W
greg  foyrs ¥ w=x fet g
M54 (AiQ) LSD—2.
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Shri D. B. Chavan: In North Bihar
the inerecase is about 1.40 lakh tonnes.
In South Bihar it ii 14.000 tonnes.

Shri Shivajl Rao S, Deshmukh: Sir,
mine was not a separate question.
You also did not say that it is a sepa-
rate question. You only said that if
it is a separate question, it nced not
be answered.

Shri C. Sobramaniam: Even today
il.here is a separale question on licens-
ing.

Mr. Speaker: Yes, there is a sepa-
rate question in the list,

Shri Bishwanath Roy: In view of
the fact that the consumption in the
country is increasing almost every
year, may | know whether the Gov-
errment is thinking of giving incen-
tive to the sugar factories in those
parts of the country where sugarcane
production hag Increased considerably?

Shri D, B. Chavan: No, Sir.

Shri Jashvant Mehta: When this
question was raised in the last session
the hon. Minister stated that de-control
of sugar will be considered after
creating a buffer stock. Have the
Government been able to procure that
buffer stock? What {3 the present
position?

Shri D. R. Chavan: Government is
contemplating building a buffer atock
of 20 per cent. of the consumplion re-
quirements of the country. Until that
is done the question of de-control of
sugar dozs not arise.

Shr{ Jashvant Mehta: How much
has been buill up till now?
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Shri 0. R. Chavan: The carrv-over
at the end of the sugar year was of
the order of 48 lakh tonnes

o wa T oA - wAr WA
Far A srwmar ¥ e ot moor
) fodrdr ferm Fr 2 wafe
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Shel D. R. Chavan: As the hon.
Minister hag stated just now, liberal
release ;. have becn made. The quotas

of the variou; States have been In-
creased by 16,000 tonnes per month.

Acrial Spraying of Pesticides

Shri Suunlu Pal S'ngh:
‘. {snn A N. Vidyalankar:

Will the Minister of Food amd
Agricultare be pleased to state:

(a) whether there Ils any scheme
to introduce @& regular system of
aerlal spraying of pesticldes;

(b) whether any experiments of
serial spraylng have been conducted
and it so, where; and

(e} whe her services of any ex-
pert from U.S.A. have been procur-
wd to advise in the matter?

AUGUST 31,
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The Deputy Min's'er in the Minb-

try of Food and Agriculture (Shri

Shahnawaz Kham): (a) Yes, Sir.

(b)Y Yes, In  Rajasthan, Eihar,
Gujarat, Maharashira, Pun'ab, Andhra
Prade h, Madras, Uttar Pradesh and
Kerala.

(c) Yes,

Shri Sursndra Pal Singh: In view
of the fact that in this country no
one crop is sown in one larce and
compact area like in the USSR and
USA etc. and during any sea'on of
the year there are always twn or
three crops standing on a farmer's
holding, which require different treat-
ments. Under such conditions is it
possible to carry cul aerial spraying
effectively and successfully?

8hrl Shahnawaz Khan: There are
certain areas where we have compact
blocks for paddy or cotton cultivatiom
We are carrying on aerial spraying on
such compact blocks.

Shrl Surendra Pal Singh: Has the
cost per acre been worked out? If so,
who will bear th: cost—the farmer or
the Government?

Shri Shabhmawazx Khan: We levy »
nominal charge of Re. 1 per acre from
the farmer.

Shri Harl Vishnu Eamath: Is the
Minister aware that in some gcienti-
fleally advanced countries, such as
the USA, UK. and Germany, re-
search and experience have shown
that most pesticides contain D.D.T. or
some other chemical which is a slow
but sure poison, a: much so to man
and animal as it is to pests and, If so,
has the Government taken into conm-
sideration the fact that this poison I
also tenaciously re*sined in the plants
which may thus ret into the human
organism through the food?

Shri Shahnawaz Khan: Some com-
mitteex were set up in more advanced
countries like the United States and
England where they had carried out
verv detailed restarch with this. But
in this eountry the use of insecticides
is not to that extent which may de
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any harm. But we are taking advan-

tag: of the research carried out.

Shri Hari Vishou Kamath: My ques-
tion wa; whe'her the research has
shown that poiticides are poiionous
to men as well.

‘The Minister of Food ang Agricul-
tare (Shri C. Subramanlam): There
is also a technical commi'tee appointed
for this purpose to . ees whether Lhere
are any aaverse coffects either on
human beings or on animals or on
birds und that commit'ee i; currently
going into all these matters. It s
working under the chairmanchip of
Prof. Thacker. We hope to get the
report very soon.

Shri K. C. Pant: The hon. Minister
mentioned that the farmers are charg-
ed a nominal fee of Re. 1 per acre
for acrial spraying. Mav T know
whether, on the basis of the experi-
ments carried out so far, Government
have worked out the actual economics
of the operation, the cost involved, as
against the advantage gained in terms
of increased production?

Shrl C. Subramaniam: Yes; it has
been worked out. It is quite econo-
mical to In-ur thiy expenditure. Omn
the other hand. the saving is much
more than what we expect,

8hri Basavpa: May 1 know whether
such evneriments have been carried
out in Mysore and, if not, why not?

Bhri C. Subramaniam: We have got
onlv a I'mited fleet. We will take
into account the requirements of
Mysore also,
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o 36§ Fid wried w6
R

Dr. Sarnjlni Mahishi: Unless a
particular area or a unit is declared
coming under the Pets Control Act
by the Revenue Cfficer, no action is
taken in the matlter. May I know
wheather on account of this delay the
losg is caused to the agricu'turist and,
if so, what action Government proposc
to take in this maiter?

Shri S8hahnawas Kban: In compact
blo~k., we do the aerial spraying
without walting for any such report.
Where it is considered necessary and
wh2re these is demand from the cul-
tivators of the arce, the aerial spray-
ing is being done. That is only in
the cae of epidemica,

Bhrl Ramga: Why should it be that
Government makes a charge of Re. 1
per acre for thig aerial spraying? The
hon. Minister has himself admitted
that there is a saving al.o on this—
it is on the distress of the people. Is
it not the duty of the Government 1o
provide this kind of minimum pro=
tection for the crops to the people
treely?

Shri C, Sub-amaniam: | agree.
During the Fourth P'an, we are con-
sidering whether this service could
not he taken over on behalf of Gov-
ernment. But anyhow Government
wil! have to incur expenditure and i}
will have to be collected from some
source or the other.

Shri Rangm: Why ghould it be col-
lrcted from the faimers? TL ig very
funny,

Mr. Speaker: This is being consider-
ed in the Fourth Plan.

Bh=i M. R Krishna: May I know
whether highlv arricu'tural State: llke
Andhra Pradesh will be assisted in
the matter of owning their helicopters
for doing this work?

Ehrl C Sobramuspiam: [ do not
think each State Government can bulld
up a fleet for this purpose. We are
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trying to build up a national feet. Shrl M. L. Jadhav:
But one wil] be located at Hyderabad. Shri Jethe:
Shrj Narendra Singh Mahida: May ! Sh;':,::::],x
I know whether this gerial spraying :
: | Shri Raghunath Singh:
will be effective on locustg also? Shri P, Barua:

Shrl Shahnawaz Khan: Yes, Sir. 1L
s very cffective against locusts.

Central Board of Foresiry

o305, Shri R. h Pandey:
Shr! Vidya Charan Shukla:
Will the Minister of Food and
Agricullure be pleased to refer to
the reply given to Starred Question

No. 467 on the 16th March, 1963 and
state:

(a) whether all the State Govern-
ments have agreed 1o implement the
recommendations of the Sub-Com-
mittee of the Central Board of
Forestry on Afforestation; and

(b) if so, by what time the recom-
mendations are likely to be fully
implemented?

The Deputy Minister in the Ministry
of Food ang Agriculture (Shrl Shah-
nawaz Khan): (a) Information from
the State Governments of Andhra
Prude h, Assam, Maharashira, Bihar,
‘West Bengal, Jammu and Kashmir and
MNagatand is awailed. Other States
have arrecd to implement the recom-
mendations.

{b) The States have prescribed for
various recommendations different
period: extending to Fourth and Fifth
Five Year Plans,

Shri R. 5. Pandey: What are the
salient features of the recommenda-
tions?

Shrl Shahnawaz Khan: There are
certain recommendations for carrving
out surveys ond demarcation.  They

have also suggesied certain admini-
strative conirols to be set up.

Whesat Zones

+
{ Shrl Rameshwar Tantia:
#hrimati Renuka Ray:
*308. { shrl Onkar Lal Berwa:

Shri ®. 8. Pandey:
Shrima*li Ramdulari Sinha:

Will the Minister of Food and
Agriculture be pleased to rcfer lo
the reply given to Starred Question
No. 535 on the 23rd March, 1965 and
alate:

(a) whether the final decision re-
garding the wheat policy including
the continuance of the wheat zones
has since been token: and

(b) if so, the details thereof?

The Deputy Minister In the Minis-
try of Food and Agriculture (Shrl
D. R. Chavan); (a) Yes, Sir.

(b) The details of decisions are con-
tained in paragraphs 28-31 of the
‘Review of the Food Situation' April,
1965 which was laid on the Table of
the Sabha during the last se<sion of
Parliament, Paragraph 32 of ‘Revicw
of the Food Situation—August, 1965
which was laid on the Table of the
House on 19th August, 1065 a'so deals
with the matter, among others.

Shrl Rameshwar Tantia; May 1T
know whoether there 15 any differsnce
in supply of whea! per capita pro-

vince-wise and if so, what are the
reasons? In some provinces the
wheat =upply is more and in some

provinces it is less,

Shri D, R, Chavan: It all depends
upon the availability with the Centre
and also on the requirements of the
Stales.

Shri Rameshwar Tamtla: May I
know whether it has come to the
notice of the Government that, in
com» towns of Rajasthan, whea! is
not available for weeks and even for
some months and if so, what are the
reasons therefor? Ts the Centra! Gov-
ernment resnonsitle for that or the
State Goverrment?
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Shri D, R. Chavan: 1 am not aware
of any complaint about non-availsbi-
lity of wheat, but if the hon, Member
has got something in his mind, he can
refer the matter to us and we shall
look Into it.

Shri P. R, Patel: After the carving
out of zones and the restrictions on
the movement of wheat, 1 want to
know whether the prices have in-
creagsed and at the gome time whe-
ther there huave been black-marketing
and scarcity of wheat?

The Minister of Food ang Agricol.
ture (Shrl C, Subramanlam): We
have (o take into account the commo-
dity we are speaking about. As far
as the indigenous wheat is concerned,
movement from one State to snother
is completely banned. What is moved
from State to State account is be-
ing sold in the open market; that is a
controlled commodity and is rold at
controlled prices, As far as import-
ed wheat is coneerned, it is also sold
at controlled prices. Some  gmall
quantitics muy be smuggled from one
Etatle to another and sold at very
high prices, but that should not be
taken as a normal feature.

oft qaiere amew LT3 e
¥ F a1 v e grm # e IA &
I O AT F W= I AT
wTET FET & | WA WHT WF 9T
A W e AT 21w fed
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Shrl C. Subramanlam: There cunrot
be one price in the country hecause
there are States which are surplus
and in those gurplus Siates wheat will
be sold at a lower price. In other
places where movement has got  to
take place from surplus to deficit
areas, there will pe the trade maruin,
transport charges, handling c'arges,
ete. It will not therefore, be puss.ole
to have a uniform price throughout
the country.
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Bbri Harish Chandra Mathur: The
hon. Deputy Minister said that he was
not aware of the scarcity of wheat
in Rajasthan, I wonder if he has not
read the report on food riots in
Rajasthan; the Chief Minister was
running from place to place. I also
wrote letters to the Prime Minister
and the Food Minister that wheat was
selling ot Rs. 100 per quintal in
Jodhpur and Jaipur, He is blisafully
ignorant of all these!

Shrl C. Saobramaniam: Rajasthan
generally depends upon its own indi-
genous production for  distritution.
Last week the Chief Minister, Fajos-
than, was here and he represerted
that, because of the won-oon condi-
tions, the market availability was
less and, therefore, more imported
wheat should be piven. I have given
more imported wheat to Raojasthan,

WRITTEN ANSWERS TO QUES-
TIONS

Sagar Price Enquiry Commision

(Shrimati Savitrl Nigam:
o397, J Shrl Jahvant Mehia:
" | Shrl Bibhutl M shra:
Ehrl K. N. Tiwary:

Will the Minister of Food and
Agricultare be pieas?d to refer to
the reply given to Starred Question
No. 944 on the 20th April, 18965 and
state:

(a) whother the Sugar Price Fne
quiry Commission has since sub-
mit'ed its final report; and

(b) if an, the main yecommends.
tions thereof?

The Minister of Food and Agricai-
ture (Shri C, Subramaniam): (a) No,
Bir.

(b) Does not arise.

New Bugar Factorles

Shri P. C. Borooah:
Shri Krishnapal Singh
| Bhrl Jashvant Mehta:
| Shri Basappa:
*308.{ Shri M. L. Jadhav:
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! Bhrl Jedhe:
Shri P R. Chakravertl:
Mabarajkumar Vijaya

Ananda:
Shri H. C. Linga Reddy:
| Bhri Parashar:
. Bhri Raghunath Singh:
| Shri Bagn:
Will the Minster of Food and
Agriculture be pleased to ra2ler 0

the reply given to Starred Question
No. 214 on ths 2nd March, 1665 and
state:

(a) the number of licences for new
sugar factories since issusd;

(b) where they are to be set up,
their production capacities and ia
wh ch sectors they are to b= set up;
and

(c) how many further leiters cf
intent have since been issucd for
the expansion of sugar factories in
each sxclor?

The Minister of Food and Agricul-
tare (Bhrl C. Subramaniam): (a) and
(b). Letters of intent hav:been jssued
in August, 1863 for the establishment
of 9 new sugar factories in different
States. A stutement giving the requir-
ed particulars is laid on the Table of
the House. [Paced in Library. See
No. LT-4679/85].

(¢) Since 2nd March, 1965 letters of
Intent have been i:sued in 7 more ex-
pansion casus—1 in the cooperative
sector and 8 in the joint stock sector.
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Institution for the Blind la Delnd

310 Shri D. D. Puri:
"\ Shrl Yashpal S ngh:

Will the Minister of Social Security
be pleassd to state:

(a) whether Government ‘}ave
considered th» Report of the Com-
mi tes appointed to go into the
affairs of the Institution for the
Blind at Panchkuin Road, New
Delhi;

{b) whether it is a fact that the
conditions in the Institution are dep-
lorable; and

{c) it so, the steps taken to im-
prove the working and conditions at
the Institution?

The Depoty Minister in the Depari-
mont of Soclal Security (Shrimail M.
Chandrasckhar): (a) Yes, Sir,

{b) This Department has no reason
to doubt the facts stated in the re-
port.
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(e} The Delhl Administration is
trying to per uade the management
of the Institution to hand it over to
tiwe Government.

«entral Organimtion for Bearch and
Rescoe Operations onm Sea Coast

*311. Shri Surendra Pal Siagh: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering a uproposal
10 set up a Co:ntral Organisaiion for
search and rescue operations on the
sea c¢oast on the lines of the Coast
«Guard Organisation in the United
Kingdom; and

(b) if so, the main features there-
of?

The Minister of Transport (Shrl Raj
Bahadur): (a) An Organisation known
as "Air/Sea Search and Rescue Or-
ganisation” has already been set up
in India for the entirc coast-line be-
tween Latitude 8 degree North to
23 degree North both inclusive which
discharges functions simllar to those
of the Coast Guard Service in United
Kingdom. There is no proposal under
consideration at present to set up
another organisation for the purpose.

(b) The above organisation is res-
ponsible for coordinating all search
and rescue operations in the waters
adjoining the entire coast-line bet-
ween 8 degres North to 23 degree
North both inclusive. For executive
control, the area has been divided in-

to 4 sectors viz. Bombay Sector,
Cachin Sector, Madras Sector and
Caleutta Seetor.

Paradeep Port

*312. Shrl Sorendranmath Dwivedy:

Wil the Minister of Transport be
pleaseq to state:
(a) whether Gowvernment have

declared Paradeep as a Major Port;

(h) it =n. the terme and conditions
under which the Port has been taken
over by Government;
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' while reappointing officers
who were in sarvice under the Sta'e
Government, whether full enguiries
were made into their conduct and
any police report such ag CBI. was
taken into considerat.cn; and

(d) the number and names of
officers whos: sorvices were retain-
ed by the Government of India?

The Minister of Transport (Shri Raj
Bahadur): (a) Not yet, Sir,

(b) to {d). A statement is lald on
the Table of the House, |Placed in
Library. See No. LT-4680/65],

Lac Development Corporation

Shri P. Venkatasabbalah:
*313. 0 Shri Ravindra Varma:
Shrimati

Will the M nister of Fond
Agriculiure be pleased to sta'e:

(a) whether It is g fact that Gov-
ernm>nt have de.ided to constitute
a Lac Development Corporation; and

(b) if so, what
and functions?

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a)
There is no proposal for sciting up a
Lac Deve'opment Corporation as such,
but the Government of India have de-
cided interalia to set up a Deve op-
ment Council for Lae, in pursuance
of the Scheme for reorganisation of
the Central Commedity Committees
(including the Indian Lac Ce's Com-
mittee).

(b) The Development Council for
Lac will advise the Government on
all matters pertaining to development,
marketing and export of lac.

Renuka Barkataki:
and

will be its scope

Procurement of Foodgrabem

Bhri Hem Raj:

! Bhri P. €. Borooah:

! Bhri Solanki-

| ®hrl P. K. Deo:
Shri Narav'mha Reddy:
Rhri Warlar:

| Shei M 1. Jadbav:

314 Shrl Jeane:
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Bhri P. Venkatasubbalah:
Shri Ram Sewak:
Shri P, G. Sen:
l Shri M. Rampure:

Shri Kanakasabal:
| Shrimati Ramde'ari Sinha:
| Shri Guishan:

‘Will the Minister of Food and
Agriculture be pleased to state:

(a) the quan’ity of foodgrains of
different kinds procured so fapr for
the creation of buffer stocks during
the yenr upto the 15th August (State-
wise); and

(b) the quanti'y of foodzrains of
different kinda imported from other
countries during the last on=< year
and the estimated value thereof?

The Minister of Food nnd Agrl-
en'ture (Shrl C. Subramanlam): (a)
No foodzrains are procured exclu-
sively for the creation of buffer
stocks. Whatever foodgraing are left
with the Central Government after
distribution to deficit States out of
the quantities procured from within
the country and imported from ah-
road, are considered as tho reserve
stock of the Government of India.

(b) During the 12 month: ending
July, 1905 nabout T4 Iakh tonnes of
foodrrains were imported into India
from othor eountries. The estimated
ecost and freieht value of these food-
graing is obout 304 crores.

Pulicy on Farm Prices

#3215, S4rl Harlsh Chandra Mathor:
Will the Minister of Food and Agrl-
eulture be pleased to state:

(n) whrther he gave public  ex-
pressinn to his dissatisfaction with
the policy on farm prices and im-

ports under PL-420 while speaking
at the Seminar on Cooperatives In
June, 1865 held in Madhya Pradesh;

(b) it so, what are Government's
views on these matters; and

{c) whot proposals, if any, have
been made by him to straighten up
the ma'ter?

AUGUST 31, 1965
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The Minister of Food and Agricml-
ture (Shri C, Subramaniam): (a) to
(c). Speaking at the Seminar on Co-
operatives in June 1965 in Madhya
Pradesh, I had reiterated Govern-
ment'; policy of building up agricul-
tura] production in the country so as
to attain self-sufficiency as early as
possible and to end reliance on im~
ports. 1 had also stressed the need
{or payment of remunerative farm
prire- to agricultural producers tor
stimulate production. The view: ex-
pressed by me re-emphasised Gov-
ernment's policies on these matters.

Caleotta Milk Scheme

[Shri Indraiit Gupta:
| Shrl R. Barua:
*318. 5 Shet D. M. Manr:
Shrl Basumatarl:

Will the Minister of Food and Agri-
culture be pleasced to state:

(n) whether Governmesnt have de-
cided not to prant any import licence
f{or milk powder to the Government
of West Bengul:

{(b) whether Grvernment are aware
that the Colecutta Mi k Scheme operated:
by the State Government's dairy farm
is on the verge of break-down: and

(c) it =0, whether Government pro-
pose to reconsider the matter?

The Minivier of Food ang Agricul-
tura (Shri C. Subramaniam): (a) No
such decislon was taken.

{b) and (c), Do not arise,

Inter-State Road Transport
Corporation

[Shri R. Barua;
*317. { Shrl Warior:
Shri Yashpal Singh:

Will the Minister of Transport be
pleased to state:

(a) whether Government have
any proposal to form an Inter-State
Road Transport Corprration to pro-
vide services on long distance routas
on selected Natlonal Highways;
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(b) it so, the main features there-

"

(e) whether the State Govern-

ments have agreed to the proposal;
and

(d) when the Corporation is lhikely
to be formed?

The Minister of Transport (Shril Raj
Bahadur): (a) to (d). In addition to
the Central Road Tran port Corpora-
tion Limited, which the Gevernment
have set up for operating goods ser-
vices in the Eastern region, a proposal
for establishing a similar organisa-
tion for operation in other regions Is
under consideration. No fina] decision
in this regard has been taken :o far.

Surcharge on Diesel 01l for develop-
ment of Rural Roads

[ Shri Narendra Singh
Mahida:
*318.9 Shri Madbu Limaye:
Shrl Ram Sewpk Yadav:

Will the Minister of Transport be
pleased to state:

(a) whether Government propose
to levy an additional surchores of
about three paise per litre on diesel
oil;

(b) whether the procesdy of the
lery would be used for the develops-
ment of rural roads; and

(c) if so, in what manner?

The Minlster of Transport (Shri Raj
Bahadur): (a) to (c). Presumably the
Hon'ble Members cre referring to the
discussions held at a recent meeting
of the Transport Development Council
h»ld at Mysore on the 27th and 28th
July 1985, The Council discussed,
inter alia, a proposal for creating a
non-lapsahls  Rurnl Roads Fund for
financing the Improvement of rural
roads, In that connection the guestion
of levving a surcharge of 2-1/2 annas
per gallon on high speed diesel oil to
provide a source of additional reve-
nues for rural roads also came up for
consideration,
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The Council considered ' these
proposals ang recor ded that a
separate Fund for Rural Roads was

essential and should be created

as
early as possible. As regards the
source of revenue for the proposed

Rural Road: Fund, the Council re-
commended that the question whether
the revenue for thig Funq should be
found from the suggested levy of a
surelarge  on diese oil or otherwiss
should be left open for examination
by the authorities concerncd. The
matter Is now proposed to be taken
up with the Planning Commission and
the Ministey of Finance.

Light & Songy Programme &t Red
Fort, Delhl

..',.1" Shri Eapar Singh: Will the
Ministor of Transport be pleas:d to
atate:

(8) whether it = a fact that » sum
of over Re. 100000 has been spent
for incorporating the name of Muha=
tma Gandhi in tha light and songs
progermme held recently at the Red
Fort, Delhi; and

(b) if 50, the precise reasons for this
large expenditure of public funds?

The Minister or Transport (Shrl Raj
Bahadur): (a) and (b). An umound of
Rs. 90,000 is being spent on revising
the programme.  This was the first
artistic  programme  of the type and
while it has  proved most papular
an{ a commercial guccess, the necd
for improvement In technica] and
dramatic presentation wns felt by
those responsible for its produetion
and by discerning  ceritics. Briefly
these improvements ennsist in hring-
ing inta forus of action and light the
beautiful building ealled Rann Mahal
on the right of Dewan-e-Khae, the
re-casting of the scenes cnncerning
the later Mucknals, {n particular the
trial of Bahadur Shah, the Mutiny and
INA trials and references tv Freedom
Movement. The revislon wil) incl-
dentallv nlso Include the name and
wnice nf Mahatma Candhi, as it should
have In a prosramme den'ling  with
contemporary events but that was mo¥
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the main reason for making the re-
vition. The new programmg is likely
to prove cven a betler success and is
expeeted to run for at least two years
continuously,

FPrices of Wheat

Shrimati Tarkeshwarl Sinha:

Shrl Gul*han:
| Shrl D. C. Sharma:

Will the Minister of Food and Agri-
culture be p'eased to state:

(a) whether the prices of wheat
have risen throughout D:lhi and
Punjab in spite of good crops; and

(b} if so, the reason therefor?

The Minister of Food ani Agricul-
tur: (Shri C. Subramaniam); (a)
Yos, Sir. The prices of wheat showed
& raising tendenecy in Delhi and Pun-
jab from the middle of June 1965.

(b) The increase in production dur-
Ing 1964-65 could not overcome the
cumulative effoet of ths shortfall in
production in the previous two yea:s
as a part of the additional produ tion
was absorb:d in the replenishment of
floeks. The ris: in prices is aso
attribu*able to increased domestic
demand brcause of rise in population
and per capita income and the
hoarding tendency on the part of pro-
ducsrs and traders. Thz psychology
of scarcity among the people which
was occasioned by the suc essive
failur> of crops during the last two
years and the late arrival of monsoon
during the current year also seems to
havs aggravated the situation.

Modernisation of Sugar Mills

f Dr. Mahadeva Prasad:
'lelrl P. C. Borooah:

Will the Minister of Food and
Agriculture be plrased to refer to
the reoly given to Starred Question
No. 35 on the 17th Aucusi, 1885 and
state the recommendations of the
Comrmittre annoint~d to examine the
ques*ion of modernisation of sugar
factories and the cost of production
of sugar?

321,
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The Minister of Food and Agricul-
ture (Shri C. Subramaniam): The
recomm :ndations made by the Com-
miites on rehabilitation and moderni-
sation of sugar factories in its report
recen.ly submitted to the Government
are laid on the Tabl: of the House.
[Placed in Library, See No. LT-4881].
65). The report is under considera-
tion.

The cost of production of sugar is
being examined by the Sugar Enquiry
Commission and its Report is await-
ed.
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Rationing In Kerala

( Shrl Warlor:
Shrl Prabhat Kar:
Bhrl Vasadevan Nalr:
| Shri Mohammed Koya:

Will the Minister of Food and
Agriculture be pleased to state:

fa) whether the question of intro-
ducing statutory rationing in Kerah
has been considered by Government;
and

*323.
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(b) if so, the nature of the deecision
tak.n 1in the matter?

The Minister of Food and Agricul-
ture dun C. Subramanam): (a)
Yes, Sir.

. (b) The present decision is not to
introduce  s.atutory  rationing in
Kerala,

Food Policy

( Shri Yashpal Singh:
Shri P. C. Borooah:
Shri P, R, Chakravertl:
Shri P. Venkatasubbaiah:
Shri Hem Raj:

Shrci Bagri:

Shri H:da:

Shrl Krisanapal Singh:
Shri 5. M. Banerjee:
Shri Basappa:
Shrimati Renu

Shri R. Barua:
I Shrli Madhu Limaye:
Shri Indrajit Gup'a:
| Shri Ravindra Varma:
‘Shri Ram Sewak Yadav:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shrimati Maimoona Smitan:
Shrl Sarjoo Pandey:
Shri M. Rampure:
Shri R. S. Pandey:
Shri Onkar Lal Berwa:
Shri . §. Patil:
| Shri M. L. Jadhav:

Will the Minister of F:iod and
Agricultare be pleased o stale:

(a) whether a meeting of the Chief
Ministers was held recent y in Banga-
lore 1o review the food poli y; and

(b) if so, the deocisions taken there-
at?

The minist~r of Food and Agricu’-
ture (shri C. Subramanlam): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed 41 Library. See
No. LT-4682/65].
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Unloading of Food Ships at Cochin
FPort

]'Shrl Surendra Pal Singh:
*325. { Shri P. C_Borooah:
iShri P. R. Chakraverti:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that the
unloading of food ships in Cochin
Port is still very slow, and Jarge

sums of moncy are paid by Govern-
ment in the form of demurrage each
month;

(b) il so, how many food ships
arrived at the Cochin Port during
June and July, 1065; and

(c) how many wvessels out of those
were subjected to delay in unloading
ang at what c.st to the Central
Exchequer?

The Minlster of Transport (Shri Raj
Bahadur): (a) to (c). A statement
is laid on the Tab'e of the House.
[Pliced in Library. See No. LT-
4883/85).

General Elections in Goa

Shri P, C. Borooah:

Shri P. B. Chakravertl:

Shrl Indrajit Guopta:

Shri Vasudevan Nalr:

Dr. L. M, Singhvi:

*324. < Shri Sivamarthi Swamy:
| Shri D. C, Sharma:

Shri Harl Vishoo Kamath:

Shrl Basappa:

Shri Omkar Lal Berwa:

Shri Yashpal Singh:

| Shri R. S. Pandey:

Will the Minister of Law be pleased
to =tate:

{a) whether Government have deci-
ded tp hold fresh General Electlons in
Goa in November this year on the
issue of ity merger with Maharashtra;
and

(b) if so, in what circumstances?

Th= Deputy Minister in the Minls-
try of Law (Shri Jaganatha Rao):
fa) The matter is at present under
Governm~ni's consideration

(b) Does not arise,
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Secomd Bhipyard at Cochim

[ Shrl Warior:
*321. < Shri Prabhat Kar:
| Shri Vasudevan Nair:

Will the Minister of Transport be
pleascd to state:

(a) whether Government have de-
cided to revise the plan for the Second
Shipyard Project at Cochin with a
view to enlarge its scope;

¢b) It so, when the revised plan

wi'l be ready;

{c) the nature of the expansion en-
visaged at present; and

(d) when the construction work is
likely to start?

The Minister of Transport (Shri Ra)
Bahadur): (a) The question regard-
ing production ecaparity of the Ship-
yurd is under consideration.

(b) and (¢). Do not arise in view of
(a) above,

(d) S'eps to construct the Shipyard
wou'd be taken aftsr the Project Re-
port for the Shipyard is re~eived and
approved by the Government and an
agrerment with the Mitsubishi Heavy
Industries Limited, Japan, is conclud-
ad.

Kharit Production

*328. Shrl P. C, Borooah: Will the
Minister of Food and Agriculture be
pleased o state:

(a) whether it is a fact that the
Khavif crop prospects have bren econ-
siderably dimmeqd particularly in the
North-West region which has  been
affected by drought this year;

(b) whoather it is also a fact that
proper fertilisers could not be sup-
plied 1o the farmers before the time
of sowing; and

(c) if 30, how far the Kharif erop
in general and particularly in the
North-West reglon is likely to be
adversely affected and decreased this
season?
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The Minister of Food and Agricul-
tare (Shri C. Bobramanlam): (a) It
is true that on account of delayed
monsoons and generally inadequate
rains, the kharif crops were reported
to have been adversely affected, par-
ticularly in North-West Region.
However, rains received after the
8rd week of August have proved
beneficial to the stonding crops and
brightened their prospects.

(b) The supply of fertilisers to the
farmers has been hampcred owing to
delay of recclpt of supplies from
America because of the Dok strike
and short production in F.ACT. Al-
waye and Rourkela,

(c) It is rather early at thls stage
ts eslimate the size of production of
kharif crops during the current year.

West Coast Canal

1071, J Shri A. V. Raghavam:
" 7\ Shrl Pottekkatt:

Will the Minister of Transport be
pleased to state:

(a) the provress made in the
construction of the West Coast Canal
from Badagara to Mahe;
cost

(b) the estimated of the

scheme;

(e) the amount spent so far; and

(d) when the canal will be com-
pleted?

The Minlsier of Transport (Shri Raj
Bahadur); Acc.ording to information
furnished by the State Governmenti—

{a) the canal work on Reaches
III-B and Iil-C Is wel in
hand. Work on Reaches I1I-
D, III-A and II-B is being
arranged;

(b) the present revised estimate
cost of the scheme is Rs. 68
lakhs;
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(¢) the amount spent up to the
end of June 1865 comes to
Rs. 9:25 lakhs; and

{d) the canal is likely to be com-
pleted by the end of the
Fourth Plan.

Houses for Harijanas in Delhi

1072, Shri Ram Harkh Yadav: Will
the Minister of Soclal Sesarity be
pleased to state:

(a) the subsidy granted to the
Harijans in the Union territory of
Delhi during the current Five Year
Plan so far;

{b) the details of the utilisation of
the money and the number of houses
actually built with the help of the
subsidy; and

(c) the subsidy to be granted in
the final year of the Plan?

Th= Deputy Minlster in the Depart-
ment of Social Security (Shrimati

Chandrasekhar): (a) Rs. 9,64794]-.
5
Year No, of Amount
bouses  incurred
built
— e v
1961-62 385 2,690,400
1962-63 192 2,89,000
1963-64 L. 92,500
1964-65 f00  2,49,900
106%5-F6
(upto July 65) 63,994
ToraL 1377

9,64,794

(e) Rs. 2:50 lakhs.
Development of Backward Areas

1073, Shri Ram Harkh Yadav: Will
the Minister of Social Securlty be
pleased to state:

(a) whrthrr Goaveri ment have set
up a Reviewing Committee to deter-
mine the prozres: made hy the Hack.
ward Areas on the ccuniry’s border;

(b) if so, the personnel of the

Committee; and
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(c) when the report ls expected w0
be available?

The Deputy Minister In the Minls-
try of Law (Shri Jaganatha Rao): (a)
No, Sir, Presumably, the Honourable
Member means the Working Group
on Development of Hill Arcas s»t up
in the Department. If so, Govern-
ment have sct up, at the instance of
the Planning Commission, nan inter-
departmental Working Group for
working out detniled proposals for the
co-ordination and integration of the
varlous activities re’ating tn the Dv~-
lopment of Khadi and Villape Indus-
tries, Handicrafts and Backward
Classes Welfare in Hill Areas In so
far as the Depariment of So-ial Sreu-
rity is conccrned for a marro-objee-
tive for a Afteen-year period, with
immediate impact on the Fourth Five
Year Plan.

(b) The personnel of the Working
Group is as follows:—
1. Shri S, C. “»n G pra. Taing
Secretary, Department  of
Social Security, New Delhi

2. Shri K.A.P.Stevenson,Joint
Secretarv,Pl nnlng lommi-
ssion, ew Dejin,

Chairman

Member

Shri (.D Chapatwala Nirec-
tor,Khadi and VillageIndus-
tries Commission, Bombay-
<6, . . . . .

3.

Memter

4. Shri D.Sreenivavan,Director
of Handicrafi-. Al India
Handicrafi< lloard, N
Delhi-1r . .

5. Shrik. Ventata-aman, Assls-
tant Acenutc Officer, Depait-
mert of Social Security, New
Delhi. "

Member

Memnher
Secretay

(¢) The Repnrt is expectad to be
finaliscd by the end of this year.

Production and Fxport of Civh wnuts

1074, Shri A. K. Gopalan: Will the
Minister nf Food and Agriculture be
pleased fo state:

(a) how manv a-res of land have
been brought under cashew cultiva-
tion in India upto date;
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(b) the total production of cashew-
nutg during the last two years;

(c) whether India is sell-sufficient
as far as the requirement of process-
ing tactories is concerned;

(d) if not, the schemes to make it
self-suf ient;

(e) by what time the sclf.sufficiency
will be achieved;

(1) the yearly import of raw
eashewnuts in the country during the
last two years; and

(g) the annual export of cashew-
nuts during the last two years?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawar Khan): (a) A total area
of 988,178 acres have becn brought
under cashew upto the end of 1863-84.

(b) 1,37000 tonmes during 1963-64.
(e) No.

(d) With 5 view to achieve self-
sufficliency in the requirements of raw
cashewnuts, it is proposed lo bring
more area under cashew cultivation
during the Fourth and Fifth
Plan periods in se'ected areas mostly
in the States of Kerala, Mysore, Mad-
ras, Andhra Pradesh, Maharashtra and
Goa. It is proposed to bring 45 lakh
acrea under cashrw cultivation during
the Fourth and Fifth Plan periods.
The Development Schemes, which in-
clude incentive to growers in the
shan~ of crop loans, assignment of
lands on lease and supply of planting
materinl, are in progress in the afore-
said States.

(&) Self-suficiency can be achleved
when the entire newly planted areas
commence yielding. say hy 1980

(f) 1983—1.64368 tons (rawnuts)
1964—1,70,.315 tons.

(g) 196353394 MT. (Kernels)
1964—52,645 M.T.
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Production of Cardamom

1075. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to stale:

(a) whether it is a fact that the
output of cardamoms is in the wane
for the last few years;

(b) if so, the reasons therefor;

(e) whether it is a fast that the
spread of “Kutti” disease in  the
cardamom gardens constitutes the
main reason for this; and

(d) if so, the steps being taken by
Government in this regard?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Production of
cardamam during the vears 1955-56 to
1961-02 was almos. stzady at about
8,000 tons por year. The production
increased to 3430 and 4130 tonnes dur-
Ing the years 1962-83 and 1963 -64 res-
peetively, but declined during 1964-65
to 2200 tonnes.

(b) and (c). The reduction in yield
in 1964-65 is mostly aitributed to ad-
verse wea.her conditions and to some
extent dur to the prevalencz of the
“Kattee' discase.

(d) The Government of India isx al-
ready seized of the problem and a
comprehensive scheme for the eradi-
cation of Katlee discase in Mysore
State has been sanrtioned and it has
also started functioning w.ef. 2Tth
February, 1885, The scheme sane-
tioned for Mysore envisages (i) sur-
veying and Jocaling disease affected
plantations; (ii) uprooting of the dis-
eased clumps and planting of disease
free seedlings and  (ili)  adopting
timely plant protection measures to
destroy the host plants and wvector.
Under the scheme, supply of healthy
seedlings is to be made free of cost
A similar scheme is being formulated
for implementation in Kerala State.
During the Fourth Plan period, it is
proposed to inlensify this programme
further. The existing resesarch cen-
tres for Cardamom in Kerala and
Mysore are also proposed (o he

- Fua
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strengthened to intensify research
work for evolving high yielding and
disease resistant strains.

Cultivation of Japanese Mint in
Kerala

1076. Shri A. K. G palan: Will the
Minister of Fcod and Agriculiure be
pleased to state:

(a) whether Government have got
a scheme to cultivate Japanese mint;

(b) whether the soil and climatic
conditions of Kerala are suitable for
the purpose; and

{c) whether Government propose
to cultivate it on a large scaie in
Kerala?

The Deputy Minister in the Minls-
try of Food and Agrli ulture (Shri
Shabhnawas Khan): (a) A pilot schems
to cultiate Japanese mint on an area
of 5 acres during 1985-86 is being for-
mulated by the Kerala Governmant.

(b) Studies undertaken so far have
shown that the crop can be cultivatad
In certain parts of the Kerala State.

(c) Large scale cultivation of mint
in Kerala will be considered if success
is achieved In the pilot scheme.

Sol! Conservation

1077. Bhrl A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted in the
Third Five Year Plan for soll con-
servation work to the Kerala State,

(b) the amount utilized so far;

(¢) the amount that has lapsecd;

(d) whether Government are aware
that the State nominees trained in
soil conservation work had been put
on jobs not connected with Soil Con-
servation work; and

{e) if 3o, the steps taken to rectify
the position?

The Depuiy Min'ster of Agriculture
(Shri Shahnawas Khan): (a) Rs. 120.00
lakhs

(b) Rs. 55.80 lakhs (Upto 31st March,
1965).
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(c) The State Governm2nt do not
antizipate any lapse of funds provid-
ed for Soil Conservation during the
Third Five-Ycar Plan,

(d) The State Government has in-
formad that out of 55 personn:l so far
trained in soil consirva‘ion, 23 were
posted in the regular Soil Conserva-
tion Dzpartment end four were up-
pointed in the Forest Department be-
cause forestry and soil ¢ nservation
ar: allied subjects and knowledge of
soil conservation is essential to Fores-
ters also.

25 persons were posted in the Agri-
culture Department becauss the ser-
vi e3 of trainsd personnel were requir-
ed for Extension work for guiding and
advising properly the cultivators on
=eil eon-eryation and soil science, The
State Government consider the post-
ine of such personnel in Agriculture
Departm=nt as indispensible.

Three Diploma Holders in Civil
Engincering who had received training
In soil conservation had to be reverted
to the Publi- Works Department {ir
want of vacancies in th2 former Soil
Conservation Section of the Agricul-
ture Department.

(e) Under the existing pattern of
Central financial assistance, State Gov-
ernments arc entitled to 50 per cent
subsidy on the pay and allowances
and the expenditure incurred on  the
study tours of trainees, In order t2
ensure that the trained p°rsonncl are
utilised for soil -onservation work,
the afnoresaid subsidy is given to the
State Governments on the production
of a certificate that the persons con-
cerned were  actually put on  this
work after completion of their train-
ing. No subsidy is paid in respeet of
the personnel who are not put on snil
conservation work.

Eviction of Peasants from Forests in
Kerala

1078. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleas>d to state:

(a) whether it is a fact that in
Trichur and Chalakudy Forest Divi-
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sions in Kerala, peasants who had
been cultivating for fifteen to tweniy

vears have been given notice fur
eviction;
(b) if =0, whether Government

Propose to provide them with alter-
nate land; and

(c) whether the peasants will also
be piven compensation for their
cultivations?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Bhahnawaz Khan): (a) to (¢). The
information is being collected. It will

be placed on the table of the Sabha
when received,

Plan for Chambal Ravines

1078. Shrl Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleascd to state:

(a) the estimated expenditure to be
incurred on schemes for the improve-
ment of the Chambal Havines; and

(b) the contribution of the Central
and State Governments thereto?

The Deputy Minister In the Minis-
try «f Food and Agriculture (Shri
Shahnawaz Khan): (n) Chambal
ravines occur mainly in Madhya Pra-
desh ang Rajasthan. Schemes for re-
clamation of ravines are undertaken
by the State Governments. In the
Third Five Year Plan a provislon
of Ra. 10.00 lokhs has been m-~de for
thise schemes each by the Govern-
ments of Madhya Pradesh and Tajas-
than. Besides this, a Pilot Projocet for
reclamation of Chambal ravines in
Madhy, Pradesh has also been approv-
ed last vear at a cost of Hs. 22.48 lakhs
spread over three years.

The expenditure during the first
three years of the Plan ie. 1861-64 is
Its, 384 lakhs in Madhya Pradesh and
s 26 lakhs in Rajasthan. The ex-
penditure fgures for 1964-65 are not
yet agvailable,

Apart from the above schemes, pro-
‘wision has also been made in the Third
Plan for survey of ravine areas under
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Centrally sponsor2d programme, The
expenditure under this scheme during
the first three years is Rs. 0.28 lakhs
and Rs. 06) lakhs for Madhya Pradesh
end Rajasthan respe.tively.

(b) The Central assistance for
schemes relating to rec'amation of
ravines during the Third Five Year
Plan is 50 per cent loan and 50 per
cent grant to be shared equally bet-
ween the Centre and the States.

For survey of ravines, 100 per cent
Central assistance is given by way of
grant.

Devel t of Handicrafts in Kerala

1080. Shri M. K. Eumaran: Will the
Ministar of Soclal Securlty be pleased
to state:

(a) whether Government are aware
that there is a very large scope fur
the development of handicrafts in
Kerala;

(b) it so, the steps Government
propose to take in that direction;

(c) whether Government have sny
scheme to promote the trade of the
products both in India and abroad;

(d) whether Government have a
proposal to form a Handicrafts De-

velepoment Corporation for Kerals;
and

(e) it so, at what stage the pra-
posal is?

The Deputy Minister in (he Minils-
try of ..w (Shri Jaganatha Rao): (a)
Yes Sir.

(b) The development of handicrafts
is primarily the responsibility of the
State Governments who have their
own schemes. The Central Govern-
ment glve financial assistance to the
State Governments for augmenting
their financial resources. Apari from
this, the All India Handicrafts Board
and its Regional Offices lo:aled at
warious parts of the country have been
rendering various types of assistance
to the State Government, the Handi-
craft Industry, individual artisans and
craftsmen and the Trade. The Board,
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through its Regional Offices, h=lps the
$tate Governments in the formulation
uf schemes and their successful imple-
inentation by making periodi.al visils
fo the areas ang giving their observa=
{ions and suggestions to th> State Gov.
ernments. The other kinds of  help
rendered by the Regional OfMces arei—

1. Design Extension Service,

2. Conduct
erafts surveys.

3. Revival of handicrafts.

4. Reproduction of new items of
ancient origin by craftsmen.

B. Assist the trade in getting
such items reproduced.

of economic and

6. Procurement of right types
of specimens and introducing them
for production.

7. Laying down
wherever possible,

8. Assist quality marked goods.
improved

spacifications

9. Introdu-tion of
tools and techniques.

10. Procurement of raw mate-
rials.

11. Marketing of handicrafts in
the country and abroad.

12. Helping exporters by ex-
plaining them rulzs etc,, and ex-
port promotion programme.

13. Participating  in training
programmes and arranging train-
ing.

14. Participating in and arrang-
Ing exhibitions.

During the Second Five Year Plan,
the Central Government gave financial
assistance to the Government of Ke-
rala to th? tune of Rs. 8.5 lakhs. For
the Third Five Year Plan Rs. 35 lakhs
“fhave been allocated to the State.

The Southirn Regional Office of the
All India Handicrafis Board conducted
. an economic survey of the Bzll Metal
Industry and a wage survey in res-

1054 (Ai) LSD--30.
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pert of ivory, wood carving horn work
and be!l metal in  the State. The
Regional Offi,e also mads personal
conlacts with handicraft dealers in
Kzrala to explain to them the export
promotion schemes and also help the
partieg about filling of applications, etc,
That office has kept in constant touch
with the Government of Kerala snd
all others concerned in the promotion
of handicrafts in the State,

(c) Th2 State Government have flve
emporia within the State, They ore
running one each at Madras and New
Delhi. It is proposed to expand the
emporium at Delhi, for which a new
building is to be constructed. In the
m2antime, the Government of India
have allotted some space in the Thea-
tre Communication Building. The
SMSM. Institute at Trivandrum has
sirengthened its emporia. An exhibl=
tion of Kerala handicrafts was  held
in New Delhi. Handi:rafts Week I8
celebrated every year thiouchout the
country, including Kerala, Mobilp ex-
hibitions and publicity with neon sifns
are also being arranged for popularis-
ing production and sales.

The All Indiz Handicrafta Board
had organissd a Marketing Clinic for
Kerala handicrafts at Ernakulam in
May, 1985, where all aspects of finding
a wider market for them were studied,

All these efforts of the State Govern-
ment as well as th» Government of
Indig have helped in the promotion of
sales of the State's handi raft goods
progressively, as shown below:—

Year Sales affected
1960-61 265 Lakhs
1981-62 287 Lakhs
1962-63 3.49 Lakhs
1963-64 498 Lakhs
1964-83 6.49 Lakhs

(d) and (e). The State Government

have a proposal to form such an or-
ganisation. The present position, how=
ever, is not known,
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Handicraft Artisans of Eerala

1081. Shri M. K. Eumaran: Will the
Minister of Soclal Securlty be pleased
to state:

(a) whether Government's atten~
tion has been drawn to the difficulties
experienced by the Handicraft Arti-
gans of Kerala in getung raw ivory
for their use;

(b) whether jt is a fact that the
artisans are being exploited by the
middlemen in Delhi and Bombay who
import raw ivory in this country; and

(¢) whether Government will take
steps to eliminate exploitation by the
middlemen, who have the monopoly
of both importing the raw mater:ais
and exporting the finished products?

The Deputy Minister in the Minis-
try of Law (Shrl Jaganatha Rao): (a)
Government is aware of the scarcity
of raw ivory used by the ivory .arv-
ing industry in various parts of India
including Kerala.

{(b) and (c). Cases of exploitation
of carvers by middlemen have not
come to the notice of Government.
Raw ivory is imporled by the Handi-
crafts angd llandlooms Export Corpo-
ration of India Ltd., and distributed by
the All India Handicrafls Board to
lvory craftsmen and actual users who
apply for the same. Ivory is also al-
lowed 1o be imported against li.ences
issued 1o exporters of ivory carving
The market price of imported ivory
is higher than the import price. Stcps
to improve the siluation in regard to
supply of ivory to craftsmen are under
consideration.

Community Developmeat B'ocks In
Rajasthan

-

1082, Shri Karnl Singhji: Will the
Minister of C.mmunily Development
and Cooperation be pleased to state:

(a) the total amount given to the
Government of Rajasthan for Commu-
nity Development Blocks during 1964-
435; and
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(b) the amount allotted to  the
State Government for the purpose
during 1965-667

The Deputy Minister in the Minls-
try of Community Development and

Cooperation (Shri B. 5. Murthy):
(Rs. in lakhs).
Loan .Gnmt Total
(a) 1964-65
(amount paid) 7219 109 o6 1K1 2%
(b) 1965-66 .
(amount alloca-
ted) . 76-31 116°10 192" 50

Lateral Road Development Scheme

1083. Shrimatl Ramdulari Sinha: Will
the Minister of Transport be pleased
to state the roads which are likely to
be developed in Sitamarhi Sub-division
of Bihar on th2 barder of India under
the Lateral Road Development S, heme

during the years 1965-66 and 1966~
677

The Min'ster of Transport (Shri
Raj Bahadur): The lateral road, the

development of which has been under-
taken by the Government of India,
will pass through the towns of G-pal-
ganj, Piprakothi, Muzaffarpur, Begu-
sarai, Purnea, Araria, Bahadurganj,
Thakurganj, and Galgalia in Bihar
State. In addition, the following three
link roads in Bihar will also be con-
structed:

(i) Sagauli to Bettiah,
(ii) Muzaffarpur to Darbhanga.

(iii) Araria to Forbesgan; and
on to Maricha.

A part of the Piprakothi-Muzoffar-
pur-Begusarai Section of the Lateral
Road and the Muzaffarpur-Darbhangs
link road falls in the district of
Muzaffarpur, but neither of them falls
in the sub-division of Sitamarhi.

In connection with the development
of the ar*a through which the lateral
road traverses, the State Government
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might construct  roads in Sitamarhi
Bub-division. The construction of
such roads falls within the sphere of
State activities.

Unloading of Cargo Ships at Bombay
Port

1084. Shri Ram Harkh Yadav: Will
the Minister of Transport be pleased
to state:

(a) whether a large number of
carge ships were waiting for berths
in the Bombay Port for some time;

(b) it so, the details of the ships
and their detention time;

() whether some of the shipe
loaded with grains were also involved
in the detention; and

(d) the reasons for their detention?

The Minister of Transport (Shri Raj
Bahadar): (a) and (b). The number
of general cargo vesstls that were de-
layed in obtaining berths in the Bom-
bay Docks and the period of the delays
involved during the monihs of June,
July and August (upto the 15th in-
clusive) is set out in the attached state-
ment.

(¢) Some food vesscls were detained
for comparatively short periods. The
number dstained and the period of
detentisn in stream prior to obtaining
berths in the docks are indicated in
the statement laid on the Table of
the House. [Placed in Library, See
No. LT-4684/65).

(d) The number of decp drafted
berths available at the Bombay Port
are inadequate to meet the increasing
demands of shipping at the port. The
existing berths in Alexandra  dock
have reach»d their maximum capacily.
The Prince's and Vi toria Docks are
tidal docks and are also not in a posi-
tian to take in ships with deep drafts.
The quayage and the depths of water
alongside the barths in the three docka,
viz. the Prince’s and Vicioria Doks
and the Alexandra Dock have remain-
ed more or less the same since they
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were constructed, one in 1880, the
other in 1838 and the last one in 1914
despite the increased dimensions of
vessels visiling the Port for cargo
operalions parllcularly since the ter-
mination of the Szcond World War.
There has also been a steady increase
in the number of ships visiting the
port. The Longshoremen's sirike in
the U.S.A. early this year also tzmpo-
rarily aggravated the situation because
vessels have been arriving in bunches.

The existing transit sheds, ware-
houses and the yards gre also inade-
quate to meet the demands of the
existing traffiz. While, at the docks
in 1951-52, the Port handled 5.8 million
tons of imports and exports, there
were increas?s in successive ycars and
in 1964-65, the port handled 7.3 million
tons. In spite of this large increase
in trafic, the only addition to the
physical facilities ut the docks since
1914 to 1964-65 has been one transit
shed (No. 17 shzd Alcxandra do.k)
and one Warehouse for the reception
of uncleared cargo.

Due to the complex nature of the
Import Trade Control regulations, the
proressing of documonts covering
goods to be clcared in the docks also
takes mu h more time. Apart from
this, the Trunk Railways sr: unable
to supply the requisite number of
rolling stock to move goods landed at
the docks to up-country dasiinations.
All this has its effect on the clearance
of goods land=d and is causing conges-

tion at the transit sheds and ware-
houses which in turn reacts on  the
turn-round of ships.

The Port has been handling over

th> last three years foodgrains to the
extent of a little over 2 million tons
annually. Except for g negligible
quantity, all the rest is being import-
ed in tankers, each of which occupies
a berth and a half due to the lenglh
of the vessel. This has reduced the
number of berths available for Gene-
ral Cargo vessels.

So far as foodgrain vessels are con-
cerned, priority has been given upte
four vessels to berth alongside In
times of peak congestion but efforts
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are being made in conperation with
8ll the other authoritics concerned to
ensure that th> two herths earmarked
for prain and already equipped with
discharping  machines handle 10,000
tons per day and thus make the maxi=
mum number of berths available for
general cargo  vessels. Special mza=
sures are being taken to improve the
clearance of the gencral cargo also
from the sheds.

Poultry Processing Plant

1085, Shri Ram Harkh Yadav: Will
the Minister of Food and Agriculture
be pleascd to stale:

(a) whether Government have set
up a Poultry Processing Plant at
Chandigarh wilh foreign collaboraticn
for the supply of ready-lo-cook
frozen chickens;

(by if so, when the plant is likely
to be commissioned; and

(e} the opproximate capacity of the
plant and the percenlage of foruign
capital involved in the project?

The Depuly Minister in the M 'nils-
try of Food and Agriculture (Shrl
Bhahnawaz Khan): (a) and (b). A
Poultry Processing Plant is being set
up by the Government of Punjab at
Chandig: L wiith assistance from US.
Aid. Tt is expected to be commission-
ed by the end of 1905-66.

(cY The plant has a capacity to
handle 500.800 birds per hour. No
foreirn capital is involved in the
project.

wq fewré sfedoond
rd’(i-fw-m :
1088 o s o

T W wwr wfe Sd qg ey
& w1 w6 e

(%) 1963-64 maT 1964-65%
wgraee T # wY fewrk sfcdrorandt
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UqI w8 A
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1963-64
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120.25 107. 51
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e e g B

(m) 1963-64 & o auw #
A dewa ¥ (1) 79 fa=rt
wriww £ g3 Fenfafy & fag dmsa
1 TR A9T §F K ¥ aww A
wravwar (2) waRd oY wa fait ey
ATTY, weEra W Sar § ft faat
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Institute of Catering Technology and
Applied Nutrition

1087, Shrimatl Ramdular] Sinha:
Will the Minister of Food and Agri-
enlture be pleased to state:

(a) the nature of training wiven in
the Institute of Catering Technology
and Applied Nutrition, at Delhi; and

(b) whether the nutrition value of
the meals varies in proportion with
the value of meals?

The Deputy Minister in the Minls-
try of Food and Agricalture (Shrl
D. R. Chavan): (a) The Institutc of
Hotel Management, Catering and
Nutrition. New Delhi, gives training
in Hotel Manarement, Grneral Food
Management and Catering Technology,
with professional training in rclated
apecific flelds, such as. eookery. bakery
recep'inn, waiting, book-kecping and
allied topics, The Institute jimparts
training for & threc.year diploma
course and anm advanced four yvear
diploma course in Hotel Management.
‘The Institute also offers training for
17 weeks craft courses in (i) Bakery
and Confa~tionery, (ii) Cookery, (1ii)
Hutel Reception and  Book-keeping,
{iv) Rrstaurant and Counter service,
and (v) Canning and Food Preserva.
tion,

fb) The nutritive value of meals
does not necessarily vary propore
tionatelv wi'h the cost of the merals
Foodstulfs vary In their nutritive con-
tent and by a judicious selection and
combination of items a variety nutri-
tive det can be derived at different
levels of cost,

Consumers’ Cooperatives

10%8. Shrimatl Ramda’arl Sinha:
Will the Minister of Community
Development anj Cooperation be
pleased to state:

fa) whether the Centrally speonsored
echemes of consumers’ en-nperatives
have undergone revision in respect of

BHADRA 9, 1887 (SAKA)
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organisational pattern in 1964-65; and

(b) it so, the nnture of changes

effected?

The Deputy Minister In the Min's-
try of C ity Devel t and
Cooperation (Shrl B. B. Murthy):
(a) No. Sir,

(b) Does not arise,

Paradeep Port

Shri M. L. Dwivedl:
M. {sml Vishwa Nath Pandey;

Will the Minister of Transport be
pleased to state:

(a) the number of times the Super-
visory Committee to lonk after the
quick execution of the Paradcep Pro-
jeet was set up by Orissa Govern-
ment; and

(b) the mnumber
Committee met?

of times each

The Minister of Transport (Shrl Raj
Bahadur): (a) Five times,

(by The Paradecp Port Supervisory
Committre was constituted on 19th
June, 1863 consisting of the follow-
ing:

1. Chicf Minister, Orissa. Chalrmsn
2, Chicl Secretary, Orissa Member
3. Secretary tothe Government

of Onissa, Finunce Depart-

ment . i N Member
4. Chiel Engincer-cum-Adminls-

traton, Paradeep 1’00t Project

Bhubaneswar., . " Memter
§. Additic nal Secreiary to Govr,

of Orissa, Commerce (Ports)

Department, . Member.

Secretary.

The 1st meeting of the Commitice
was held on 24th July, 1963,

The Committee was re.constituted
on 1Tth Deeember, 1963 with the
Chairman, Planning Board as Cha'r-
man in place of Chief Minister and al]
other remaining  same as previously
and met for the second time on 28th
Junuary, 1864,
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The Comuunittee was sgain reconstl-
tuted on 15th April, 1964 consisting of
the following:

1. Chairman, Planning Bourd . Chmrman
2. Chief Minister, Orissa Deputy
Chairman
3. Chief Secretary to Govern-
ment of Orissa. . . Member
4. Secretary to Government,
PFinance Department . Member

5. Chiel Enginccr-cum-Adminis-

trator, l'azadeep Port Project. Member
#. Additional Secretary to Go-
vernment of Orissa, Com-
merce (Ports) Depit, . Member-
Secretary
7. Shri M. G, Hiranandani,
Technical Consultant to
Government of Orissa. Member
This Committee met for ~the third

and fourth time on 24th July, 1964
and 26th September, 1864 respectively.

The Committee was again reconsti-
tuted on 2nd December, 1964 with the
Secrctary to Government of Oris:a.
Commeree  (Ports) Department as
Member-Secretary  in place of Addl-
tional Secretary to Government of
Orizsa, Commerce (Po.ts) Deparmert
and all others remaining same as per
Third Committee and met for the fifth
time on 24th January, 1965

The Committre was last reconsti-
tuted by the State Government on
27th May, 1965 with the following:

1. Chis! Minister, Oriesa. . Chairman
2. Deputy Minister, Commerce,

Orissa. . Deputy-

Chairman

1. Chief Secretary to Govern-

ment of Orissa. . " Member
4. Developmen t(.,urnmuswmr.

Orissa . Member
§. Secretasy to (‘owerrnrem of

Ovrissa, Finance Deprt. Member
6. Chi‘f IIagite r=<= “dminis-

rrator, Paradeep Pert Proj.ct

Bhubancswar. Member
7. Sceretary to Government of

Orivra, Commeree (Ports)  Memb=r

D partment. Secretary
. Shari M. G. Hiranandani

Tochaicd Conuliat to

Government of Orissa. Member.

This Committee did not meet as the
Project was taken over by the Gov-
ernment of India on 1st June, 1965.
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Barvey of Rajasthan's Underground
Water Resources

Shri Bibhuil Mishra:
1090. { Shri Rameshwar Tantla:
Shri K. N. Tiwary:

Will the Minister of Food and Agrl-
eulture be pleased to state:

(a) whether it is a fact that while
the Minister of Irrigation and Power
was in Jalpur in the 1st week of June,
the Chief Minister of Rajasthan made
a request to him for undertaking the
survey of Rajasthan’s underground
water resources; and

(b) if so, Government's
thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl
Shahnawaz Khan): (a) The question
of survey of Rajasthan's underground
water resources was brought to  the
notice of the Union Minister for Irri-
gation and Power while he was at
Jaipur in June, 1965, in connection
with the visit of the Joint Central
Team on Agricul'ural Programme,

(by The Government of India has
initiated a scheme for surveys and
Investigations of ground-water re-
sources to be implemented by the
State Governments including Rajas-
than on the basis of a proframme
phased with a view to delineating
ground-water-worthy areas  which
whould offer scope for ground-water
extraction throuch dug-wells, dug-
cum-bored we'ls and shal'mv  tube-
wells. The Government of Rajasthan
submitted their preliminary proposal

reaction

for carrving out ground-water sur-
vey: and investigations.
This was discussed with the State

Technical Officer and the final pro-
posnl, based on the discussion, is
awaited.

Agricnltoral Production
Shri Bibhati Mishra:
1091 SBhri K. N. Tiwary:
Will the Minister of Food and Agri-
eultare be pleased 1o state:

{a) whether it Is a fact that the
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Central” teams on agricultura] pro-
duction had visited every Stale; and

(b) if so, the oulcome of their
wisits®

The Deputy Minister in the Minls-
try of Food and Agriculture (Shrl
Bhahnawaz Khan): (a) The Joint
Centra] Teams on Agriculture, which
were scheduled to visit all the States
(except Nagaland), have so far wisit-
ed all the States except Andhra Pra-
Aesh.

(b) The Teamg have maede a num-
ber of observations and recommenda-
tions with regard to the implementa-
tion of wvarious Agricultural Pro-
grammes in the States during the eur-
rent plan and their requirements of
addit'onal funds during 1965-66. The
follow-up action on their recommen-
dations is being taken by the Centre
and the Stzte Governments on the
ftemg with which they are concerned.

Migration of Beggars

1092, Shri Rameshwar Tantla: Will
the Minister of Social Security be
pleased to state:

(a) whether it is a fact that the
Centrol Government propcse to check
the migration of beggars from one
State 1o another;

(b) whether it is also a fact that
Government are considering the ques.
tion of enacting a Central law for
the purpose;

(e} if 8o, when the legislation is
likely to be introduced; and

(d) whether the
mission has also examined
matter?

Planning Com-
this

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
fa) to (d). The whole issue is still
under the ennsideration of Govern-
ment and the Planning Commission

Written Answers BHADRA 9, 1887 (SAKA)

Written Answers 284,
feeht @ e 3 R QT

1093. off e TUWT ;w7 WY
o wf w2t ag oo o g et e

(v) wr oz aw § fis faeell &
WIHTRT T W WETEy WM kW W
gEahaty;

(=) afz gt, M I abdf & am
w1 §; o

(m) wfi w1z e oo T
feqr mr g 7

e xar i wwrew R gt
(st smpmwre mi) ;o (%) faoei ¥
Wi A A {2 T @ I g & fag
faedt & Ty we=r niAt & Avaew ¥ faare
firr o T B

(%) 1954-55% 1963—64 T%
151 A WY 1964-65 ¥ 170 wf7
oY argTEr ¥, ¥ g gEA I QT
i andr & [reveea & o wf—
aford senn L'T.—4685/65]

() amare ama 7 g 9 afr
W 43 WA ¥ 9T aF SArpa v wE g
a1 A wra ardt @ oawew gfugl § £
m & ow o ¥ gE Ot afa o
faare gt W 31

Forelgn Exchange for Double-Decker
Buses for Metropolitan Cltles

[ Shri Yashpal Singh:
Shrl Shree Narayan Das:
| Shrimatl Savitrl Nigam:

Will the Minister of Transport be
pleased to state:

(a) whether it Is a fact that Gov-
ernment have refused to grant forcign
exchange to the civie authorities of
metropolitan cities of Bombay, Cal-
cutta, Delk| and Madras to import 100
double-decker buses; and

1094, {
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(b) if so, the reasons therefor? (@) afz &, @ fFa fFa Toal @
The Minister of Transport (Shri Raj  fwmad firdft §; o=
Babadur): (a) and (b), It was .
decided in 1963 to allow import of 100 T Feid TAT O #
double-deck bus  chassis from UK. ( ) ﬁg 3 ;mfﬂﬁ ¥
for the transport sorvices of Bombay, FrmHm % I'T d SASTAS
Delhi and Calcutta. Some of these 97T vy fagr § 7
buses have already been supplied to i - .
the Undcriakings and the balancs are fafa gxmem & g.svit (st omne

under supply. The city transport .
undertakings wanted to import addi- m) . (*} i (E‘) 1960 #

tional double-deck chassis during this TATAIME 2 §9 &a Foal & Ay §
year but on account of the acute fawraay fast o4

forcign exchange situation, further .

mport of these chassis has not been (m) (1) @Y faldi &7, forer

possible, JUEIT IT TAAAT AT GIT FT fAAE
Rockets Launched from Thumba faw & £r € 41wy & fef fen o,
1095, Shrl Rameshwar Tantla: Will 9961 & &1 TR | M aqet &

the Minister of Civil Aviation be TR e o it
pleased to state: HEFH TR § aE Tt

(a) whether it is p fact that a Judl- “Tﬁ mﬂ'lff graar g
Dart rocket—the 12th in the: series—
was launched from Thumba on the (2) 1963-G4 & WiT yra
18th May, 1965; omTErl greT dmr gl #Y 9gfa
(b) it so, whether the performance o Lafhi Q 1
of the rocket was satisfactory; and

(c) how this rccket has measured . (3} drr q fed i ek w
the wind data in the upper atmos- gawITA fFar mar & s & &=
phere? w1 3 a7 v faeita feafa & wrare

m‘"" Minister of Transport ;3:%32 qx g ant ¥ aripd fea mm f—
badur): (a) Th~ 12th udi.Da -
rocket was launched on the 18th May, =g, " ol ﬂ'ﬁ | e b %

1065, wid a1 o owe o g e § ey
(b) Yes. wrimfeat o &% @t @Y Wi

(c) After reaching a certain height, W AR A 3w TE )

the rocket relrased chaff comprising
of copper filaments, Upper winds

were computed by tracking this chaf? sl § aEv
by means of a rader,
; ; 1097 ¥o ATo H
1096 ol : {tﬂ Wo o ANN :
st oy T fegr

w7 e g e T amy wn fefe &t oy o & g0
¥t g R fE wi fw

(w) wa fafws Tadl # aom g (%) wmr oz & ? fie 3o & fafew

71 AT erinondl & WL F aEI A wersal ¥ gwral A g ¥ 373 @
frrma fust §; i 2;
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Revision of Lists of Schreduled Castes
and Scheduled Tribes

Shrl Rameshwar Tantia:
1099, { Shri D. J. Nalk:
Shri Hem Raj:

Will the Minister of Soclal Seenrity
be pleased to refer to the reply given
to Starred Question No. 531 on the
23rd March, 1965 and sta‘e:

(a) whether the detalls jn regard to
the appointment of a Reviewing Com.
mittee to go into the whole question
of revision of lisls of Scheduled
Castes and  Scheduled Tribes have
been finalised; and

(b) if so, when the decislon is likely
to be announced?

The Depu'y Minister in the Devart-
ment of Soclal Security (Shrimatl
Chandrazekhar): (a) and (bh), An
Advicory Committee to go into the
question of revision of lists of Sche-
duled Castes and Schedulad Trites
wns appointed on the 1st June, 10683
and this was annovinced in the Depart.
ment of Sarial  Security  Resolution
No. 12765.SCT IV dated the Ist
June, 1965 published in the Gazette of
India.

Moscow-London Alr Indla Services

1100 {Shﬂ 8. C. Samanta:
* . Shrl Rameshwar Tantia:
Will the Minister of Civil Avlation
be pleased *n refer to the reply given to
Starred Question No. 207 opn the 2nd"
March, 1965 regarding Moscow-London
Air India Services and state:

{a) whether the reply of the UKL
Government for a review of the res-
tri-tion  to carrv  passengers from
Moascow  to London and viee versa
&« provided in the agreement has since
been reccived;

(b) it so, the nature of the reply;
and

fe) the
thercto?

reaction of Government
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The Minister of Transport (Shrl Raj
Bahadar): (a) to (¢), The question
was discussed between the Minister of
Civil Aviation United Kingdom and
the Minister of Civil Aviation India In
London on 17th June, 1065. In the
light of the discusslons the matter is

receiving the consideration of the
British Government,

Hote] Nevclopment Loan Fund

1101 Shri §. C. Samanta:
* "\ Shrl Rameshwar Tantla:

Will the Minister of Transport be
pleased to refer to the reply given to
Unstarred Question No. 848 on the 9th
March, 1965 and state:

(a) whether a final decision to
establish a Hetel Development Loan
Fund has since been taken;

{b) it so, the salient features there-
of; and

(¢) it not, the reasons therefor?

The Minlster of Transpori (Shri Raj
Bahadur): (a) to (). For the pre-
sent the Government has not Yound |t
practirable to e=lablish a  Hotel
Development Loan Fund.

"Assistance for Cultivation of Jute

1102. Shrl Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

ta) whether it is a fact that none
of the faur jute growing States had
taken advantage of the Rs. 3 crores
get npart by Government to be given
m the form of loan;

(b) if 8o, whether any enquiry was
made f-om these Siates for the none
utilization of this amount; and

(¢) whether it is proposed to liber-
alise the assistance programme?

The Deputy Minister in the Minls-
trv of Fool and Agriculture (Shri
Shahnawaz Kham): (a) to (c). In
order to enable the State Gowern-
ments to provide adequate end pro-
per retting facilities to the jute grow-
ers, it was decided in 1963 to make

AUGUST 31, 1963
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available to them a sum of Rs. 8
crores by way of medium-term loans
during the remaining period of the
Third Plan. The State Governments,
however, d'd not make use of this faci-
lity. The States desired that the ele-
ment of subsidy should also be intro-
duced in the pattern of assistance for
the Scheme. Accordingly, the follow-
ing liberalised pattern of financial as-
sistance was agreed to by the Govern-
ment of India:—

25 per cent subsidy from the
Central Government.

75 per cent medium-term loan.

The Schemes received from Uttar
P’radesh, Bihar and Orissa and the
ubove pattern have been approved.
‘he Government of Assam have inti-
mated that the Scheme with the above
pattern is not acceptable to them. A
suitable Scheme is still awaited from
West Bengal

Indlan Penal Code

[ Shrimati Savitrl Nigam:
1104. { Shri Ram Harkh Yadawv:
Shri Vishwa Nath Pandey:

Will the Minister of Law be pleased
to refer to the reply given to Unstar-
red Quostion No. 513 en the 2nd
March, 1865 and state:

(a) whether the Law Commission,
to whom the proposal to revise the
Indian Penal Code for the purpose of
including therein certain social and
economic offences contained in several
enactments had been referred, has
finalised the matter; and

(b) it so, the details thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rae):
(a) No, Sir.

(b) Does not arise.
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Sugar Quota for Punjab

Shri D. C. SBharma:
ues. { { Shri Yashpal Singh:

will the Minis'er of Food and Agrl-
malture be pleased to state:

(a) whether it is a fact that the
Punjab Government have asked the
Centre to increase their monthly
quota of sugar f'om 14,000 to 16,000
tonnes to meet the increasing demand
m the State; and

(b) if so, the action taken or pro-
posed 10 be taken in the matter?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shrl D.
R, Chavan): (a) Yes, Sir.

(b) The monthly sugar
l'unjab has been increased by
Lonnes.

quota of
1000

Tourlsm

J Shri P. C. Borooah:
\_ Shrimatl Tarkeshwarl Sinha:

Will the Minister of Transport be
pleased to state:

(a) whether it ig a fact that tourism
brought more foreign exchange in
1934 than in the previous years;

(b) if so, how does it compare with
the foreign exchange earned from
tourism in 1962 and 1963;

(c) what was the daily average of
tourists m those years: and

(d) the nature of further schemes
for increasing the foreign exchange
earnings by tourism to be implement-
ed during the curren! year?

The Minister of Transport (Shri Raj
Bahadur):; (u) and (b). Yes, Sir. The
figures of foreign exchange earnings
for the years 1962 to 1964 are as fol-

lows:—

1108.

Earningy,
{in crores of Rupees)’

Year

1962 19-62
1963 2056
1964 . 23°00

BHADRA 8, 1887 (SAKA)
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The above estimates have been bas-
ed on the results of the pilot survey
conducted in 1862. These estimates
are purely tentative.

(e) The dally average of the tourists
during these years was:

Daily average of

Year tousist arrivals
(Numbers)
1962 368
1983 186
1964 428

(d) The schemes contemp!nted by
the Tourist Department for Increasing
foreign exchange earnings during
1965-86 arc as follows:—

(1) Setting up of the Indian Tour-
ism Hotel Corpora'ion in
order to meet the estimated
gap between the numher of
hotels that are available at
present and the number of
beds required in view of the
increased demand of tourism.
This Corporation will build
and If neccasary run ho'els in
places where there Is need.

(2) Setting up of the India Tour-
ism Corporgtion.

This Corporation will have @&
variety of functions such as:

(1) Production and sale of tour-
ist publicity materlsl;

(i) Organising entertainment

programmes so that the
tourists coming to India
have some form of light or

—_

classical entertainment in
evening after the day's
sigh'seeing.

This Corporation will have
2 subsidiary company in the
form of a Transport Under-
taking to run taxis and
enaches in  places where
transport  facilities are

(i)
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either lacking or are not
equal to the demand.

(3) Another important step in the

diection is the forthcoming
Annual Conference of the
PACIFIC AREA TRAVEL
ASSOCIATION due to be held
in January, 1966, when about
450 forcign dclegates (with
their wives) from about 34
countries will be visiting New
Delhi and going on fours to
all parts of the country. This
confcrence will not only bring
in over 3 lakhs in foreign ex-
change from registration fees
and delegates’ spendings, but
will in the long run result in
considerably increased tour-
ism to this country by focus-
sing the at'ention of its mem=
bers on India's tourist altrac-
tions.

(4) The advertising budget for the

overscas Tourist Offices has
been increased from Rs. 27to
81 lakhs.

(5) A crash programme consisting

of those Thi-d Plan schemes
which are likely to be imple-
mented during the Plan
Period has been drawn up.
This consists of 67 schemes
and most of these are under
execution. It is, however,
hoped that of these 50 per
ecent will be completed during
the current financial year,
including the following:=—

(I) Provision of Jlaunches at
Cochin, Tungabhadra and
Periyar.

(i) Creation of better accom-
modation facilities ot
Manali, Nagarjunasagar and
Nagarjunakonda.

(lii) Beautification of Fatehsagar

Lake at Udaipur.

(lv) Flood-lighting of monu-

ments in Delhl
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River Steam Navigation Company Lid

J Shri P. C. Borooah:
11073 Shri Indrajit Gupta:

Will the Minister of Transport be
pleased to refer to the reply piven to
Starred Question No. 213 on the 2nd
March, 1965 and s'ate the improve-
ments, if any, which have been made
in the administrative set up and feet
of the River Steam Navigation Com-
pany, Limited?

The Minister of Transport (Shrl Raj
Bahadur): A statement is laid on the
Table of the House, [Placed in Lib-
rary. See No, LT-4686/05],

Jute Cultlvation in West Bengal and
Bibar

1108. Shrl Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleascd to stale:

(a) the total acreage brought under
jute cultivation in West Bengal and
Bihar during 1964-65;

(b) the production of jute in West
Bengal and Bihar during the above
period;

(c) whether there is any decline In
production ps compared to the pre-
ceding year; and

(d) it so, the reasons therefor?

The Deputy Minister In the Minls-
try of Food and Agriculture (Shr)
Shahnawaz Khan): (a) The acrcage
in West Bengal and Bihar during
1964-65 was 45.06 and 17.07 lakh hec-
tares respectively,

(b) The production figures for West
Benga! and Bihar for 1064-65 are
36.46 and 917 lakh bales of 180 kg
each, respectively.

(¢) and (d). In Bihar a decline of
249 )Jakh bales ocrurred in 1964-55 as
compared to the previous year due ta
unfavourable weather conditions and
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floods, In West Bengal, however,
there was an increase of 3.50 lakh
bales.

Hanilicrafts In Uttar Pradesh

1109. Shrl Vishwa Nath Pandey:
Will the Minister of Social Security
be pleased to s.ate:

(a) the amount given to the Uttar
Pradesh Government for the develop=
ment  of Handicraft industry in the
Btate during 1964-65; and

(b) the amount proposed to be
glven to that State for the same pur-
pose during 1863-667

The Depuly Minister in the Minis-
try of Law (Shrl Jaganatha Rao0):
(a) Rs. 10.23 lakhs comprising of grant
of Rs. 4.11 lakhs and loan of Rs. 6.12
lakhs.

(b) Rs. 17.00 lakhs comp-ising of

grant of Rs. 12.50 lakhs and loan of
Rs. 4.50 lakhs.

Central Road Fund

1110. Shrl Vishwa Nath Pandey:
Will the Minister of Transport be
pleased to state:

(a) the amount allocated from the
Central Road Fund to U.tar Pradesh
during 1964-65; and

(b) the works for which this
amount has been utilized?

The Minister of Transport (Shri Raj
Bahadur): (a) Rs. 60.54 lakhs.

(b) A statement is laid on the
Table of the House. (Placed in Lib-
rary. See LT-4687/65.)
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Japanese Method of Paddy Cultivatiem

f Shri P, R. Chakravertl:
1123 Shrl P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether It Is a fact that labo-
ra‘ory and fleld experiments of a new
fertiliser, nitro-phosphate, to be pro=
duced soon in the Sindri Fertiliser
Factory, conducted by the Planning
and Development Division of the
Fertiliser Corporation has provided
the highest yield in an acre amount-
ing to B2.4 maunds as against Bihar's
highest of 75 maunds per acre;

(b) whe'her It Is also a fact that
the Japanese method of planting has
been adopted in regard to paddy; and
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(¢) whether QGovernment  have
received full report of the experi-
ments so far done and if 80, the
measures taken to expand cultivation
on similar lines?

The Deputy Minister In the Minis-
try of Food and Agriculture (Sh-i
Shahnawaz Khan): (a) Nitrophosphate
will be produced at Trombay and not
Sindri. Certain trials conducled by
the Fertilizer Corporation of India
gove an yield of 824 mds. per acre.
The highest yield of paddy wunder
Japanese Method of paddy cultlvation
during 1962-63 reported by the Bihar
Government was 98 mds. per acre.

(b) and (c). Yes; the campaign on
Japancse method of paddy cultivation
was started on a nation-wide scale as
far back as 1853-54. The Japanese
Method of Paddy cultivation is mo
more in an experimental stage. About
9 million acres have been covered
under this improved method,

Betting up of Water Utillsation and
Management Cell in the Departmenat
of Agriculture

Shrl P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to state:

l‘ll&{ Shri P. R. Chakravert!:

(a) whether Government propose
to se! up a Water Utilisation and
Management Cell in the Department
of Agriculture;

(b) whether the Centre has held
discussions with the States on mea-
sures necessary in each project area
for the optimum utilisation of irriga-
tion water; and

(c) the measures suggested to
ensure greater co-ordination at the
district and lower levels with officers
of the Irrigation Department and the
Agriculiural Production Commitlees?

The Deputy Minister In the Minis-
try of Food and Agricaltare (Shri
Bhahnawas Khan): (a) Yes
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(b) The question of speedy utilisa-
tion of large irrigation potential in
the command areas of Chambal, Maha-

nadi Delta, Kosi, Tungabhadra and
Bhadra Projecits was considered by
the Agricultural Production Board,

and it was observed that it would be
necessary to discuss the various points
with the State Governments, before
the Committecs were formed for the
projects other than Chambal (where
the concerned Governments of Rajas-
than and Madhya Pradesh had alrcady
set up Teams) to lay down an action
programme by way of construction of
fleld channels land levelling, area de-
velopment measures, crop pa'terns,
laying out of demonstration farms, ete.
The Minister of Irrigation and Power
would discuss the question first with
the concerned State Governments.

In pursuance of this decision, the
Union Deputy Minister for Irrigation
and Power has wvisited Bihar about
Kosi Project and Mysore about Tun-
gabhadra Project.

(c) Government of India has written
to the State Governments about the
need for building up adequate coordi-
nation between the Irrigation and Ag-
riculture Departments in the States in
order to maximise agricultural pro-
dustion from the potential eceated by
irrigation projects. Certain sugges-
tions have been made in the letter for
effec'ing optimum utilisation of irrl-
gation supplies and the more import-
ant of them are, briefly, indicated be-
low:—

(i) Revision of existing Irrigation
Coades.

(i1) Coordinated Planning and ac-
tion on the part of the Irni-
gation and Agriculture De-
partments in the matter of
Area Programmes in the com-
mand areas of irrigation Pro=
jects. The programme com-
prises construction of fleld
channels, land levelling, con-
solidation of holdings, estab-
lishment of research and de-
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monstration farms, soil sur-
veys, provision of facilities for
storage, marketing and com-
munications, supply of fertili-
sers, improved seeds, credit to
farmers, etc.

(lil) A special organisational Unit
headed by a senior officer
charged with the special res-
ponsibility of  undertaking
measures for optimum wutili-
sution of irrigation water
should be set up in the Agri-
culture Department of the
State under the Agricultural
Production Commissioner.
(iv) Cells comprising Agricultural
Officers should be either set
up in Irrigation Departments
or close'y assscialed  with
their work so that Agricultu-
ra] Officers may be assoriated
with new irrigation projecis
throughout all the stages ol
formulation, Iimplementation
end utilisation of water.

(v) For ensuring coordination at
lower levels, Irrigation De-
partments should be repre--
sented on Agricultural Pro-
duction Committees at dis-
trict, biock and village levels,
wherever this has not been
done already.

(vi) The roster for the running of
the canals and the time at
which ¢he water is to be made
available should receive wide
publicity.

Corporations to Develop Tourism

[ Shrl Subodh Hansda:
Shrl P. C. Borooah:
" Shrl Rameshwar Tantls:
U< Shr 8. C. Samants:
Sh1 Hem Raj:
[ Shri Basappa:

Will the Minister of Transport be
pleased to refer to the reply given to
Btarred Question No. 203, on the 2nd
March, 1965 and state:

(a) the precise functions of the
Indian Tourism Ho'el Corporation, its
detailed set-up and modus operandi;

(b) whether the second Corpora=
tion namely the Indian Tourism Cor-
poration hos also since been set up,;
and

(c) if so, its precise conatitution and
functions?

The Minister of Transport (S8hri Raj
Bahadur): A statement is laid on the
Table of the House. [Plarca in Lib-
rary, Sce No. LT-4688/65].

Road Making Machinery

1118, [ Shrl Subodh Hansda:
| Shri 8. C. Bamanta:

Will the Minister of Transport be
pleased to s ate:

(a) whether the requirements of
the road making machinery for the
Fourth Five Year Plan both by the
Centre as well as by the Stales have
been collected;

(b) if 8o, what part of it could bw
produced in the country wih the pre-
sent capacity of the Ileavy Engineer-
ing Corporation and other indigenous
firms; and

{c) how the rest will be procured?

The Minister of Transport (Shri Ra)
Bahadur): (a) to (c). A sta‘ement
explaining the position is placed on
the Table of the Hous~ [Placed in
Library. See No, LT-4689/65].

Fisheries Corporation in Kerala
Shri Warlo=:
1118. { Shri Mimatsingha:
Shri Vishwa Nath Panlrey:

Will the Minister of Food and Agri-
culture be pleased to sta'e:

(a) whether there is any proposal
to set up s Fisheries Corporation ig
Kerala with American collaboration;

(b) if s0, the main featurcs of the
proposal; and
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{c} the nature and extent of

American cooperation sought fur, in
thiz connection?

The Deputy Minlster In the Minls-
try of Food and Agricullure (Shri D,
R. Chavan): (a) and (b). It hus heen
decided to set up a  public limited
company with headquarters at Cochia
for the manufacture of marine pro-
ducts and bye-products with the pri-
mary object of exporting shrimps to
foreign countries.

(¢) Collaboration with an American
firm has been sought for the right to
use technical know-how developed by
them, for their assistance in the manu-
facture of marine products, establish-
ment, maintenance and operation of
shore {Iacilitics, fishing wvessels and
other cquipment, dissovery of fishing
grounds and training of employecs, as
woll as sale thereo! in foreign mar-
‘kets,

Colonles for S.C. and S.T. In Punjab

1117. Shri Daljit Singh: Will the
Minister of Soclal Security be pleased
1o state:

(a) whether there is any proposal
for the construction of colonies for
the Scheduled Castes and Scheduled
Tribes in Punjab during 1965-68 and
1966-67; and

(b) if so, the details thereof?

The Deputy Minister In the Depart-
ment of Soclal Becurity (Shrimatl
Chandrasekhar): (a) There Is no such
proposal under the Backward Classes
‘Sector.

(b) Does not arise.
Ambar Charkha Tralolng Courses in
Punjab

1118, Shri Daljit Singh: Will the
Minister of Soclal Security be pleased
to state:

(a) the number of Ambar Charkha
training courscs conducted in Punjab
during 1964-85 and 1983-88 so far;

(bj the total number of trainces
who took part; and
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(c) the total expenditure incurred
thereby?

The Deputy Minister In the Minls-
try of Law (Shrl Jaganatha Rao):
fa) to (c), Information is being col=
lecied and will be placed on the Table
of the House in due course.

Development of HWortlculture In
Punjab

1119. Shrl Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted to the
Punjab State as loan and grant for
the development of Horticuiture
during 1964-65 and 1965-66; and

(b) the amount utilised by the Gov-
ernment of Punjab during 1964-08
and in 1985-66 so far?

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The following
omounts were allotted to the Punjab
State as loan nnd grant for develop-
ment of Horticulture:—

(Rs. lakhs)
Year Loan Grant
1964-6%5 . 749 Nil,
1965-66 . 500 Nil, -

() The amounts utilised during this period
wre as under:—

Year Loan Grant

1964-65 . . ‘49 Nil.
964 (Pm\rl;lrcnal)

1965-66 . N o006 Nil.

Development of Agriculture

1120 Shrl Sarendra Pal Siagh: Will
the Minister of Food and
be pleased to state:

(a) the total amount of grant glven
by the Central Government to the
States for the development of agrirul-
ture during the last three Five Year
Plans;
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(b) the principles followed for the
grant of such funds;

(c) the break-up of figurcs, State-
wise; and

(d) whether each State utilised the
entire grant made to it?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (d). The
information is being collected and
will be placed on the Table of the

Sabha.
Cooperitive Rlce Mill in West Bengal

1121, Shri Heda: Will the Minister
of Food and Agricaulture be pleased
to state:

{a) whether the Centre has sanc-
tioned Rs. 21 lakhs to the West Bengal
Government for starting a rice mill
on co-operative basis;

(b) whether any foreign collabora-
tion is involved in the venture;

{e) if so, the nature thereof; and

(d) the location of the mill?

The Deputy Minister in the Minls-
try of Food and Agriculture (8hri
D. R. Chavan): (a) The National Co-
operative Development Corporation
has sanctioned financial assistance of
Rs 21.50 lakhs to the Government of
West Bengal for setting up of modern
rice mill in the cooperative sector for
a pilot study and evaluation program-
me, as per details below:—

(Rupees in Lakhs)

Lean Subsidy
() Sharc Capital . 650
fif) Assistantee for
godown and silos
(757, as loan and
2¢°, as sub<dyv) 2% 378
Torar 17-7% 175
Graxn Torar . 2150 lakhs.
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(by and (c), No foreign collabora-
tion is involved. However, the machi-
nery has been purchased from Japan
and the Ford Foundation i: nssisting
in the evaluation programme,

(d) Memari in Burdwan District,

Backward Classes

1122, Shri Heda: Will the Minister
of Social Secuority be pleased (0 stale:

(a) the main findings of the Fourth
Plan Working Group on Backwaid
Classes, and

(b) the measures taken to remedy
the present state of affairs?

The Deputy Minister in the Depart-
ment of Soclal Securlly (Shrimati
Chandrasekbar): (a) The Working
Group on the Fourth Plan for the
Weltare of Backward Classes submit-
ted a comprehensive interim report
and its main recommendations are:

1. Allotment of Tribal Develop-
ment Blocks to cover all areas

with a tribal population of
50 per cent and above:

2. Grant of ad-hoc ussisitance to
small groups of tribals not

covered by the Tribal Deve-
lopment Blocks programme;

3. Intensification of the schemes
relating to co-operation;

4. Careful study of the causes for
the stagnation and wastage at
various levelg of education;

5. Emphasis on employment orien-
tation of educational schemes,;

6. Greater emphasis on ‘Economle
Uplift' programme;

7. Increasing the facilities for
technical training;

8. Improvement of working and
living conditions of Sche-
duled Castes; and

9. Special at‘ention to problems
of Denotified. Nomadic and

Semi-Noma-dic Tribes.

(b) Neces-ary measures to remedy
the shortcomings noticed during the
Third Plan period wil] be taken dur-
ing the Fourth Plan,
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Transport Plan

1123. Bhri Hem Raj: Wil the Minis-
ter of Transpori be pleased to refer
to the reply given to Unstarred Ques-
tion No. 515 on the 2nd March, 1965
and state:

(a) the progress made in the pre-
paration of the transport plan as
recommended by the National Deve-
lopment Council Committec on
Industry, Power and Transport; and

(b) when it will be ready for inclu-
sion in the Fourth Five Year Plan?

The Minister of Transport (Shrl Raj
Bahadur): (a) and (b). The National
Development Council, at its meeting
held in October, 1964, set up filve com=
mittec: to advise on issues of policy
relating to the Fourth Plan pro-
grammes in the different sectors. The
recommendations of these Committees
wil] be placed before the next meet-
ing of the Council.

The Planning Commission have also
worgonised several studies in  connec-
tion with the formulation of a long-
term plan for transportation and
these are in progress,

The formulation of an outline plan
for tronsport will be taken in hand
after the above studies have been
completed and in the light of the
views that may be expressed by the
Wational Development Council
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Damage to Rice Bags

1125 Shri Sezhiyan: Will the Minis-
ter of Food and Agriculture be
pleased to state:

(a) whether Government are aware
of the cases of damage to rice bugs
while in transit by rail from Andhra
Pradesh and Kerala;

(b) the extent of such damage and
the loss incurred during the Year
1965 (upto end of June); and

(e) the steps taken to avoid such
damages in future?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, daumage to
some rice bags occurred while in
rail transit, from Andhra to Kerala.

(b) During the period from 1-1-1065
to 30-6-1965, about 008 tonnes of rice
valued at Rs. 146,310 (approximate-
Iy) suffered damage.

N. B.—The categorisation and asses-
sment of damaged grain are
not yet complete and as such
an estimate of the loss finally
sustained could only be given
when this work js completed,
in due course,

{c) Steps taken to avoid such dam-
ages in future. The damage to food-
pgrains was due to tarpaulin: on the
BOX type wagons (which are open
wagons) getting dislodged due to wind
pressure en route and the rain water
getting inside the wogons and soak-
ing the bags. The damage to food-
graing transported by rail in BOX
wagons from Andhra Pradesh to
Keralp was discussed at a meeting with



2865 Written Answers

the Chief Operating Supdt, Southern
Railway, at Madras on 14-5-1965 and
the following points emerged from
the discussions:

{1) Southern Railway had assur-
ed that aetion had been taken
by them to eflect mechanical
improvisations to BOX wag-
ons which would facilitate
tarpauling being put in a tent
like pattern over the wagons
facilitating  proper drainage
of water and thereby prevent-
ing seeping of water into the
hags.

Suitable instructions had
been issued by Railways to
the Divisional Operating
Supdts. to watch the BOX
wagons while in transit at
important junction centres so
as to ensure that terpaulins
continue to be in proper posi-
tion,

q2)

Arrangements for proper
lashing of tarpaulins and se-
curing them tightly with
ropes had been tightened up
by Railways.

After loading is completed,
the Qua'ity Inspector should
contact the railway authorities
perly escorted by Railway
Security Staff.

14

5) As an experimental measure,
an official of the Food Corpo-
ration of India had been
posted at Erode so that he
could check up the BOX
wagon rakes and bring to the
notice of Railway officials
of this place any defective
condition that needed to be
remedied.

The following instructions have
also been issued to the officlals of
the Carporation supervising the load-
ing of foodgrains.

(1) The top level of ths bags in
BOX and other open wagons
should be arranged in such
a way as to form an arch roof
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over_ the wagon with gradual
gradient on both sideg like a
tent to enable the rain water

to drip away outside the
wagon without giving scope
for entering in.

(2) To ensure that tarpaulins are
secured firmly over ‘he BOX
wagons by lashing them well
by Manilla or coir ropes to
prevent the shifting of the
tarpauling during tranait,

(3) A quality Inspector should
personally supervise the
loading of BOX wagons with
particular reference to pro-
per lashing of tarpaulins, and
after completion he must re-
cord a certificate to this effect
which should be lodged in
District or Regional Office,

(4) After loading is completed, the
Quality Inspector should con-
tact the railway uuthorities
and request them to make ar-
rangementy for speely move-
ment as well as provision of
proper escorts.

Logging Tralning Centre at Betul
(M.P)

{ Shri Vidya Charan Shukla:
| Shri A, 8. Salgal:
Shri J. P. Jyotishi:
1126. '% Shri Wadiwa:
| Shri Chandak:
| Shrimati Minimata:

Will the Minister of Food and Agri-
cultare be pleased 1o state:

(a) whether any request was received
from the Government of Madhya
Pradesh for the establishment of a
Logging Training Centre at Betul;
and

(b) if so, the declsion tuken thereun?

The Deputy Minister In the Minis-
try of Food and Agriculiare (Shril
Shahnawaz Khan): (a) Yes, Sir.

ib) The request of the Government
of Madhya Pradesh along wilk the
requests of the other State Govern-
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ments for the establishment centres is
being considered.

International Alrport in Delhi

1127, Shri A. N. Vidyalankar: Will
the Minister of Civil Avlation be
pleased to state:

(a) whether it is a fact that the
plan for shifting of the International
Airport from Palam to the new
serodrome gite near Shahdara has
now been abandoned and it has beon
decided to renovate the present
structure of the Palam Airport itself;

(b} if so, by which date the renc-

vation work s likely to be completed;
and

(¢} whether Government have
noticed the press criticism that the
work of renovaling the airport znd
for providing new amenities to the
Passengers is going on with extremely
slow pace and is likely to take nearly
five more years?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). It has been de-
cideg that Palam should be developed
primarily as a civil international air-
port for Delhi. A proposal for the de-
velopment of a new international ter-
minal complex at g cost of about
Rs. 6 croreg is being worked out. In
the meantime, the existing terminal
building is being renovated and ex-
panded at a cost of Rs. 20 lakhs to
provide additiona) passenger facilities.
The first instalment of work of reno-
vation sancltioned at a cost of Rs. 8.75
lakhg had to be carried out in a way
that there was the least disturbance
of movement of passengers. The work
is now nearing completion,

Help to Agriculturisis in Kerala

1128 Shrl Maniyangadan: Will the
Minister of Food and Agriculture be
pleazsed tp state:

(a) whether any representation has
been made by the agriculturists of
Kallana and other areas in Vaikom
taluk of Kottayam District (Kerala)
praying for compensation for loss and
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requesting help for the next cultiva-

tion;

(b) yrhelher any enquiry has beem
made inlo the grievances of the agri-
culturists; and

{e) if so,
them?

the reliefs allowed to

The Deputy Minister in the Minis-

try of Food and Agriculture (Shr¥
Shahnawaz Khan): (a) to (¢) No
representation was addresses to the

Government of India by th: Kallara
Agricultural Society, Kallura, Kadu-
thuruthy. On an enquiry from the
State Government, it appears that
they had submitted a Memorandum
to the State Government of Kerals
who have got an enguiry muade by
the State Director of Agriculture and
the Chief Engineer, Irrigation. These
reports of enquiry are under conside-
ration of the State Governmenr.

Food Corporation of India

1129. Shri N. Sreekantan Nalr: Will

the Minister of Food and Agricultwre
be pleased to state:

(a) whether the Food Corporation
of India have engaged State Govern-
ment Employees on deputation to take
over the stocks from the Department
of Food of his Ministry;

(b) whether thesy depulationists
have been appointed to posts which
are similar to their present scales of
pay and designation; and

(c) how long these depulationists
arc likely to continue undep the Food
Corporation after completing the work
of taking over?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shrl
D. R Chavan): (a) Yes, Sir. The
Food Corporation of Indin have en=
gaged some State Government Fm-
ployees on deputation to tukce ower
the stocks from the Depariment of
Food and for dealing with other fune-
tions entrusted to the Corporalion.

(b) Designations and scales
of pay of posts in the Food Corpara—
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tion of India are not similar 1o those
in the State Governmenis. The gues-
tion of appointing deputationists to
posts with similar designations in the
Corporation, therefore, does not arise.
In determining the scales of pay to be
Eiven to the deputationists in the Cor-
poration, consideration is given to the
following factors:—

(i) that ordinarily their pay in
the State Government plug 20
per cent deputation allow-
ance should not fali short of
the minimum of the pay
scale fixed in the Corporation
for that grade/post; and

{il) such personsg on appriniment
in the Corporation should not
ordinarily get a benefit of
more than 20 per cent of their
grade pay as deputation al-
lowance.

{c) They are expected to continue
1)l such time as suitable transferees
from the Department of Food or
direct recruits from the ‘open market’
become available,

Beed Multiplication Frogrammes

1130, Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government  have
taken any steps to improve the Seed
‘Multiplication programmes in the
eountry during the year 1963-64 and
1964-85; and

(b} if so, the nature of steps ulken
and how far these had been effective?

try of Food and Agriculture (Shrl
Bhahnawas Khan): (a) and (b). Yes a
number of steps have been suggested
1o the States/Union Territories during
the years 1963-84 and 1084-85 to im-
prove the seed multiplication pro-
grammes in the country and impor-
tant among them are, briefly, as
wnder:—

(1) The State Governments were
requested 1o depute a small
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tcam of officers 1o go into the
whole question of multiplication
and distribution of improved
seed gt various stages, with a
view to taking necessary action
to remove thg bottlenccks and
report to the Sub-Committee of
the State Cabinet on Agricul-
ture Production.

(2) Setting up of larger sized farms
upto 500 acres,

(3) Selection of villages exclugively
for purpuses of seed multipli-
cation instcad of having regis-
tered growers in each and every
village with a view to provid-
ing concentrated technical
supervision on the standard and
purity of seed produced.

4

Establishing regional gr commo=
dity wise seed corporations both
in the public and private sectors
for dealing with procurement,
storage and distribution of
foundation sceds

(5) With a view to ensuring that
the sced multiplieation farms
provide maximum quan-
tity of pgood quality of
sceds and covering the arca
under food and cash crops with
improved seeds in the Fourth
Five Ycar Plan period, all
State Gowts./Union Terrilories
have been advised to take ad-
vance action on the various im-
portant aspects of the seed
programme, such as:—

(i) Fixing ennual targets for area,
production and distribution of
improved geeds.

(ii) Fortifying seed multiplication
farms to maximise sced pro-
duction by providing irriga-
tion, seed stores, threshing
floors,  cattle  shed, etc,
wherever required.

(ili) Providing seed processing
equipment to seed multiplica-
tion farms,
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(iv) Serutiny into the working
conditions of seed multiplica-
tion farms and examining
their utility to the improved
seed programme.

(v) Strenthening staff arrange-
ments towards planned pro-
duction of improved seeds.

(vi) Seed certification-cum-seed
control programme for Fourth
Plan.

(vii) Training and education for
quality seed.

(8) With a view to promoting and
sustaining interest on the part
of the farm staff and to ensure
efficlent working of the seed
multiplication farms, which are
being set up by the States/
Union Territories {from the
begl of the S d Plan,
the Government of India formu-
lated a model scheme for the
award of efficiency prizes for
seed multiplication farms and
sent it to State Govis./Union
Territories for implementation
with such changes as they may
consider necessary in the light
of local conditions.

As a result of the various measures
enumerated above which have been
adopted by the States to the extent
feasible consistent with local condi-
tions, the programme for improved
sceds has been considerably intensi-
fied. An area of 101 46 million acres
is cxpected to be covered with im-
proved seeds of foodgrains by the end
of 1064-65 as against the coverage of
t8.40 million acres by 1962.63.

Maximum Prices of Paddy

1131, Shri Manlyangadan: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether any maximum price for

paddy and rice has been fined in
Kerala;

(b) if so, the prices fixed;
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(e) whether any quantity of riee
was available in the gpen market at
the maximum price so fixed; and

(d) the price of rice and paddy pre-
vailing in the market during the last
three months?

The Deputy Minister in the Minis-
iry of Food and Agriculture (Shrd
D, R. Chavan): (a) Yes, Sir.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-4601/65].

fc)y and (d). Over 80 per cent. of
the market supplieg of rice in Kerals
were distributed at controlled prices
through Government agencies, Im
respect of the small quantities of the
remainder, no information was col-
lected about the prices prevailing in
the market.

LAC Base at Calcutta

1132, J Shri Indrajit Gupta:
1 Shri Yashpal Singh:

Will the Minister of Civil Aviafom
be pleased to state:

(a) whether it is a fact that the
LLAC. base at Calcutta maintains am
inadequate stock of aircraft spare
parts;

(b) whether planes are somectimes
immobilised for unduly long periods
for want of spares;

(c¢) whether a Delhi-bound Cara-
velle was recently detained at Dum
Dum for 17 hours a= a spare wheel
was not available;

(d) the reasons for such neglect of
a major international airport's mini-
mum needs; and

(e) the action taken or proposed to
be taken in the matter?

The Minister of Transport (Shri Ra)
Bahador): (a) No, Sir. Adeguate
stocke of aircraft parts are maintained
at Caleutta to meet the Corporation's
operational requirements. It is not
practicable to maintain a complete
range of spares which will run inte
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several thousand items, for gll types
of aircraft at all the bases costing

large sums of money in foreign ex-
change.

(b) Sometimes an aircraft is held up
at a station where a particular item
is not in stock and has to be brough*
from its parent base

(c) Bombay is the main holding
Base for Caravelle and because of
non-receipt of items which are already
on order, it was not possible to main-
tain a spare wheel at Calcutta and

this had therefore, to be called for
from Bombay.
(d) and (e). A reasongble number

of spares which might normally be
required in an emergency are main-
tained at the siations but 1t is not
possible to hold a complete range of
spares to take care of each and every
eventuality.

Package Programme

1133. Shri D, J. Nalk: Will the
Minister of Food and Agricultare be
pleased to state:

(a) whether any assessment  has

been made by Government of the
results of the Package Programme;
and

(b) if so, the steps taken by Gow-
ernment to make the Package Pro-
gramme more effective?

The Deputy Minister in the Minis-
try of Food and Agricullure (Shri
Shahnawaz Khan): (a) and (b). The
results of the Intensive Agricultural

District Programme (Package Pro-
gramme) are being assessed and
evaluated on a continuous basis

through a separate machinery set up
in each LA.D.P. district as well as
at the Centre. The following arrange-
ments have been made in this connec-
tion:—

(i) Bench-mark and assessment sur-
vev are organised in all the LADP.
districts every year with the object
of assessing tha changes being brought
about in the agronomic practices fol-
lowed by the cultivators, the extemt
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to which new and better farming
practices are being adopted by them
and the consequent improvements in
their yields. Further, trends in the
yield rates of crops grown in the dis-
tricts are also being studied by con-
ducting a large number of crop-cu'-
ting experiments in every season.

(ii) Studies of an ‘operational’ and
‘analytical’ nature are carried out by
special staff on important problems
thrown up in the course of the imple-
mentation of the programme. These
studies indicate the m es which
have to be taken to overcome the
problems.

(iiiy Officers from the Centre pay
periodical visits to the districts to
review the progress and problems.

The results of assessment oblained
through such studies and surveys and
the major experiences and lessons
were incorporated in the First Report
on the progress of IADP, for the
period 1081.83, released in October,
1963 by the Expert Committee on
Assessment and Evalultion. Copies of
thig report were made available to the
Parliament. The second Assessment
Report is under preparation and is
expected to be released shortly,

Tourism im Mysore

1134. Shri Basappa: Will the Minis-
ter of Transpori be pleased to state’

(a) the amount allotted to the Gov-
ernment of Mysore for the develop-
ment of tourism during the Third
Five Year Plan: and

(b) how much of it has been spent
up-till the 31st March, 189657

The Minister of Transport (Shri Raj
Bahaduor): A stalement is ln.d on the
Table of the House. [Placed in Lib-
rary, See No  LT-4601/65],

Agro-Economic Research Cenires

1135, Shri B. Barua: Wil] the Minis-
ter of Food and Agricultare be pleas.
ed to state:

{a) whether the agro-economic re-
search centres established in different



2875 Written Answers
parts of the country conform to a
uniform pattern;

(b) whether any evaluation of the
wark done by the different centres
has been made;

(c) whether any uniform paltern
of scales of pay and allowances for
the staff is followed in all the cen-
tres; if not, the reasons therefor;

(d) whether the revised pay scales
equivalent to what was being given
to the employees of Central Sovern-
ment for the same posls were flxed
in Jorhat Centre in 1860; and

(e) if not, the reasons for the dis-
eriminatory treatment in certain cases?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) to (e). A state.
ment is placed on the Table of the
‘House. [Placed in Library. Sec
No, LT-4892/65).

Bridge on Narmada River at
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be pleased to state:

(a) whether the Delhi Zoo propose
to set up a few pilot game farms as
part of the wild life husbandry geve-
lopment programme; and

(b) if so. how much time it will
take 1o establish such farms?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir.

(b) The details of the scheme are
being worked out. Two breeding
farms are likely to be started nearly
within a year.

Zoologlcal Study Circle

1138 Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Dc'ai Zoological
Park Council have decic'ed to set up
a Zoological Study Circls to promote
the study and welifare of animals and

Hoshangabad birds; and
1136, Shri R. 6. Tiwary: Will the
Minister of Transport be pl 1 to t

(b) if so, when it will start func-
1 i >

state:

ta) the circumstances under which
the Government of India are unable
to fulfil their original commitment for
meeting the 2/3rd of the actual ex-
penditure on the construction of a
high level bridge on the Narmada
river at Hoshangabad in Madhya Pra-
desh after the original estimate was
revised consequent upon the revislon
of the design approved by the Gov-
ernment of India; and

(b) if so, the progress so far made
in the execution of the work?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). A statement
giving the requisite information is
placed on ' the Table of the
House. [Placed in Library. See
No. LT-2683/651.

Pilot Game Farms im Delhi Zoo

1137. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes, Sir.

(b) Il has started functioning from
S5th May, 1965.

Development of Fisheries in Kerala

1139. Shri Warlor: Will the Minis-
ter of Food and Agriculture Eo
pleased 1o state:

(a) whether the Kerala Govern-
ment have submilted any proposals
to the Centre for the development of
fishing industry in the State during
the Fourth Five Year Plan;

(b) if so, the main details thereof;

- and

(c) the estimated expenditure in-

volved?

The Deputly Minister im the Minds-
try of Food and Agricuiture (Shri
D. R. Chavan): (a) to (¢). Detalls
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of schemes proposed to be included in
the Fburth Five Year Plan have not
yet been received from the Govern-
ment of Kerala.

Tourism in Kerala

1140 Shri Warior: Will the Mims-
ter of Transport be pleased to state:

(a) whether the Kerala Govern-
ment have submitted any detailed
proposals for the development of
tourism in the State during the Fourth
Plan;

(b} if s0, the main features thercof;

(e} the estimated cost of the pro-
posals; and

(d) the decision taken by the Cen-
ire thereon?

The Minister of Transport (Shri Raj
Bahadur): (a) Yes, Sir.

(b) The main features for the de-
velopment plans are:—
tt) Construction of a hotel at

Bolghatty or at Ernakulam.

(ii) Integrated development of
Kovalam ag a sea-side resort.

(iii) Provision of additional acco=
mmodation facilities at impor-
tant tourist centres.

{iv) Provision of tourist coaches
and cars.
(v} Facilities for major festivels

and water sports.
(c) Aboul scven crores.

td) Advance action on Kovalam is
being taken. Other proposals for the
Fourth Plan are being examined.

Co-operation Laws

1141, Dr. Mahadeva Prasad: Will
the Minister of Community Develop-
ment and Co-operation be pleased to
refer to the reply given to Unstarred
Question No. 11 on the 11th February.
1964 and state the progress since made
by the different States in framing cu-
operative Laws on the lines of tar

Madel Bill prepared by the Commitlee
on Co-operative Law?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. 8. Murthy): A
statement ig laid on the Table of the
House. [Placed in Library, See No.
LT-46094/65].

Tt | afcetem wam
w! ase

o WEAW qaTy
Illz,{_m firsfir firw

1 fufw 54y a7 aamy & gar
war fs :

(%) Awdra qar faum aumy «
fraf=aa siat w1 afitas w0 & far
afefras wrg £ d3% fa-firm o
% gt @, Wiz

(m) afrdiram &1a w2 a% g1 a4
FATA ¥ AwraAT ¥ 7

fufw dwrem & gusht (ot s
ww) (%) dadra Aur faury awr
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qfrdtaa wrdrr & 20F 3w 9w &
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fafw sawreg F auwst (st A
W)  (F) 97 (@) ardr w7
MmN WEm A 196 i-65 a4r
1965-66 & frafafas gram s
& w1 frvag fear & ——

YT qrae AT Trfe (waw)

g TATAR AT SeeriT
1. WA wul s — — 2,000
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3. ware ¥ WX AT 26,200 18,050 -
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5. @7 -— _— 67,450
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() oft, &

Sugar Factory at Gauribldanur

1144, Shri H. C. Linga Reddy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) when the sugar factory at
Gauribidanur in Kolar District, (My-
sore State) is likely to go into pro-
duction;

(b) the stage at which the factory
is at present; and

(e} the reasoms for the delay in the
erection of the machinery and the
construction of the buildings?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) and (b). The
factory Is under ereclion al present
angd more than 50 per cent of the ins-
tallation work is reported to be over.
It is experted to start crusting ope-
rations from December, 1985

{c) The lleence was granted in
February 1963 and in view of the

time reguired in raising requisite
finance, fabrication of plant and
machinery, its erection etc, no undue
delay has taken place.

Production of Cotton

Shri M. L. Jadhav:
1 Shri Jedhe:

Will the Minister of Food and Agril-
culture be pleased to state:

1145.

(a) the efforts being made to give
remunerative prices to the colton

growers irr *he cruntry;

(b) whether it is a fact that the
growers of quality cotton did not get
remunerative prices for their commo-
dities in 1984-85: and

{e} whether any special incentives
have been given to encourage more
production of cotton in the country?

The Deputy Minister in the Minis.
try of Food and Agriculture (Shri
Shahmawoz Khan)* (a) A busic mini-
mum price for each variety of cottoa
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is fixed cach scason which assures the
grower, of 5 minimum economic re-
turn for his produce. The floor price
of the basic varicty, Moglai Jarilla
25/32" (Fine), was raised by Rs. 100~
per candy (approximately Rs. 28|. per
quin‘al) during the 1963-64 season an:!
fixed at Rs. T02/-. per candy (Rs
197.20 per quintal), The floor prices
of other varieties were increased
correspondingly. Again an increase of
Ra. 70 to Rs. 100|- per candy (appro-
ximately Rs. 21]- to Rs, 28] per quin-
tal) has been made in the floor prices
of the different varieties (according to
their staple length) for the ensuing
season, 1065-88,

(b) No, Sir. In the current season
the prices of most of the varieties rul-
ed by and large around the appropriate
ceiling prices.

(c) Yes, Sir. Incentives are given
in the shape of subsidy on (i) im-
proved varieties of cotton seeds (ii)
pesticides, sprayers, dusters, gtc, and
(iii) phosphatic fertilisers.

Ministry of Food and Agriculture Co-
operative Thrift and Credit Soclety
Ltd., New Deihl

Shri Dajl:
. {Shrlmutl Vimla Devi:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whether it is a fact that the
Annual Accounts, Annual Report of
the Secretary and the Auditor's Re-
port were not passed at the Annual
General Body meeting of the Minis-
try of Food and Agriculture Co-
operative Thrift and Credit Society
Lid, New Delhi;

(b) whether it is also a fact that
elections to the new Managing Com.
mittee were not held at the Annual
meeting and a new Managing Com-
mittee has since replaced *he old one;

(e) whether a representation was
sent by the members of this Society
to the Deputy Registrar, Co-operative
Societies, Delhi regarding the irregu-
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lar payment of Rs. 81,000 by the Sec-
retary; and

(d) if so, the action taken against
the Secretary for contravening the
Bye-laws of the society and recovery
of the said amount?

The Deputy Minister in the Minisiry
of Commaunity Development and Co-
operation (Shri B. 8§, Murthy): (o)
Yes.

(b) The new Managing Commitlee
was elected by secret ballot before
the Annual General Body Meeting.

(c) A representation against the
office-bearers of the society regard-
ing irregular payment of Rs. 81,375|-
was received by the Registrar of Co-
operative Societies, Delhi.

(d) Notices have been issued by the
Registray to the Sccretary and Trea-
surer of the Society to rectify the ir-
regularity. An enquiry under Sec-
tion 43 of the Cooperative Societles
Act has also been ordered by the
Registrar.

Consumption of Frult

1147, Shri Raghunath Singh: Will
the Minister ,of Food and Agrioul-
ture be pleased to stale Whether Gov-
ernment are considering any scheme
for incrcasing frult consumplion in
the country as well as to export the
fruit products of Kashmir?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): The Government are not
considering any specific scheme for
increasing the consumption of fruita
in the country. Encouragement of
preservation and consumption of
fruits is a part of the programme of

popularisation of subsidiary  foods
which is being implemented.

The Central Government have no
specific schemes for export of fruit

products of Kashmir, Some of these
products are, however, exporied un-
der the Export Promotion Scheme for
processed foods and dry fruits.
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Agricultural Implements Workshop,
Tanjore
1148, Maharajkumar Vijaya Ananda:
Will the Minister of Food and Agri-

culture be pleased to state:

(a) whether the new mechanical
device devcloped at the Agricultural
Implements Workshop at Tanjore
District for application of fertilizers
in paddy lands effectively is being
extensively used; and

(b) if not, the reasons therefor?

The Depuly Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The new im-
plement developed recently in the In-
tensive  Agricultural  District Pro-
gramm;: of Thenjavuy (Madras) is
still in the trial stage. All State Gov-
ernments huve been asked to under-
take manufacture of prototypes of this
impl nt in the impl ts work-
shops provided in each Intensive
Agricultural District Programme dis-
trict and tp carry out extensive trials
to test the suitabilily of the new im-
plement under local conditions. Tt
will be used extensively by the cul-
tivators only after it has proved
its uiility and has been popularised
among them. .

(b) Does not arise.
Hybrig Cultivation of Bajra

1149, Maharajkumar Vijaya Ananda:
Will the Minister of Food and Agri-
culture be pleased io state:

(a) whether Government propose
to introduce hybrid cultivation of
Bajra, Pusa Giant Napier Grass and
Pusa Glant Berseem, successfully ex-
perimented at  the Indian Agricul-
tural Research Institute, New Delhi,
extensively in India so as to meet the
deflcit in food; and

{b) if so. the places where this
cultivation will be introduced; and

(e) if not. the reasons therefor?

The Deputy Minister in the Minis-
try of Food and Agriculture (Sbri
‘Shahnawas Khan): (a) Pusa Glant
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Napier Grass has already been intro-
duced for cultivation and is being
multiplied all over the country. Hy-
brid Bajra and Pusa Giant Herseem
(Tetraploid berseem) have been very
recently evolved und sufficient quan-
tity of seed of these is not available
this year, Only about 600 Kg. seed of
hybrid bajra HBI has been supplied
to farmers in different States in July
1965. A small quantily of sced of
Tetraploid berseem is available for
release to farmers this vear for the
first time.

(b) The cultivation of Pusa Giant
Napier has already been taken up on
a large scale. Every State has already
developed a programme of cultivation
of this variety.

In respect of hybrid bajra, demons-
trations are being conducted in dif-
ferent States this year, The pro-
gramme of multiplication in particular
areas will be determined on the basis
of the performance of hybrid bajra
in the area concerned, Tentalively
pruspective farmers who are likely 10
be interested in producing seed of
hybrid bajra are being contucted by
the National Seeds Curporation and
it is expected that about 20,000 Kg.
seed will be available for 1986 snw-
ings.

Seed of Tetraploid berseem will e
given on demonstration basis tg far
mers in areas growing this crop
which are mainly in Uttar Pradesh
and Punjab.

(c) Does not arisc,

Plliot Milk Schemes

1150, Maharajk Vijaya A da:
Will the Minister «f Food and Agri-
culture be pleased to state:

(a) how far the pilot milk schemes
which are in operition in some aof
the cities are working with satis-
factory result; and

(b) the steps taken or likely to

be taken to meet the optimum de-
mand?
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The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
Shahnawaz Kham): (a) and (b).
The information is being cnllected
from the State Governments and will
be laid on the Table of the Sabha
when received,

Milk Procurement {rom Neighbouring
States

1151, Maharajkumar Vijaya Ananda:
Will the Minister of Food and Agri-
culture be pleased Lo state:

(a) whether the cifforts made by
the Delhi Milk Scheme for procurng
milk from the neighbouring States or
Districts to meet the demand of the
capital have met with fruitful result;
and

(b) if not, the steps laken towards
that direction?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b).
Delhi Milk Scheme procures a large
part of its milk requiremenis from
the neighbouring States of U.P. and
Punjab. But the Scheme is meeting at
present only a small part of the capi-
tal's requirements and intensive cat-
tle development programmes are
being introduced in the milk shed of
the Scheme to increase milk produc-
tion.

Child Weilare

1152, Mabarajkamar Yijaya Ananda:
Will the Minister of Seclal Security
be pleased to state:

(a) whether it is a fact that the
Indian Council for Child Welfare at
ity recent annual meeting cxpressod
disappointment about the implemen-
tation of various schemes for child
welfare; and :

(b) if so, the steps taken to stream-
line the administration to implement
the various schemes ocontrusted to it
speedily and expeditiously?

The Depuly Minister in the Depart-
ment of Soclal Securily (Shrimati
Chandrasekhar): (a) In one of the
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Resolutions adopted by the General
Body Meeting of the Indian Couneil
for Child Welfare on 15th May, 1965,
the Indion Council for Child Welfure
expressed its sense  of  disappoint-
ment thaot despite the formation of a
Central Ministry of Social Security
hopes and aspiration aroused have
not been fulfilled,

(b) Within the resources available
and subject to the requirements of
firancial rules, the Government of
India i1s always sympathetic towards

1 v or isations and appre-
ciative of the help and coopuration 1t
gets from them,

Runways at Aerodromen

1153, Shrl Sham Lal Saraf: Will
the Minister of Civil Aviation he
pleased to state:

{a) whether it has come 1o the
notice of Government that a young
scientist from Kerala has propound-
ed a theory by which runways at
serodromes could be constructed
much smaller than what they are
now; and

(b) whether the said scientist has
been contacted to explain and ex-
periment upon his theory; and

() if so, the result thereof?

The Minister of Transport (Shri
Raj Bahadur): (a) 1o ¢). Yes, Sir.
The press report about the theory
propounded by a young scientist from
Kerala about moving runways has
come to the notice of Government
Although the scientist did not cont-
act the Civil Aviation Department,
the Department has, examined the
theory and has come lo the conclu-
sion that the proposed device i3 not
likely To be of any worth whue
benefit to Civil Awviation,

Rationalisation of Sugar Mills
in Eastern UP.

1154. Shri S. M Bamerjee: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether I{ iz a fact that the
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Central Government have given
financial aid to the tune of Rs. 25
crores Lo the Government of U.P.
for rehabilitation of sugar mills in
Eastern Districts of UP.;

(b) it so, whether this amount has
actually been paid; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shrl
D. KB, Chavan): (a) No, Sir.

(b) and (c). Do not arise,
W qrerdwfae
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- Credit against Standing Crops

[Shri M N. Swamy:
1156, J Shri Kolla Venkaiah:

7\ Shri Tan Singh:

LShri Rameshwar Tantia:

Will the Minisfer of Food and Agri-
culture be pleased to state:

{a) whether the Food Corporation
of India has decided to extend short-
term ‘credit against standing crops;

(b) if so, the main features of the
scheme; and

(c) when it is likely to be imple-
mented?

The Deputy Minister in the Munis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (c). A pilot
szheme is at present undei ctnsidera-
tion but the final decision about the
details of the scheme and the date
from which it should be implemented
has not yet been taken,

Agricultural Programmsa

1157. Shri Tap Singh: Will the Mi-
nister of Food angd Agriculture be
pleased to state:

(a) whether he is aware of a sta-
tement made by the Prime Minister
on the 17th July 1965 au the Nauonal
Committee set up to organise  the
productivity yea~, 1866 thut nt least
a year should be compivtely devoted
to the agricultural programme; and

(b) if so_ the steps taken by Gov-
ernment to implement the suggestion?

The Deputy Minisier in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Kham): (a) and (b).
The Prime Minister has uvmphasized
on more than one occasion that in the
Fourth Five Year Plan the highest
priority should be given to  agricul-
ture and that the maximum possible
attention should be miven to agricul-
ture during the first year of the next
Plan, Action is proposed to be taken
accordingly and the programme will
be implemented through hither finan-
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cja) outlays, increased inputs and the
provision of other related facilities.

Kerala Water Transport Corporation

1158. Shri Maniyangadan: Will the
Minister of Transport be pleased to

state:

fa) whether the Kerala Water
Transport Corporation has gone into
liguidation;

(b) whether as a result thereof the
buat services have Leen stopped;

fe) if so, the services so stopped;

{d) whether amy alternate arrange-
ments have been made for carrying
Passengers on those routes; and

fe) il not, the reasons therefor?

The Minister of Transport (Shri
Raj Bahadur): (a) to (e). The :nfor-
mation has been called for from the
State Government and will be placed
on the Tuble of the House as soon as
it s received,

Legal aid to Poorer Sections

1159. Shrimati Ramdulari Sinha:
Will the Minister of Soclal Secarity
be pleased to state whether there is
any proposal of making the gervices of
eminent  lawyers available to the
poorer secliong of the Community who
can hardly afford to puy the high fee
charged by these lawyers?

The Deputy Minister in the Depart-
ment of Social Security  Shrimati
Chandrasekhar): Legal zid iz provid-
ed to persons belonging to the Sche-
duleg Cuastes and Scheduled  Tribes
in Gujarat, Madhya Pradesh, Mysore.
Orissa. Punjab. Rajasthan, Himachal
Pradesh and Tripura. The services of
eminent lawvers are, however not
specifically  provided under this
scheme,

House for Harijans

1160, Shri Kajrolkar: Will the Min-
Ister of Sorlal Secarity be pleased to
state:

(a) the stepe proposed to be taken
to solve the problem of providing
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houses to the Harijans in all the
States during 1965-86;

(b) whether the Life Insurance
Corporation was asked to provide
necessary funds to the Housing Co=
operative Socielies to be set up for
the purpose; and

(c) if so, the details thereof?

The Deputy Minister in the Minis-
try of BSoclal BSecurity (Shrimati
Chandrasekhar): (a) Provision exists
in the Backward Classes Sector for
giving subsidies for house construc-
tion. In some States, house sites are
also provided. The pattern of finan-
cial assistance is to give a subsidy upto
Rs. 500 for acquiring housc sites and
Rs. 1200 (Rs. 1800 in black colton soil
areas, hilly regions ang remote
places) for house building.

(b) No, Sir.
(c) Does not arise.

Theft of Cargo Imporis at Major
Ports

1161. Shri Himatsingka: Will the
Minister of Transport be pleased to
state:

(a) the total quantity and value of
thefts of the various cargo imports at
the Major Ports in India during the
last two years; and

(b) the extent of loss involved in
foreign exchange duc to the re-issue
of import licences?

The Minlster of Transport (Bhrl Raj
Bahadar): (a) and (b). Infirmation
is being collected and will be laid on
the Table of the Sabha in due course.

Scrappiag of Ships

Shri R. Barua:
1162. / Shri D. D. Mantri:
ishrl Basumatarl:

Will the Minister of Transport be
plrased to state:

(a) whether Government have
directed the shipowners to send their
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ships for scrapping in foreign coun-
tries; ang

(b} how many Companies have
taken advantage of this offer?

The Minister of Transport (Shri
Baj) Bahadur): (a) Yes, Sir.

(b) The orders in question were

issued in July 1965. Since then sanc-
tion has been issued for the scrapp-
ing abroad of only one ship wiz
‘APJ Anil' belonging to APJ Lines.
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Physically Handicapped Persons Re-
gistered in Calcutta E "
Exchange

1164, Dr. Saradish Roy: Will the
Minister of Social Seourity be pleas-
ed to state:

(a) the

number of physically
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handicappedq persons regietered with
the Special Employment Exchunge al
Calcutta so far;

(b) how many of them are educat-
ed blind persons; and

(e) how many of them have been
offered employment so far?

The Deputy Minister in the Depart-
ment of Social Security (Shrimati
Chandrasekhar):

(a) 596 up'o 31st July, 1865.
(b) 9.
(c) 169 as follows:—

Category Number
Blind 8
Deaf 4“4
Orthopaedi-
cally Handi-
capped. 17%
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Unremunerative IAC Routes

[ Shrl Wadiwa:
Shri A 5. Salgal:
"3 Shri J P. Jyotishi:
[ Sbrl Chandak:

Will the Minister of Civil Aviation
be pleased to state:

(a) the routes covered by the In-

1166
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dian Airlines Corporation which are
unremunerative and for which short-
fall guarantee has been given by the
State Governments;

(b) the subvention so paid during
1963-64, 1064-85 and 1985-868 so far;

(¢) whether unremunerative routes
have been subsidised from the Civil
Aviation Development Fund; and

(d) it so, the reasons for giving
such subsidy?
The Minister of Transport (Shrl

Raj Bahadur): (a) and (b). The par-
ticulars of un-remunerative air
services operated by 1AC under a
short fall guarantee arrangements
with State Governments and the sub-
sidy received from them during 1963-
64 and 1964-65 are given below:—

Name of the State Govern- Sector Subsidy claimed
ment.
1963-64 1964-65
Rs. Rs.
Govt, of Punjab. Delhi/Chandigarh/Kulu. . 1,44,658-60 1,858,608 2¢€
Govt.of AP, ., Hydu?udNﬁm{Vin- 2,§1,502°24 2,27,359° 87
[
Govt, of Mysore Bel/Goa/Mang/BLR Mo service. 9,65,063 55
Govt. of Orissa Calcutta/Bhubaneshwar, 2,99,436.05 | 2,12,613:02
Govt, of Maharashtra . Aurangsbad Nagpur. 1,80,073 84
Information regarding subsidy for Colllslon of Ships at Cochin Harbour
the perind 1965-66 is not available, (Shri RBam Sewak
fc) and (d). Yes, Sir. The Cen- Yadav:

wral Government have agreed to grant
subvention to JAC from the Civil
Aviation Development Fund for
operation of certain services as being
important from the tourist point of
view.

1054 (Ail) LSD—S.

1167
Shri P. G. Sen:

Will the Minister of Transport be
pleased to stale:

(a) whether it is a fact that two
freighters “President Adams” and
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“Zafiro” were damaged following a
head-on-collision at the mouth of the
Cochin Harbour in June, 1885; and

(b) whether any enquiry has been
conducted into the matter by the port
authorities and if so, the result there-
of?

The Minister of Transport (Shri
Raj Bahadur): (a) Yes, Sir. But the
“President Adams" was broadside on
to the bows of the “Zafiro” and there-
fore the collision was not technically
“head on”,

(b) A preliminary inquiry has been
conducted by the Deputy Conserva-
tor, Cochin Port Trust, under the pro-
vigions of the Merchant Shipping Act,
1958. The collision occurred as a re-
sult of conflict between a practice and
a directive resulting into diverse
action taken by each of the two pilots.
The Cochin Port Trust are being re-
quesied to review the present practice
as well as the directives issued by
them to the pilots.

Jute Crop

Shri Ram Sewak:
““'{Shﬂ P. G. Ben:

Will the Minister of Food and Agri-
callure be pleased to state:

(a) the prospects of Jule crop this
year; and

(b) the acrcage covered under this
crop?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b), No
estimates of area sown under jute
crop and the likely production this
year have so far become available.
However, the weather conditions have
not been very favourable for the crop
this season.

Constructlon of Ship ‘Jawahar'

1169, J Shri Ram Sewak:
- _Shri P. G. Sen:

Will the Minister of Transport be
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pleased to state:

(a) whether the construction work
on the Rs. 10 lakh ship ‘Jawahar' of
the Sca Cadet Corps has been com-
pleted; and

(b) if not, when it will be com=~
pleted?
The Minister of Transport (Shri

Raj Bahadur): (a) and (b). The Sea
Cadet Corps, Bombay, is a voluntary
youth organisation in the private
sector. According to the information
receiveg from the Corps, the construc-
tion of their building ‘Jawahar' which
is shaped like a ship is expected te
be completed by the end of Septem-
ber, 1865.

Maize for Poultry Feed

1170. Dr. Sarojini Mahishi: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that an
agrecment has been signed between
the Governmeni of India and the
World Food Programme for the
supply of 20,000 tonnes of maize for
poultry feed in India;

(b) what part of the demand for
maize is being met by the production
in the country:

(¢) whether it is a fact that the
import of maize for purposes other
than poultry feed is on the increase
during last three ycars; and

(d) if so, the steps taken to increase
the production of maize in the coum=
try?

The Deputy Minister in the Minis-

try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.
(b} The requirement of course

grains including maize which are
generally used as poultry feed ingre-
dient are met from internal produc-
tion. A serious shortage of poultry
feed was, however, experienced to=-
wards the latter part of 1964-65 as a
result of failure of crops in certain
producing areas. [t was only with
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a view to tiding over the temporary
shortage that an Agreement was
signed with the World Food Prog-
ramme authorities for supply of 20,000
tonnes of maize free of cost for the
use as poultry feed

{¢) 1,30,000 tonnes of maize are im-
ported annually under PL. 480 for
use in the starch industry. Maize is
not imported for human consumption.

(d) The use of indigenous maize
other than hybrid maize in the starch
industry is banned. In order to re-
duce dependence on imports, the
Ministry of Industry are exploring
‘the possibility ot meeting the require-
ments consuming starch industries
from other starch bearing materials
like tapioca tubers.

As a result of research conducted
by the Indian Council of Agricultural
Research, nine hybrids of maize which
yield 20 to 50 per cent more than the
local maize ang which are suitable
for different agro-climatie conditions
have been evolved and released for
large scale cultivation in the country.
The production of hybrid maize seed
has been entrusted to the National
Seed Corporation.
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Cochin Aerodrome

1172, Shri Warlor: Will the Minis-
ter of Civil Aviallon be pleased to
state:

(a) whether there is any proposal
to develop the aerodrome ot Cochin;

(by if so, the broud details thercof;
and

(c) the estimated cost thercof?

The Minister of Transport (Shri Ruj
Bahadur): (a) o (), A civil enclave
is being developed at Cochin. A new
terminal building for passcngers is
nearing completion and the work on
other facilities, such as, waler sup-
ply, sewer lines, car park, ele, 18 in
progress. The question of strength-
ening the runway to make it suitable
for heavier aircraft is also under exa-
mination. The estimated cost of this
work wi'l be known after the details
have been Analised and the estimates
prepared.

Employees of Food Department

1173, Shri Mohammed Koyw: Wiil
the Minister of Foogq and Agriculture
be pleased to state the action being
taken to rehabilitate those employees
in the Department of Food under his
Mini:try who have been rendercd sur-
plus as a consequence of the transfer
to the Food Corporation of India of
the functions relating to the procure-
ment, import, storage, maintenance,
distribution and sale of foodgrains?
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): The staff employed on
the work already transferred to the
Corporation have been placed at the
disposal of the Corporation. As and
when any sector of work is transfer-
red from the Department of Food to
the Food Corporation of India, such
of the staff employed on the work as
are willing to serve the Corporation
will be taken into the employment of
the Corporation and as such the ques-
tion of surplus staff does not arise.
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Retirement' Family Pension

1175. Shrimatli Maimoona Sultan:
Will the Minister of Social BSecu-
rity be pleased to state:

(a) whether Government have been
considering a scheme of retirement|
famnily pension without any sddition-
al charge on either the employer or
the cmployee for workers who arc
members of the Employees’ Provident
and Coxnl Mines Labours® Provident
Funds: and

(b) if so, the decision taken in this
regard?
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The Deputy Minister in the Ministry
of Law (Bhri Jaganatha Rao): (a)
Yes.

(b) No decision has yet been taken
as the details are being worked out

Procurement of Wheat

1176. Shrimatl Malmoona Sultan:
Will the Minister of Food and Agri-
calture be pleased to state:

(a) the quantum of wheat proca-
red by the Food Corporation of India
and other Centra] and State Govern-
ment agencies thils year so far;

(b) whether any difficulties have
been encountered in the procurement
operations; and

(e) If so, the nature thereof?

The Deputy Minister in the Minis.
try of Food and Agriculture (Shri
D. R, Chavan): (a) The Food Corpo-
ration of India has not yet been en-
trusted with procurement of wheat.
About 311 thousand tonnes of wheat
has sp far been procured during the
current crop season by the State Gov-
ernments on behalf of the Centre and
on their own behalf.

(b) Procurement of wheat on
any substantial scale is being done
only in Punjab. No difficulties are
encountered in that State in procure-
ment operations.

(c) Does not arise.
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Revision of Lists of 8.C.&5.T.

1178, Shri D. 8. Patll: Will the
Minister of Social Security be pleased
1o state:

(a) whether the Advisory Commit-
tee on the Revision of lists of Sche-
duled Castes and Scheduled Tribes has
completed its inquiry;

(b) whether the report of the
Committee has been reccived; and

(¢) if so, the main recommenda-
tions made by the Committee, espec-
ially regarding the specification of
the lefi-out tribals in the Vidarbha
area of Maharashtra State in the list
of Scheduled tribes?

The Deputy Minister In the Depart-
ment of Boclal Security (Shrimati
Chandrasekhar): (a) and (b). The
Advisory Committee on the revision of
lists of Scheduled Castes and Schedul-
ed Tribes has completed its inquiry
and submitted the report on the eve-
ning of 25th August, 1965.

(b) The recommendations of the
Committee are under examination.

State Provident Fund Scheme

1179. Shrimati Ramdulari: Simha:
Will the Minister of Bocial Becurily
be pleased to state:

(a) the p tage of

age by
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the State Provident Fund Scheme tu
the existing factories and establish-
ments;

(b) the percentage of factories and
establishments which have been exe-
mpted from the operation of this sch-
eme;

(c) the percentage of factories and
establishments which are neither
under operation of the Scheme nor
under exemption from the Scheme
to the lotal number of existing fac.o
ries and establishments; and

(d) if so, the reasons why the
employers seek exemption from the
scheme?

The Deputy Minister In the Ministry
of Law (Shrl Jaganatha Rao):
(a) Information is not available regar-
ding the total number of faciories and
establishmenis in the country. The
percentage of factories and establish-
ments covered under the Employees'
Provident Funds Act, 1952, and the
Scheme to the total number of facto-
ries and establishments cannot, there-
fore, be worked our.

(b) As on the 31st May, 1065,
6:13% of the factories and establish-
ments covered under the Employers’
Provident Funds Act, 1052, were exe-
mpted from the operation of the Emp-
loyees' Provident Funds Scheme, 1052

(e} In view of the answer to part
(a) above, this percentage connst
also be worked out,

(d) A factory or establishment ia
eligible for exemption from the Em-
ployees’ Provident PFunds Scheme,
1952, if the employees are in recelpt
of retirement benefits which are not
lesy favourable than those provided
under the Scheme An employee or
@ class of employees In a factory or
establishment, can also be exermptrd
from the Scheme on similar grounds,

Moblle Food and Nutritipn Extension
Units
1184. Bhrimail HRamdaiarl binha:

Will the Minister of Food and Agricul-
tare be pleased to state:

(a) the manner in which the Mobile



2903 Wriiten Answers
Food and Nutrition Extension Units
function;

.H" whether any assessment of the
work done by these Extension Units
has been made; and

teh if so, the result thereof?

The Deputy Minister in the

of Food and Agriculture (Shri D, R.
Chavan): (a) to (¢c). The Mobile
Food and Nutrition Extension Units
organise systematic campaigns for the
promotion of food preservation, pre-
vention of wastage, diversification of
the diet and spreading the knowledge
concerning scientific techniques of
cookery and efficient utilisation of
food. Information is brought directly
to the people by discussion, lecture,
demonstration, films, exhibition and
other terhnigues of mass communica-
tion.

The staff of the mobile units esta-
blish personal contacts with various
groups of people and hold demonstra-
tions before women's organisation,
schools, home science institutions,
communily  ccentres, labour wel-
fare  organisations, child health
centres, vigyan mandirs, maternity
centres ete.  Suitable programmes are
drawn in consultation with the various
organisations and demonstrations are
planned on the basis of information
guthered regarding the cconomic con-
ditions, educational level, and food
practices of the group of people under
contact. Thg demonstration is prece-
ded by brief talks on the various as-
pects of the topic dealt with, and is
followed by discussions. Pamphlets,
leaflets, samples otc., are also distri-
buted,

The staff of the Extension Units sub-
mil reperts on the demonstrations
given and their work is gupervised by
officers from headquarters who also
visit places of demonstration, Apart
from this internal departmental assess-
ment, the work of the Units was
recently studied by a F.A.O. Nutrition
expert. In the limited areas in which
these Units have functioned so far, the
programmes have been very effective.
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Community Development Blocks

1182, Shri Rajdeo Singh: Will the
Minister of Commualty Develop-
ment and Cooperation be pleased to
state:

a) whether under the Community
Devclopment Scheme the organisation
of Development Blocks is of different
puttern in different States; and

(b) if so, whether uny steps are
proposed to be taken by the Centre to
bring it 10 uniform patiern®

Cooperation (Shri B. S, Murthy): (a)
and (b). The normal pattern of
Community Development Blocks in the
country is a population coverage of
66,000 per block (according to the 1951
census), a financial provision of
Rs. 12 lakhs for the Stage I phase of
5 ycars and Rs. 5 lakhs for the Stage
II phase of an equal duration and =
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basic staffing pattern and programme.
Certain  variations have, however,
been allowed to suit special local con-
ditions and needs, based mainly on
Egeographical, elimatic, ocolopieal and
administrative factors.

Tse of Soya Bean oi] in the manufac-
ture of Vanaspati

1183. Shri E. 8. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Vanaspati indusiry
has made representations for increas-
ing the percentage of soya bean oil in
their manufacture; and

(b) if so. the decision taken in  the
matter?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a): Yes, Sir,

(b) The maximum limit of 20 per
cent originolly fixeq for incorporation
of soya bean oil in Vanaspati has been
raised to 50% .

Colourisation of Vanaspati

[ Shri R. 8. Pandey:
1184. { Shri Bagri:
| Dr. Mahadeva Prasad:

Will the Minister of Food and Agri-
culture be pleased to state the pro-
gress made in the experiments con-
ducted for the colourisation of vanas-

pati®

The Deputy Minister in the Minisiry
of Food and Agriculture (Shri D. R
Chavan): The Committee of Experts
appointed for intensifying researches
for finding nut a suitable colour for
Vanaspatli has completed its work gnd
submitted its report. The same s
under examination

Prices of Groundnut and Groundnut
oll

1185 Shri R. S. Pandey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the causes for the present high
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price: of groundnut and groundnut oil;
and

(b) the action taken ty bring them
down?

The Depuly Minister in the Ministry
of Food and Agriculture (Shri Shah-
pnawazx Khan): (8) The main causes
for the present high prices of ground-
nul and groundnut oil are the general
increase in-consumption requirements
and uncertain prospects of the now
crop.

(b) The steps taken to bring prices
down include regulation of forward
trading in groundnut and oil; restric-
tions on exports; restrictions on use of
edible oils for industrial purposes and
non-edible uses; restrictions on bank
credit; imports of soya hean oil, tallow
and mustard seed.

Crash of Hellcopter in Ferozepore
District (Punjab)

1186, Shri Vishwa Nath FPandey:
Will the Minister of Civil Aviation be
pleased to state:

(a) whether it is a fact that a heli-
copter which was spraying insecti-
cides over cotton flelds in Kheowali
Village in Ferozepore District (Pun-
jab) crashed on the 1Tth August, 1965;
and

ib) if so, the causes thereof”

The Minister of Transport (Shri Ra)
Bahadur): (a) Yes, Sir.

(b) The accident is under investiga-
tion,

Written Answers

Cattle Insurance

( 8hri 8. C. Samanta:
1187. { Shri Rameshwar Tantia:
| 8hri Subodh Hansda:

Will the Minister of Food and Agri-
culture be pleased to refer to the
reply given to Unstarred Question
No. 222 on the 23rd February, 1966
and stafe:

(a) whether the pillot model scheme
on cattle insurance has since been
comsidered;
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(b) i so, the details thereof; and

(c) when it is likely to be
mented?

The Deputy Minister in the Ministry
of Food and Agricolture (Shri Shah-
nawaz Khan): (&) to (¢). The Pilot
Model Scheme on Cattle Insurance is
still under consideration of the Govern-
ment and is proposed to be included
in the 4th Five Year Plan,

Food situation

imple-

12 hrs,

RE: MOTIONS FOR ADJOURNMENT
AND CALLING ATTENTION
NOTICES

Foop srruaTioN 1N IMPHAL AND FIRING
THERE—ontd.

Mr. Speaker: Now, I shall take up
the adjournment motion which was
held over yesterday. The hon. Home
Minister said that he would make a
statement.

The Minister of Home Affairs (Shri
Nanda): As desired by hon. Members,
I would like to make a statement.
The Food Minister is also here, but
I may make a stitement about the po-
sition very briefly.

Mr. Speaker: Any one of the two
Ministers might make the statement.

Shrl Nanda: I shall give the basic
facts of the situation. If there is
anything more, the hon. Food Mini-
ster may supplement that Informa-
tion.

Manipur is generally surplus in rice.
It exports to the neighbouring arcas
of Assam a small quantity of 2000
tonnes of rice under normal condi-
tions. This year the production of
rice in Manipur was good. As com-
pared to a figure of 1,08,000 tonnes
of rice produced in Manipur in 1963-
B4, the production in 1964-65 amoun-
ted to 1,11,000 tonnes. According to
the latest reports received from
Manipur, the prospects of the
ceming crop are also good.
This was the situation basica-
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lly, and till May there was no pro-
blem in regard to rice supply. ‘The
Manipur Administration had asked
for some additional supply, and it
was presumed that it was intended
for the purpose of laying by of sto-
cks. Later on, the information was
received that they had undertaken a
commitment for rationing in the town
on a large scale, and that was practi-
cally for the whole of the population,
and it was ration on a fairly high
scale. Since they have asked for
more supply, it is being made availa-
ble to them from warious places. This
is the position. If hon, Members want
any further information, they may ask
us for such information.

Mr. Speaker: The allegation made is
that the Government had failed to
supply the quantity that had been
asked for, and, therefore, the situa-
tion has arisen.....

The Minister of Food and Agri-
culture (Shri C. Subramaniam):
Generally, there should be no question
of supply to Manipur at all because it
is g surplus State, agnd a State cannot
be making a demand on the Central
Government in spite of its being in a
surplus position and saynig that they
should be delivered so many tonnes
of riee. But still having taken into
account the demand made, that is, the
fact that 2,500 tonnes were asked for
in May, we are making available to
them these 2,500 tonnes. In addi-
tion to that, they said that they want-
ed a little more, and we are moving
that quantity also.

We have to look into the other
question how a surplus State has
bocome a State which requires so
much of additional gquantity of rice
from us. But, In spite of that. hav-
ing taken into account the situation
we are moving the necessarv quan-
tity. Therefore, there is no question
of the Cen'ral Government failing to
supply those quantities.

Shrimatl Renu Chakravartly (Bar-
rackpore). May we ask one or two
questions for clarification?
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Shri Hem Barma (Gauhati): May
we ask one or vwo queslions just for
clarification?

Shri Ranga (Chittoor): In  that
case, we may not press this adjourn-
ment motion.

Mr. Speaker: I am allowing those
questions under the calling-attention
notice, and I shall certainly allow the
hon. Members to ask questions on
that. But I am not allowing the ad-
journment motions.

Shri Hem Barua: Just now, the
hon. Minister has said that the
Manipur State is g surplus State, It
is a surplus State, no doubt. But I
have got a telegram this morning
from the Manipur People's Conven-
tion which says:

“S8ERIOUS FAMINE CONDITION
EXISTS RICE SUFFLY STOFPED

RUSH IMMEDIATELY RICE BY
AIR"
There is famine condition there

and the people are getting ration-
cards instead of rice, and when the
people wanted rice and demonstra-
ted, they were fired upon, and one
girl and one boy were killed, besides
a driver who was also killed That
is the gituation in Manipur. As a
matter of fact, they are demanding,
and we also demand a judicial inqu-
iry into the firing incident. 1t has
all happened because of the Govern-
ment's failure to supply rice to Mani-
pur although Manipur is supposed to
be a surplus State. They give bullets
instead of rice.

Shrimatl Rena Chakravartly: The
State of Manlpur is not like other
States, but it is a Centrally adminis-
tered area. It is now facing a silua-
tion where rice is selling at Rs. 50
and it is not available. May I know
what the Central Government have
done in the Centrally administered
area to see that famine conditions do
not prevail and that the entire stocks
of rice do not go wunderground and
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do not go into Nagaland arcas? May
I also know what steps the Central
Government have taken to expedite
the supply of rice which was asked
for in May and had been refused and
in regard to which the hon. Minister
has just now said that they are just
thinking of sending it? May I know
the reasons for this delay?

Shri C. Subramaniam: It was not
refused. As a matter of fact, 2,500
tonnes were asked for. We said that
they would have to distribute at the
rate of 90 quintals per day which
would come to 270 tonnes per month,
On that basis, 2,500 tonnes would be
the requirement for § months.

i910

That is why we started moving not
immediately all the 2500 lonnes, but
what would be the immediate re-
quirement making an assessment on
the basis of the distribution figures
glven by the administration.

Now it has become a fashion to
make a political question of such
things, unfortunately...... (Interrup-
tions).

Shrimati Renu Chakravarity:
It is not @ political question.
What does he mean by this kind of
statement? People are starving there
. ... (Unterruptions)

Shri Hem Barua: They asked Yor
rice and they were given bullets. Yet
he says it is made political capital of
v ([nterruptions).

Shri Surendranath Dwivedy (Ken
drapara): He should be ashamed of
making such a statement, when ade-
quate supplies are not there and peo
ple are starving....( aterruptions).

Shri C. Sobramaniam: [ did not
charge the Opposition there I was
saying people there were making this
a political question out of this situa-
tion. As slready stated and as ad-
mitted by hon. Members opposite, it
is a surplus area (Interruptions)...
kindly hear me......There are other
defleit areas whose requirements we
have got to look to, even though
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[Shri C. Subramaniam]

they may not be centrally-adminis-
tered areas. The House will not ex-

peet me to rush stocks to an already fx
surplus area, They have got into
certain difficulties. We have got to
lock into that and see how the situa-
tion has arisen, whether stocks have
gone underground or something else
has happened. But to meet the im-
mediate  situation. we are rushing
stocks there,
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the people of Manipur also. They
do not solve the food problem by
marches and creation of disorder,
which crentes a law gnd order situa-
tion.
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Shri 5. M. Banerjee (Kanpur):
From the replies of the hon. Home
Minister and the hon. Food Mimister,
it appears that the Manipur area is
a surplus area and they demanded
something from the Centre because
they wanted to stock. But the in-
formation we have received, by tele-
grams and otherwise, from the Mani-
pur People's Convention clearly
shows that they approached the
Centre, the Minister of Food and also
the Prime Minister, demanding that
there should be proper distribution
of ration and availability of it. I want
to know whether....as the Food
Minister has ascribed a political mo-
tive or political bargain behind it....
it is a faet that these hungry mar-
chers, because they could not get
rice at a reasonable price—and
this is the position not only at lm-
phal but at other places—, marched
before the Chief Commissioner there
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demanding two things, demanding that
rice should be made available, and
available @t a reasonable price I
would like 1o know whether the hon.
Minister knew gbout the scarcity con-
ditions in Manipur, and if so, whether
he would institute a high-powered en-
quiry into both the things. firing and
the scarcity.

Shri C. Subramaniam: As far as
my information goes, no hungry
people were marching along. It is
only the political people who were
marching along.  (Interruptions)

Shri Hari Vishny Kamath (Hoshan-
gabad): Nonsense.

Ehrli Hem Barua: 1 have got a tele-
gram here which says that 50,000
students werc marching. They are
not political people, they were hun-
g£ry prople  (Interruptions)

Mr. Speaker; Order, Order, I wanted
to listen to the question and then the
answers and maintain order as well.
1 would request the hon. Members
algo to help me in that. I can only
call them one by one. They might
put their questions and I will get the
answers from the Minister. They
will very well appreciate that we can-
not proceed in this manner.

Shrimati Renu Chakravarity: You
have made a request to the Opposi-
tion Members. 1 would request you
also to request the Minister not to
answer in such a provocative way,
because there has been enough pro-
vocation in this House by this Minis-
ter in a situation where in the State
of Manipur even rice is not available
for any people; there is no rice avail-
able in the State of Manipur. in the
City of Impha! and round about. That
is enough provocation. and he should
not reply in this manner making po-
litical capital at every stage of his
statement.

BHADHRA 9, 1887 (SAKA)
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Shri 8. M. Banerjee: There were
hunger marches. They cannot con-
vert the entire country into a slaug-
ter house.
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Mr. Speaker: Unless any one is
identified, he should not begin to
speak.
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Shri Dajl (Indore): The Minister
has stated that the State is a surplus
State. My questions are two: (a)
whether there has been any enquiry
staried how the surplus State has
been reduced to a deficit State and
(b) is it not a fact that on the day
of the occurrence and from four days
before that all the shops were empty
of rice stocks?

8hri C. Spbramaniam: I have al-
ready stated that this will be looked
into—how the situation arose,...
(Interruptions.) We are fully aware
of our responsibility and we shall
discharge our responsibility to the
people. At the same time we have
also to see that political advantage
is not taken out of such a situation
particularly im a border State ..

. (Interruptions). We are fully conscuous

of this responsibility and it is not asif
we have rejected the demand for rice
as had been stated by the hon. Mem-
bers. We are sending rice on an emer-
gency basis and the situation will be
met there. 1 do agree that thisg will
have to be gone into how in a surplus
State so much extra demand has
arisen.

Shri Daji: Is it not a fact that for
tour days before that date, there
was no stock of rice available to the
people from the shops?

Mr. Speaker: He says he will look
into it.

Shri Dajl: Even this he does not
know . . . (Interruptions.)

Mr. Speaker: Order, arder, Mr. Duj
should resume his seat. Shri Warior.
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Ebrl Dajl: It is vital information,
Sir; he should reply to my question.
What is the point in our asking
questions if they are not able to
answer them even two days after the
question is tabled?

Shri Warlor (Trichur): When did
the Commissioner actually inform
the Central Government that stocks
were running out and demanded
stocks from the Central Government,
which were refused and when did the

Central Government at last send
slocks there?

Shrl C. Subramamiam: I do not
know wherefrom the hon, Members

ket their facts. 1 want to state the
position. In May last for the first
time we got a request from the Com-
missioner for 2500 tonnes being gllot-
ted; then also it was stated, as I had
already informed the House, that
they would be distributed at the rate
al B0 quintals a day, that is, nine
tonnes per day; it comes to 270 tonnes
prrr month and they wanted 2500
tonnes gnd by August we had already
moveq a tota] of 1720 tonnes and that
had already reached Mahipur. In
addition to fhat, the Manipur adminis.
tration wanicd more.

Mr. Speaker: How long would it

suffice according to their require-
ments?
Shri C. Subramaniam: Roughly

seven months. Again, they wanted to
take further liabilities and said that
further quantities should be made
available to them. It canmot be an
indefinite commitment going on in-
creasing. In spite of that we made a
turther allocation of 700 tonnea from
the nearby depot, Kojai. That is also
in movement and 1000 tonnes have
started moving from Calcutta. It s
not as if we are not taking action.
Still in a surplus State we cannot go
on meeting all the demands and the
position will have to be reviewed how
this situation has arisen and how this
demand could be properly met with-
in indigenous production which is
quite good enough for meeting tho
entire demand.
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Shri 8. M. Banerjee: What about
the enquiry, judicial enquiry? We

want to hear the Home Minister.

Shri Nanda: When this aspect is
over, I want to say something about
the law and order aspect which had
been raised.

Mr, Bpeaker: Has Mr., Surendra
Pal Singh any questions to ask?

Shrl Surendra Pal Singh (Buland-
shahr): No questions, Sir.

Shri Surendranath Dwivedy: Ob-
viously the Minister has lost his
balance and is annoyed, because his
own bungling has been exposed.
({nterruption.)

Mr. Speaker: Order, order.

Shri C. Subramaniam:
loat his balance?

Who has

Shri Daji: The Minister does not
know whether there was rice avail-
able or not. He says this is politi-
cally motivated. He does not even
know whether rice was avsilable
there on that day, and yet he calls
it ag politically motivated, The Minis-
ter who does not know that, should
resign; he has no right to continue in
office. They shoot down people and
do not know whether rice is available
or notl. (Interruption.)

Mr. Speaker: Order, order. The
hon., Member should not proceed like
that.

Shri Daji: Sir, 1 seek your protec-
tion. The Minister called it as poli-
tically motivated, and he is not pre-
pured to say that rice Is not available.

Shri 8. M. Banerjee: They cannot
shoot down people like this. We
would protest,

Mr. Speaker: They have cvery
right to  protest; they have every
right to say what they have to say;
1 will allow them that opportumity.
But this cannot be done In this
manner.
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Shri S. M. Banerjee: You
shielding the Minister.

are

Mr. Speaker: I am not shielding the
Minister, It is wrong for him to say
s0. It is for the Minister to say what
happened.

8hri 8. M, Banerjee: Can they say
whatever they like?

Mr. Speaker: [ think this is objec-
tionable; how can he say that I am
shielding the Minister?

Shrl S. M. Banerjee: 1 am sorry,
Sir.  (Interruption).

Mr. Speaker: Order, order.
Surendranath Dwivedy.

Shri Surendranath Dwivedy: I am
sorry to say that in a serious situa-
tion like this, the Minister is reply-
ing to the questions as if the entirc
question is & political matter or a
political issue. His own bungling has
been exposed, We accept the point
that it is a surplus State and nor-
mally there should not have been a
demand for rice, cte. But from his
own statement it is clear that the
Chiet Commissioner, Manipur, made
a demand for extra rice in May. The
Minister said that “we are now send-
ing rice”, in August. If it was so,
what enquiry has been made about
the demand, whether he has sent an
officer, whether the Chief Commis-
sioner was called here to review the
entire position, and so on: Let us
know what steps were taken by him
earlier to August.

Shri

Shri C. Subramaniam: It is not as
it it is being rushed now. Out of the
2,500 ionnes demanded for August,
1,720 tonns had already reached; it is
not in one day; it was from May,
June, July and August.

Shri Surendranath Dwivedy: When
did the demand start? (Interruption).

Mr. Speaker: Order, order. If the
hon. Minister had made it clear tha:
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as soon as the demand was made,
then the Government just commenced
moving these supplies, then probably
all this difficulty would not have
arisen. Earlier also, I understood
that the supplies sent were ooly in
August. It was not made clear that
as soon as the demand was raised
supplies began to move. That might
have been made clear then.

Shri C. Subramaniam: That is
correct. 1 am sorry if thaut was not
made clear. 1 said by August, 1,720
tonnes had already reached Manipur.
It is not in August; I said, by August
We started moving immediately
when the demand came from the
Commissioner in May. Then, during
May, June, July and August, 1,720
tonnes had already moved. As against
2500 tonnes asked for, only 1,720
tonnes had reached them. As I had
already  stated, according fo the
original demand, this should be
cnough, to cover seven months re-
quirements But perhaps in view of
the demand, he wanted further stocks.
Before going into the question of
making an enquiry, since a demand has
been made, as [ already stated, 700
tonnes are being moved from 5 nearby
Assam dcpot to Manipur., In addition
to that. 1,000 tonnes arc being mowed
from Calcutta. All this action has
alrcady been taken.

We are fully awnre of the responsi-
bility. I know the country has to be
saved from two elements, two anti-
social elements: one, those who make

private profit out of it; and tw,
those who make political profit out
of it. ('nterruptiom),

Shri HWem Barua: On a point of
order.

Mr. Speaker: Order, order Shri
Swell.

Shri Swell (Assam—Autlonomous
Districts):  Instead of throwing

light on this very explosive question,
the Food Minister has chosen to pro-
voke the House and insult the people
of Manipur. Now, I am not going to
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follow the sick example of the Food
Minister who said some time ago that
he was too sick to speak in this House
but he is not too sick to provoke and
insult the people of Manipur.

Mr. Speaker: Let him put the ques-
tion now.

Shri 8well: Hundreds of people,
many of them working women, left
their work and marched in hunger
demanding food, and were shot at by
the police, and some of them have
been killed. May T know whether the
Government analysed the situation?
What has happened?

Mr. Speaker: That should be ans-
wered by the Home Minister.

S8hri Swell: What are the facts
which led to this situation? Are they
going to institute a high-level en-
quiry into all these questions?

Mr. Speaker: That would be for the
Homg Minister to  answer. Now,
the Home Minister may make that
statement about the firing at Imphai
and the law and order situation there.

Shri Nanda: Sixwy on the 2Tth August,
1963, a big crowd came to the resi-
dence of the Chief Commissioner,
Imphal and wanted to know the
steps taken by the Administration to
ecnsure adefjuate supplies of rice. The
Chief Commissioner fully explained
to the crowd every step being taken
by the Government to ensure proper
distribution of rice to the neecdy
within 24 hours of receipt of their
applications. The crowd listened
patiently and dispersed peacefully. It
would appear, however, that the
same afternoon a large crowd, insti-
gated by some local leaders and stu-
dent agitators came back to the Chlef
Commissioner's residence. A party of
seven representatives amongst the
crowd were given an interview by
the Chief Commissioner and the Chief
Minister. Although the position was
explained to them in detail, they de-
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manded in writing from the Chief

Commissioner that every one in Im-
phal would be supplied whatever
quantity of rice was wanted by him.
They also asked for action against
hoarders and to check smuggling of
rice outside Manipur. The Chief
Commissioner and the Chief Minis-
ter assured them that every possible
step was being taken in this regard
These representatives, however, went
out and excited the mob, who became
unruly and started throwing stones
and brickbats at the police. They
pulled down the National Flag which
was flown at the Chief Commissio-
ner's office building.

Some hon. Members: Shame!

Shri Nanda: They damaged the
office property and the vehicles park-

ed in the premises, cut telephone
wires, manhandled the unarmed
police and becamc riotous. They

attacked the police party guarding the
compound, with stones and brickbats
and firearms. The police had to open
firc in self-defence when they found
tear gas had no effect. Two persons
have succumbed to bullet injurics and
one girl expired in the hospital due
to injuries sustained in the stampedre.
Six members of the C.P.I. and the
SSP. including two S.5.P. members
of the Manipur Legislative Assembly
have been detained under the Defenee
of India Rules.

1 have got more details to establish
the facl that it was pre-planned.
People came with all kinds of tools
and apparatus and left behind some of
the things which they had brought
for the purpose of doing this destruc-
tion.

Mr. Speaker: Hon. members enquir-
ed whether there is a proposal to
institute an enquiry into this matter?

Shri Nanda: No, Sir.

Shri S M. Baperjee: Let a parlia-
mentary committce be formed.



2923 Food situation

Shri Ranga: This is too serious a
question to be bound by our ordinary
rules. You were also good enough to
ask the minister at the end whether
they propose to appoint a judicial
enquiry or any high-powered enquiry,
My hon. friend, [ do not know for
what reason, sald “no”, In the light
of all that has emerged now as a
result of these questions and answers
that there is too much to be enquired
into. It is a border question. There
is the security aspect, It is ordinarily
8 surplus State. It is a wonder how
this situation has suddenly arisen over
these three or four months. They
should have enquired into this mafter
long ago. I do not know why they
have falled in this elementary duty. 1
do not know what the CBI has been
doing, and what the Home Minister
has been doing in regard to this
matter. In the end, everything cannot
be accepted for face value here These
people talk about 50,000 strong stu-
dents. Now if there were 50,000 strong
students in Imphal, there should be a
population of 10 times as much. Surely,
it could not be correct. Therefore,
there are things to be enquired into.
Now, in one way he was justified, but
in another way he was not justified, in
saving that political forces are behind
it. We have not reached a time when
the Congress people would lead a
demonsiration like this. My party
would certainly lead a demonstration.
But we believe in peaceful demons-
tration. Now. in this connection we
do not know what i= behind the
hrickbats and that kind of thing.
There is the failure of the Government,
especially in the wav in which the
administration is conducted, resulting
in the unfortunate death of these
people, including girls. Therefore, I
do plead with the Prime Minister. with,
Sir, vyour indulgence, that it is high
time that he gorders a high-power
enquiry to look into this matter, with
a view not to find fault with anybody
but to advise the Government &z to
how to tackle this question or prob-
lem. because it is not likely to
end  with  TImphal or Manipur.
There are so many other areas
in the borders where similar
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things are likely to happen. So, we
have got to take special care to see
that our security is safeguarded in
this country and these areas are not
put to trouble in the manner they
have been put to trouble.

Shri Nanda: May I say a word
about this? There will be a high-
powered administrative enquiry gnd
magisterial enquiry, but not a judicial
enquiry. (Interruptions),

Mr. Speaker: Order, order. 1 have
already allowed enough on this ques-
tion.

Shrimatl Renn Chakravartty: We
want a judicla] enquiry to be institut-
ed to enquire Into the charges which
the Government have now made,

Mr, Speaker: The hon. lady Mem-
ber had her say. Shri Ranga has also
safd what he wanted. Now Shri
Limaye may say what he wants to
say.

sft 7 fomr - l?\nl"[ﬂolﬂfaﬁ
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At qeagt 1 iAo g fE
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g1 T § PrgTerOodz &
FITEY TS WA FATO AT |

Shri Surendranath Dwivedy: We
welcome the statement of the Home
Minister that there will be an enquiry.
But 1 want to know specifically two
things, What is his objection to a
judicial inquiry? Secondly, is t!m
high-powered administrative enquiry
proposed to go into the faflure of the
administration, including Home and
Food Ministries or it will go only l:ntu
what has happened regarding brick-
bats and things of that type. What
will be its terms of reference?
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Shrl Swell rose— -

Mr. Speaker: [ have already given
fim an opportunity.

Shri Swell: Normally | do not take
the time of the House or interfere
with the proceedines of the Houes, as
you know, But this is a question on
which I am a little warmed up. 1
wanted a hith-level enquiry. I am
thankful to the Minister that he has
agreed to that enquiry, although not
a judicial inquirv. Now may I have a
elarification from him as to what form
that enquiry will take?

Shri Nanda: It is explicit that it is
going to be a high-powered adminis-
trative enquiry. A suitable person
will be fixed up for this purpose and
verious aspects will be looked into. I
just want to add that T had expected
that the members opposite may dis-
elailm any connection with it or con-
demn this kind of violence and dis-
turbance...... (Interruptions).

Mr. Speaker: Order, order. Hon.
Members should sit down. Now
papers to be laid on the Table

Shrl Barendranath Dwivedy: There
is another calling attention nolice.

1235 hrs.

CALLING ATTENT'ON TO MATTER
OF URGENT PUBLIC IMPORTANCE
—contd.

Unidentified Aircraft over West Coast
of Maharashira—contd

Mr. Speaker: Yes, 1 find there .in
another one, which was held over till

today.

The Minister of Home Affalrs (Shri
Nanda): I have got information which
might enlighten hon. Members regard-
ing the question which they ralsed

1256 (Ai) LSD—A.
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aboutl the security aspect. My col-
league in the Ministry of Transport
has ulready made a statement, baged
on gvailable facts, on the reported
flight of an unidentificd aircraft over
the West Coast ncar Ratnagiri in
Maharashira on 1Tth  August, 1985
The plane was sighted at 625 am, by
a police head constable at a place
call:d Harnai. There being no tele-
graph office or telephone facilities at
that place, he immediately sct out to
Dapoli. nine miles away, to report the
fact at the police station there. A
telefram was soon after seni to  the
Supcrintendent of Police at Ratnagiri,
who reccived it the same evening.
He conveyed it at once by wireless to
his Inspector-General of <Police, the
Controller of Aerodromes at Bombay,
the Acrodrome Officer at Juhu, the
DIG, CID, Bombay and the DIG of
Police, Bombay Range. The same
nirht all the District Superintendents
of Police were alerted about the possi-
ble landing of the aircraft; they were
particularly instrucied to warp  all
police stations on the coastal belt.
The Central Bureau of Investigation,
on receipt of information, initlated
enquiries on its own to verify the
report and to ascertain from wvarious
State headquarfers whether any un-

authorised landing had taken place
anvwhere. The Civil Aviation
authnrities at  Bombay inistituted

similar inquiries by getling into touch
immediate'y with Flight Information
Centres at Karachi, Bahrein, Madras
and Colombo. as well as with acro-
dromes at Mangalore, Goa, Poona,
Ahmedabad. Jamnarar and Baroda.
None of these inquiries has so far
confirmed the report, nor has any such
aireraft been reported to have made a
landing anywhere in the country.

T mav add that following the escape
of Danicl Walcott from the Safdariung
airnort on Seotember 26 1943 and
more particularly., after the Murud
incident on 8th June, 1984, Covern-
ment have reviewed in considerable
detail the measures neceswary to
tighten up security st the airport: and
in respect of unauthorised landings.
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Instructions were issued to all the
State Go.rnmen's so as to ensure that
Distriet  Magistrates and  poliee
authoriti»s give information in the
speediest possible manner of all sus-
picious flizhts and render cvery possi.
ble assisiance to Government depart-
ments working in the aerodromes.
We duly cautioned them phout the
purpose of some of these flights and
landings being to plumb our security
arrangem - nts and reiterated the exist-
ing provisions in the wvarious Acts
and Rules which enable the district
and police authorities to deal suitably
with the aireraft gnd its occupants, in
close co-ordination with the local
aviatlon. custems and immigration
authnritles. There is thus a regular
procedure prrscribed to cnsure that
any such aircraft or its crew are not
permitted to move without orders of
the competent authority, The Gov-
ernment in the Ministry of Civi] Avia-
tion have also issued several notifica-
tions under the Indian Aircraft Act
and Rules to prevent violations of alr
traffic repulations. and are proposing
to earrv out amendments to the Indian
Aircraft Act and Rules with a view to

widening and strengthening  its
provisions.
Besides lssuing suitable depart-

mental instructions, Government have
paid speclal attention to any short-
comings and special features that may
have come to light after each incident
in the past. After the escape of
Daniel Wal~nt from Safdarjung, Shri
L. C. Jain, Secretary, Department of
Communiactions was asked by Gov-
ernment to make an inquiry into the
circumstunces of this escape and to fix
resnonaibility. Shri Jain submitted a
detalled report to Government suf-
gesting  disciplinary  action against
serodroine  officials responsible for
breach of duty and also made recom-
mendations far a thorough anq gene-
rol review of the Indian Aircraft Act
and thg Rules thereunder in the light
of the current preva‘ling circum-
stances Government agreed with the
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findings of the report and have started
suitable  disciplinary  proceedings
against those officers who did not take
sufficicnt steps to prevent the escape.
Government have also ace.pted the
suggestions made by the inquiring
officer for a comprehensive gencral
review of the Indian Aircraft Act and
the Rules.

In connection with the recent land-
ing of an aircraft at Bhubaneshwar,
the Centra] Bureau of Investigatiom
conducted a special and detailed in-
vestigation. Although the result of
the investigation revealed nothing
ill>gal or suspicious, in its report the
Central Bureau of Investigation has
made several useful suggestiong for
plugging the loopholes and tightening
up procedures especially from the
point of view of effrcting co-ordination
of the different agencies involved and
of preventing infringement of
security In fact, the Economie
Offences Wing of the Centra]l Bureau
of Investigations. set up by Govern-
ment in July, 1964, is meant to re-

inforce the efforts mdde in many
directions to check international
smuggling operations and constantly

to advis® the Government on the
necessary remedia]l action, including
any security aspec!, that may arise
out of the investigation.

Hon. Members will also remember
that soon after the Murud incident on
Bth June, 1984, Govrrnment nad
appointed an Airport Security Come.
mittee to make recommendations on
the measurss 1o improve and
strengthen  the system, wherever
necessary, after examining the exist-
ing arrangements and procedures at
the airports in relation to customs,
immigration, health check, passenger
facilities gnd security. The Commities
has recently submitted its report and
1 need hardlv assure the House that
the Committee's recommendations
will be examined and action taken a®
quickly as possibla
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Some hon. Member rose—

Mr. Speaker: I will alow only ques-

tions or clarifications; I will not
allow long slatements. Shri Hem
Barua.

. Shri Hem Barua (Gauhati): From
the statement, it is evident that this
aircraft did not land in any of our
airports but it intruded into our air
space all right. In that light, I want
to put a question. In view of the fact
that tae intrusion into our air space
by international smugglers or gangs-
ters, whatever you might call them,
from Murad to Bhubaneshwar has
become of a similar pattern, may 1
know (a) if Government have been
able to locate the Indian counterparts
of the international gangsters and
(b) whether Government have sought
the cooperation of the Defence Munis-
ter to guard our coastal air-space
with the Air Force?

Bhri Nanda: I realise that the whole
problem of security is indivisible in
the sense that Government has an un-
divided rcsponsibility for it and all
concerned have to collaborate, the
Defence, the Civil Aviation and the
Home Affairs. But their responsibi-
lities again are differcntiated for

different  purposes. Regarding the
question raised, all these aspects are
being integrated and, as the  hon.

Member may be aware, regarding
this Wal.ott affair, we have gone
ahead with it and extradition pro-
ceedings are practically being finalis-
ed and all the infarmation related to
the international aspect of it has
been collected.

Shri Hem Barua: He has not rep-
lied to my question, Sir.

Mr. Speaker: The hon. Member
=says that though the plane might not
have landed at any of the airports or
at any place in India, then too there
was an intrusion of our air-space.

Shri Hem Barua: Flowing from
that, T put two questions (a) and (b)
and he has not replied to any of them.

1887 (SAKA) aircraft over 1930

Maharashtra Coait (CA)

Shri Nanda: Firstly, it has not been
established regarding the fact of that
intrusion and, therefore, i cannot
follow up the other questions,

Shri Hem Barua: His stalement is
comprehensive; it includes Waicott
incident angd the Bhubancshwar inci-
dent also.

Mr. Speaker: His statement may be
comprehensive but I have only to
confine it te the Calling Attention
Notice and not to the statement.

Shri Surendranath  Dwivedy
(Kendrapara): May | know whethes
the Home Minister is in a position to
deny, on the basis of the inf-rmation
that he has with him, that this parti-
cular plane at Murad did not drop
gold Bars and that the date and tim-
ing of the dropping was not conveyed
by the plane which landed unsche-
duled at Bhubaneshwar and that
luckily the only first man to contact
war Shri Biju Patnaik?

Shri Nanda: This is rather too far-
fetched.

Mr. Speaker: Only first part of the
question might be answered.

Shri Surendranath Dwivedy: This Is
a connected question. I want to
know whether this plane that landed
there. ...

Bhri Nanda:
neshwar  plane,

In regard to Bhuba=-

Tull and complete
invesatigations have heen conducted
by our officers. Every aspect of it
has been cone into. This has nothing
&t all to do with that,

Mr. Speaker: The s-“ond part of
the questi"n was whether this partl-
cular plane dropped gold bars.

Bhri Nanda: There is nothing at
all known about it.

Bhri Serendrapath Dwivedy: May
1 know whether they have enquired
into that fact?

Mr. Spesker: That has nothing to
do with thet. That is what he says.
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Shri Surendranath Dwivedy: He has
not enquired into it.

Shri Harl Vishnu Kamath (Hoshan-
gabad): After the mal-adventures
of Danicl Walcott, has the security-
squint, if not security-blind, Govern-
ment, aceepting the recommendations
of this inquiry body, so tightened up
the securily arrangements with radar
installations, etc. at strategic or kuy-
points, and is the Minister today in a
position to firmly state that no uniden.
tifled or unpermitted aircraft can over-
Ay our teritory or violate Indian air-
space with impunity?

Shri Nanda: We are fully consclous
of our responsibilitity for security.
There should be no complacency
When we have done our  best, we
should do better still. I realise that.
1 am very glag that the hon. Mem-
ber is alse showing that kind of con-
sciousness,

Shri Harl Vishnu Kamath: I have
always been conscious of it. You are
security-blind.

Shri Nanda: In the countryside, a
number of people had seen something
and I can give you information as to
what was seen bul it may take time.
The question was about being able to
say that at no time in future any such
thing will happen. We have various
responsibilities and we have various
priorities gnd, therefore, we are doing
our best in relation to thuse
priorities. I can assure the Thon.
Members that they will not be allow-
ed to get away in the sense that. ...

Shri Hem Barua: They are getting
away. Walcolt got away; everybody
gets away.

Shri Harl Vishnu Kamath: I asked
about radar installations. Have they
got radar installations?

Mr. Speaker: I do not think so.
They are doing their best.

Shri Harl Vishnu Kamath: Let him
say so. Why don't you ask the Min-
ister to answer the guestion? He is
only side-tracking the issue.

Mr. Speaker: He wants to knoW
whether we are equipped with the
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radar and other equipments so that
any encroachment like this will be
detected at once,

The Minister of Defence (Shri
Y. B. Chavan): As far as the Air
Force is concerned, the radar system
is normally arranged against certain
assessed air threat. Certainly, we
have some arrangement on the west-
ern coast but I will not be able lo
give the details about it. At the
same time, I may say that the radar
arrangement is not sensitive for low-
flying small planes. That fact has to
be accepicd.

Shri Hem Barua: On a point of
order, Sir. The other day, while
making the statement in reply to my
Calling Attention Notice, the Minister
for Civil Aviation said that there was
no radar arrangement at the western
coast of Maharashtra and, therefore,
the intrusion by this plane could not
be detected. Now, here is the
Defence Minister who says....

Mr. Speaker: He did not say that
there is no arrangement. He said
that cannot cover the whole area,

Shri 5. M. Banerjee (Kanpur): The
various mnewspapers in other coun-
tries, in Colombo, ete, after Mr.
Walcott's successful escape from the
hands of the collective security
arrangements, say that India has be-
come a peradise of smugglers and
espionages. ] want to know whether
it is a fact that the purpose of such
planes—there was the landing of &
helicopter on an island in Bombay
which was reported by somc paper—
is not to land but to throw bags of
gold bars to their counterparts here,
the Indian smugglers, and, if 8o, whe-
ther any steps are being taken to see
that they are shot at before they try
to land.

Shri Nanda: 1 can say this that,
even after what has been so far cn-
quired into, these things are being
pursued; it is not necessarily  with
referen e to this plane but generally
these things sre being pursued. This
gentleman had operated in the United
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Kingdom, Beruit,

and Switzerland.

Bahrein, France

Shri Ranga (Chittoor):
clever.

He is very

Mr. Speaker: Any other signatory?
Prof. D. C. Sharma.

Shri D. C. Sharma (Gurdaspur):
The statement which the hon. Min-
ister has given is culled from the offi-
cial sources which are Inclined to
deny g thing like this, Moreover, he
has relied upon the evidence which
he has collected from Karachi and
other places. May I know if Karachi
and other airports will be in a posi-
tion to give us any information
about these smugglers specially when
our relations with them are such
which everybody knows? 1 want to
ask this from the hon. Minister.
When 20 per cent of the crime in
Delhl is only detected, why is it that
he is relying upon the routine infor-
mation and he is not depending upon
the first-hand information  which
came to him from other  sources?
The statement is only to deny the
violation of air space of our country
by an aircraft which is itself being
smuggled.
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Bhri Nanda: Arrangements are being
made now.
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Mr. Speaker: Papers to be laid on
the Table.

Shri B. S. Murthy.
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Shri Hem Barna: By the time it is
admitted, the patient might be dead.

Mr. Speaker: Not more than hald
an hour should be gllowed for this
purpose ever day,

Papers to be laid on the Table,

1252 hrs

PAPERS LAID ON THE TABLE

NoTwricaTioNs VUNDER THE Kxrara
PancHavaTts Acrt, 1960

The Deputy Minister in the Minls-
try of Commanity Development and
Cooperation (Bhri B. 8 Murthy);
I beg to lay on the Table a copy each
of the folowing Notifications under
sub-section (3) of section 130 of the
Kerala Panchayats  Act, 1960, read
with clause (c) (iv) of the Procla-
mation dated the 24th March, 19865,
issued by the Vice-President discharg-
ing the functions of the President, in
relation to the State of Kerala:—

(i) SRO. 84/65 published in

Kerala Gazetie dated the 16tb
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February, 1965, making cerlain
amendments to the Kvrala Pan-
chaya.s (Slaughter House and
Meat Stall) Rules, 1964,

(ii) 8.F.0. 153/65 pub ished in
Kerala Gazelte dated the Gth
April, 1965 making a certain
amendment to the Kerala Pan-
chayats (Disposal of wun llimad
deal bodies) Rules, 1984, [Placed
in Library. See No. LT-4676/65].
Foop CORPORATIONS (AMENDMENT)
RuLes, 1965.

The Deputy Minister in the Minis-
try o Food and Agriculture (Shri
D. R, Chavan): I beg to lay on the
Table a copy of the Food Corporations
(Amendment) Ru.es, 1965, published
in Notifica.ion No. G.S.R. 1144 dated
the 3rd August 1985, under sub-sec-
tion (3) ol section 44 of the Food
Corporations Act, 1964. [Placed in
Library. See No. LT-4677/65).

ANNUAL Accountg oF THE Kmanr

AN ViLLace INvusTRIES CoMMISSION

FOR THE YEAR 1963-64 TOGETHER WITH
THE AuprT REPORT THEREON.

The Deputy Minister ln the Minls-
try of Law (Shri Jaganatha Rag): 1
beg to lay on the Table a copy af
Annual Accounts of the Khadi and
Village Industries Commission for
the year 1963-64 along with the Au-
dit Report thereon, under sub-section
(4) of section 23 of the Khadi and
Village Industries Commission  Act,
1056, [Placed in Library. See No.
LT-4678/65].

12.53 hrs.

DEMANI'S FOR SUPPLEMEN-
TARY GRANTS (RAILWAYS),
1965-66.

The Minister of Rallwayy (Shri
8. K, Patll): 1 beg to present a State-
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ment showing Supplementary  De-
mands for Grants in respect of the
Budget (Railways) for 1965-86.

GOVERNMENT (LIABILITY IN
TORT) BILL*

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): I

chayats (DDisposal of unclaimed
a Bil to define and amend the law
with respect to ihe liability of the
Government in tort and to provide
!olrhteﬂain matters connected there-
with,

Mr. Speaker: The question is;

“That leave be granted to in-
troduce a Bil 10 define and
amend the law with respect to
the liability of the Governmant
in tort and to provide for cer.ain
matters connected therewith."™

The motion was adop’ed,

Shri Jaganatha Rao: I introduce
the Bill.
FINANCE (No. 2) BILL, 1965—

contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 30th August,
1965, namely: —

“That the Bill further to amend
certain laws relating to direct
taxes, to provide for wvolun ary
disclosure of income, to in-rease
or modify duties of cusioms on
certain pgoods imported into
India and to increase or modify
and to impose duties of excise
on certain goods produced or
manufartured in India, be taken
into consideration.”

'Publish!:i-Tr;_ &mlte of
dater 31-8-65.

India Extraordinary, Part 1I, section 2,
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Shrima.i Renuka Ray may continue
her speech.

Shrimat! Renuka Ray (Malda):
Westerday 1 was saying that, althougn
thuese import dulies were meant .o
avoid defizit financing, there was
likelihood of some amoun; of price
rise. 1 do feel that it is necessary
for us at this stage to give a very
careful consideration and scrutiny to
the cost of produc.ion and the price
structure of some of the commodi-
ties, so that we can come to a better
appraisal of how to preveni rise in
prices. There are two things that I
must say in this connection. One is,
as I mentioned on an earlier occasion,
to encourage import subs.i.utions by
indigenous products. To that extent
it is a very good measure, although
there should earlier have been some
attempt to find out what kind of im-
port subs.itutions were possible. 1
know that a Commi'tee has been ap-
pointed under Dr. V. K. R. V. Rao
for this purpose recently. The other
point is the development rebate as an
instrument through whirh an attempt
‘has at least been made ag a begin-
ning to give priority to certain in-
dustries; that also is a good outcome,
“There are many other measures
which cou'd be taken. One of these
s tightening up of credit by the Re-
serve Bank. I think a great deal
more can be done in this connection.
For instunce, in 1960-61, clean ad-
wvances—advances without securities—
from the Reserve Bank were Rs.
181.3 crores. The preliminary esti-
mates now show that thev have gone
up to Rs. 300 crores. I know that we
are roing to take measures, but it is
s pity that they have gone up in this
manner tn snueeze eredit.  Clean
advances from banks mav not be the
only wav by which money goes into
the hands of thnse who are hoarling
foodgralns, but it is one of the ways
along with unaccounted monev. Tt ix
some*hing on which we have to take
verw special measures and [ am very
glad that the Finance Minister is put-
ting his mind to it.

I now turn to a very important
matter which, I consider, is the es-
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sence of our entirc price structure,
i, our nol having a pruocise food

policy in  the country. Everys
body knows that the price
of foougrains has a great deal

to do with the prizes of a.l cum.nodi-

ties. Whereas in a veveloping . eono-
my price-rise cannoi be prevented,
yet I think on such an unpurtant

matter as foodgrains, we should have,
by now, evolved g better policy than
what we nave done so far. First of
al, Sir, in regard to food policy I
find that we seem to believe in &
different system of compilation of
prices. There is one price for coal
throughout the country; there is one
price for g.ecl throughout the coun-
try; but in regard to food, somechow

we do mnol seem to  reach
any such satisfaciory  conclu-
sion. 1 do  feel that  there
is need to do away with this

single State Zone system which s
today playing havor in the country.
I can understand that areas of high
purchasing power migh' a-t as a
dragnet and take away the foodgrains
from the rural areas. That can salls-
factorily be met, gs has be~n suggest-
ed in many conferences thal have
been held, by the in'rodurtion of
statutory rationing not only in the
city of Calcutta, where it hne henn
an outstanding success, but also in
other cities and towns and in indus-
trial areas. If all these areas are
cordoned off, 1 am quite sure that a
free flow of foodgrains would help
the primary producer even In the
surplus States and be a check on hoar-
ding activities. T am quite sure that
this is a matter which nceds not only
the consideration of the Food M'nis-
ter but also of the Finance Minister,
as he is making a va'iant attempt to
keep the prices within some  kind
of check. That will not be possible
unless we have 5 firm and positive
policy on food.

13 hrs.

Just a little while ago. we saw a
great uproar in the House arising out
of an observation made bv the Fond
Minister that certain politi-a) eomsl-
derations also had been introduced
in the matter. Apart from that, the
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real consideraiions are also  therc,
namcly ihe tremendous profits that
are being made by unscrupulous
dealers, and by unscrupu.ous middle-
men and hoaruers at a time of deficit
which is most contradictorily a time
of wvery good harvesy also. So, it

does mean that we must look inwo it

Very recently, [ toured in the inter-
ior of Malda, and 1 have seen how
this districy and some others in West
Bengal also are facing very acute
conditions of shortage. But there is
ong thing that 1| want 10 mention

. whith arises out of the discussion
that has just taken  place. While
Government are bheing assai'ed very
much for the tremendous pressure
that is being created because of the
food shortage, we forget how diffe-
rent the position is today in  the
country than what it was in 1943
when thousands of people died like
rats without & murmur in Bengal.
Today if there is great demand, and
a greay clamour and there js pres-
sure on account of that, it has been
brought about by the actions of this
Government and the party behind it.
It is with an exhilarating feeling that
one goes down to the remote areas in
the districts and finds that the people
are conscious and that the pattern of
consumption has changed to such a
great extent that it has put a great
pressure on us. That is a pressure
which we shall have to meet, and we
shall have to find 5 solution to this
position. But it is pressure brought
about because of the conaciousness
created by this Government and the
party behind it

Having spoken about food, the next
point that T would like to stress is in
regard to the administrative sirue-
ture as 1 think performance and im-
plementation is a wvery relevant sub-
ject in our present economic predica-
ment. 1 was very glad to find at
last an announcement by the Prime
Minister at the conclusion of the de-
bate on the no-confidence motion that
he felt that the administrative -struec-
ture needed change and had to be
overhauled and for that purpose &

commission would be appointed.
Years back when I came back to this
House, 1 did s0 with a definice and
pusilive purpose of placing before
Governmen, one¢ particular idea, and
1 did place it before the House on
many occasions, namely that unless
we had a complete overhauling of
the administrative siructure i =&
drasdc way, it could nut ' possibly
meet the needs of a developing ¢co-
nomy, and that all our energies and
all the efforts that we were putting
forth would come to nought because
of the lack of a proper administra-
tive structure. 1 am g.ad that some-
thing is at lcast going to be done to
deal with this maiter.

The Finance Minister mentioned
something about cuts in expenditure,
while he was intervening in the de-
bate on the no-confidence motion,
and he said that he was sorry that
no one had mentioned anything about
cuts in expenditure, which wag one
of the ways of prevenling deficit
financing. I would personally pre=-
fer the phrase ‘Economy with Ef-
ciency’ which is the watchword of the
Committee on Plan Project under the
Planning Commission, rather tham
mere cutg in expenditure. Some-
times, the idea of cuts in expenditure
gives one the impression that cuts
might take place even in some very
important arenas, Important so far
as the services, the building of
the human material, are concerned
but not always so important to those
who have a narrow outlock. 1 do
not say that today the narrow outlook
still persists in the Government, or
in the administration to the same ex-
tent, but I think prejudices do die
hard, and, therefore, 1 would like to
suggest that it ls cfMcliency with eco-
nomy which could be brought about
in administration. There are scores
of reports on this matter alreadv. T
myself was the leader of a team which
had made certain recommendations
to Government, but Government have
a habit of selecting only @
certain number of recommen-
dations for implementation they
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find convenient, while they do mot
implement ithe rest, with the result
that the efficiency with economy
which we had suggested has not ac-
tually taken place.

I am sure thay if the Finance
Minister would go through some of
these repurts which have been pro-
duced alter a great deal of thought
and labour by those who have gone
round the country, he will find that
there are many arenas where—I
would not use the phrase ‘cuts in ex-
penditure'—a great deal could be
done for® the purposes of economy
with efficiency and better perfor-
mance.

There is one other point that I want
to make in regard to  unaccounted
money, in regard to whirh som. fur-
ther re'axation is suggested 1 do
feel that in spite of the further re-
laxations, the resulls are going to be
very negligible as in the past. 1 have
not the time to go into delails But

I would like to ask whether
the Finance Minister really
feely that this relaxation by six

months and the concession of pay-
ment by instalments is going to bring
about better results, Will it not be the
position that those who now look at
these relaxations may think that fur-
ther concessiong might be given fo
them if they wait? I do not say it,
far from the point of ethical view of
considerations, about which I  hold
a very positive view, but I think that
this is not going to give us much
results, even on practical considera-
tions.

‘Then, there are very disturbing ac-
counts and reports about wunder-in-
voicing and  over-invoicing In the
country, of which T am sure the hon.
Minister and his Ministry are well
aware. But what iz worse is the fast
tha; there are some rumours through-
out the country regarding the import
entit'ements and the manner in which
it is being exploited not only by the
businesg community amorgst whom,
of course, there are some to exploit
it, but even by some of the inspectors
appointed by Government on whom
the customs authorities rely. 1

would ask the Finance Minister to
have a probe inlo this maiter and
take drastic steps to stop these things
even if it be thay some officers of a
sister Ministry might be involved in
it.

In conclusion, 1 would like to sub-
mit that we are up against &an insis-
tent demand in the couniry. [ think
it was my hon. friend Shrimati Tar-
keshwari Sinha who sald something
about the Siate Governments in this
connection. 1 should like to join
issue with her on this point. The
State Governments are ncarer the
people and they face the demnands o
the people even more than here, and
naturally if they find it difficult to
effect ~uts in expenditure, it may not
be because they want to be perverse
bu; because the conditions in  the
country being what they arc. and the
demand of the people being what it
is, it is not easv to bring about cuts,
except cuts which bring about belter
performance and better administra-
tion. Is it possible for us today to sit
by the wayside and call for Plan
ho'idays or to take steps to delay the
pressure of the insistent demand? That
cannot be possible and that cannot be
done. We have embarked on a greal
adventure, the adventure of building
up a soclalist State on demorratic
lines. We are running up against the
greatest of difficulties today, no doubt,
and we are facing very challenging
times, and the Finance Minister has
had to take calculated risks. But I
am quite sure that if we face up to
the situation squarely, although this
seemg to be a very dark hour, it will
prove to be the darkest hour before
the dawn.

With these words, I support ths
Finance Bill. .
ot o qormw (FEwey)

gy wAE, W gver & e #
ferfAimr o erafi t rf o
ot = www ot s o g W
wr 0w ¥ fag 18,000 ¥O¥
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¥T =qF EOT AT 21,500 FLT 97
w1 e Frm ! Ay amw agT Al
doaea 47 9T FAAT & 7 TA0F 9T |
ag ®TvrT & fammy feafadsr w1 0%
wrAere waw qr fy N Dww #
91 feam g, 18,000 T AT
T 21,500 FLE? &AT ¥HW A9 9T
wew gAY f& 21,500 ¥0T @7 w0
9T A FAST WA FEAT, TA AET WY
s #74 & faw 18,000 ®O% G
qafer g mwar B, A 2w & faeiw
frare & wfos fem & 3% ow
wfd wEr ) wre fm T w oA
F amaa wf STeTH At gENT A@EA
& §TaA ST Wn, A A% W AYE T
weama wry, form & fggeamar &Y e
¥ 51w fawe wE @y s fw
oy ey W &1 & faw gmwam N
T dfrEw wen wwr F—guwww 4y
¥ W) wOTRT e AT T Ewa §

e ot o A% Af
& m ag  wiw f geiw
w4t fag fgmmea £ gnit,  waifE
s gowHTATE WE UF &N )
g wir e gwe wx Efe &
st § an it & i e e
togrn T wEw @ @A,
#fer wrae @y ag T A W fe
Wt gz = T §, & -
fent & arg e

£9 2w ¥ =T WeETsTT W)
#% wew fem s Ee R, wafe
q““mﬂ w}ﬂ—-{mﬁrﬂ
fafgzz— & wr-Ara &fm o=
gFodogEmTA TT R FAF
am o A wrEr g, fmarm F a2
TR ¥ IV K OF I U
1 A AT TR EET R as
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WRTNTX @ g, gz Wt
waFTaTa AL

WTOW REA ;¥ g A gde
=y ?

wifemrqzoras (3 Fwa

uCq Ty c§ w7 —af
Formardr & fafarer A agdr o
Tz ¥ 7

st femr qeaaw ot § 7

WEIN WA : gL 9gE 49§,
& SH® Haa9 gg arAs ¢ fw
oft wemarardr & fafreet aa% & Tz
& gmRiErel

wY frma qzamaw @ & g Wi
aft @ § 5 s sy
¥3q Wamw § o F gy e
amt wmgm § O fe wa fr s
Forarardl faw A4 § o oF aTErQ
Fom w @ dfamgie 39 % aEw
§, avag feafa 2w & fag wsat ff
g

fegeama &1 fre sqaear A1 e
SAFOF woIeq s ag ¢S
5 FOAIT FTH AT TGYT FERT
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i k@ araf, @ 3 A%
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Y fram qzamaw - 39§ At far
@ 3, AT swaw & el A
avs s ' wgan £ fwoamr
9T T FEIET FT HEATATH &Y @

2

% agy warer FEETwr ALY dA
gt g—fad ov Y Tow A—
g F— A WTT RT3
wgm g ®)T TW AREE § TS
BT wTRAT g fe wow gOATE & oW
ot fae weqer §, ot vdig wrof B,
IH W HIM ALY ger f, IHow
qeOTATNT T WAT W W ¢ SR
fer  usEl ¥ @ vE T ¥z 9T a-
Tt wim gt g fe gmw e &,
wEE )

13.15 hrs.

IMr. Depury-Speaxker in the Chair]

g & 1@t IR ¥ wiw
1200 @ 3, Y fe averd o
d, TwnT & e A 3 g e
fodmd ¥ ae 5 1 @@
1953-54®rama &

The Minister of Rehabllitation (Shri
Tyagl): On a point of order. He s
making personal attacks against sogne
Ministers of a State. Those people are
not h-re. They cannot answer. I
therefore suggest that you reconsider
whether the hon. Member should be
permitted to attack and make allege-
tions of such nature.

ot femr qzamae - faege At
% guAT wwwE ATE ¥7 femr ¥ 4
¥ oY qriz Sz A E, w A ¢ fe dw
%1 faefa =eqn 1 5% w7 & A
g T f—AT A7TH F T Wi F—
fr vx wiw afafy 4%, e =1 =
w9 g fF 7w g & | @
wET A g,

Mr. Drputy-Speaker: You cannot
criticise State Mlnisters who are not
here.

ot fwma qzamaw : & &z fafaed
w1 ffommer A4t 7 v R | o7 g
ot feafr 3, N awfar w1 gemm
1T g, & 3w WY A frw AN oW
g & wr § & wgan ¢ fr oo
TOq HOFTY JIE-ATT ¥R § wex A0gAy
§ Tawinez B4 ¥ qpd ¢F W@ Al
& ot ¥ arwr D14 nfgw | 9T 1200
9 g AfT w1 e A A—
T A TG W F, I O Ry
o1 ¥ w1 Fl—uad frovErd &
oz &1 & AT IW AT A 1953-54
¥ ¥ wT 1959 % ¥ AN P B,
ot ag 2w & fau feaar sxraema

Shri Tyagl: I rise on a point of order,
An allegation is being made sgainst
the Chief Minister of a State. I am not
in a position to contradict it because 1
have no knowledge of it. Therefore,
permission to make one-sided allegn-
tion when the other party is not here
to defend or offer clarification is, In
my opinion, not in order.

ot feww qewmae : qUE WTE
OTET ¥T AYQ AT WG H 7 OE |

Mr. Deputy-Speaker: You cannot
criticise here. They are not represent-
ed here.

o) g faw wway : vl awer
¥ fat 1 amw At faar &

Shri Kamalnayan Bajaj (Wardhn):
If he has used the name, it must be
expunged.

Bhri Kashl Ram Gupta (Alwar): On
a point of order. The allegation has
already been made. It has reached the
Prime Minister and an inquiry Is being
made by him. As such, when we are
seized of the matter, the allegation can
be discussed.
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vt gws &l & e § o=
frdza e @1 f& et w7 <
@Y 1 faer e wEew A fonfem a3
%Y & wgAd faw § @it ) @A

8hri Tyagl: No.

Mr. Deputy-Speaker: No. Ministers
of States cannot be criticised here. We
are concerned with the central budget
now,

o fem qzamas . § s Wy
W fofearew ﬂﬂ’ T m! |
TEA # OT I ¥y 9= awv-ane gk
# 1 Y o TEATEE & At ¥ awi 9%
ot T Az @ 49 2, Afea o Ay
qeATaw agt 9 Ivfram A ¥ W
7 &1 39 ¥ FovdeTe ggr o Iufeqa 70

# fredy maAdz w1 ffeargw wfF
wT T g | & A favim werar St
formmar 2 1 2 1 & g7 a9 W IIEOA
2§ fr 3w # fa w1 98 A
e ow g

T ¥ # 400 AW
wftr w1 3FT 18,000 €Y HTETAT
o wedr wrEfammmr § o ag
3w oW § W, e v, o
fear @1 @ @ 1w wE g @ 9w
3% &Y AmrAr grh, @1 € " wwar
wraTaT faeat o @7 STw owE ¥
feere % w0 24 wTw v Ay
e & fawar, fam &1 rm @
W Wi

% wrfln e o Wy wreeft
oy ?

TR v oy §, Av dvw oy §0
fotfes @@ & g TEr @AW
W 3w & Araa } aw a3 fr o
%1 Gt & gt & fad & s
ToaErg 1 &7 & {<a1 T | wa 7
o amar 2, Tar W AT 2 1 1962
& qATEl & 3 9T | §EE s
gz a1 f§ 1962 & qamai & fag w1
wws am enfagi & a1 fam man
qr

Shri Tyagl: He is making an allega-
tion that somebody has taken bribe,

end again against a Minister. The
Minister is not here to reply.

oY g favor wrwar - e Ay feray
L 3

INEA AT 9T "YW
wifad )

ot few gzamw . ¥O §Ww
ot wew A e & )

Iusw | Tww ;W 7w o
w far

st fiewa qeaTes ;. efiwy WY
¥ qror & 4t fs g ® 25-25
frre fadi o

IuTeqw wptaw At Tt &
w foz &0

ot fes qzamaw Wy IETER
& fawreh & art ¥ &0 wgaw g o M
wara § fie Sl w1 "eTTe Y W
¢ v w1 me @ @ g,
st oed ¥ ol @ @ ¢ W
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ey FErgr & fawrt F At ¥ A0
s g famtar .

Mr. Deputy-Speaker: What has that
to do with the Finance Bill*

Y fieqa qzATGE | TEET HEA
fam & "vrw & 1w faw & oy
wzt mar @ fr od wnfed o 3w ok
%1 gifr 747 & foir 3 @y m
g s 9T

faoreft #1 A AT & 7w
FTC AT § W A FE U9
aTETT ¥ g ¥ Ay AT ) THE ax
qFrmm ¢ fr sw g R

g ¢ form & o gw wwAr A
afae fm 9% *r 7T 97 fae
forer ool & 1 T FETAT ¥ qg wmaw
t fr ft gafem 7% ofamc & o%
wredt § o

wa & gro & WA 9T 9T g o

Shri Kamalnayan Bajaj: He has
again taken the name of Shri Sukhadia
and says that the person is related to
him and so on, How can we find out
those Yacts in this Hous»? So, the re.
ference to Shri Sukhadia or the Chief
Minister of Rajasthan should be ex-

punged.

Shri Radhelal Vyas (Ujjain): May I
invite your attention to rule 353 which

says:

“No allegation of &« delamatory
or Incriminatory nature shall be
made by a member against any

— It includes a Minister—

“,..unless the member has given
previous intimation to the
Speaker and also tn the Minister
.concerned so that the Minister

may be able to make an investi-
gation into the matter for the pur-
pose of a reply.”

He ought to have given intimation.

Mr. Deputy-Speaker: I have told him
twice not to bring in The names of
persons who are not in the House, and
he Is still persisting. I will have to
ask him to sit down if he pirsists in
that. Please do not mention names of
persons who are not in this House,

Shrl Kamalnayan Bajaj: Will the
names he has already mentioned be
expunged or not?

Shri K. N Tiwary (Bagnhua); On a
point of order,

Mr. Deputy-Speaker: HHe is not in his
seat. [ cannot hear gny point of order.

ot fema qzarow & faeit onfer
1 A 71 fary = w1 2 7 adifE
orET s gLk g & geerh v
WA & a1 & wlowt carq AfsAr
WT:AT § | AT ¥ @TEC A AW

Mr. Deputy-Speaker: We fre not con-
cerned with the Rajasthan Govern-
ment, we are concerned only with he
Central Government, He may say any-
thing about the Central Government.

oy awre faw (arrodi) oot
EEITI BTG AT A A §, TR
Lreacdil s I Al A

Bhri K. N. Tiwary: On a point of
order. Shri Sukhadia has already e¢x-
plained the whole thing in the
Assembly in detaill. He has given all
the explanations pnssible. So, why it
is referred to here?

Mr. Depuly-Speaker: I have alrendy
ruled that it is not proper.

Shri Warlor (Trichur): It is public

property, and any Member has the
right to refer teo it. There is nothing

personal about it,
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Mr. Deputy-Speaker: He cannot rafer
to persons who are not in this House.
There have been many rulings.

ot fema qzaaw . fedt w7
LI AR RTAT SR R T
a1 w § e owmeA § oA oW
T AT § AE 42 H 52 X
afe ferew ¥t 2T & wder amwr §
uT aET WA WA WEW w1, HETE 6T
qT AT K FAT ATAT & AT 80 §IX
¥ 90 v afr feew &t
wT qy Iy ey safer
®! @ AG &g @1 §, AR A
@ awlmr WX &= o &, SEw
wwr F T TE ) FOT 45 T
frres 1 =T @ wim w7 I WA
® A AW T wEw, qAA W
waTE w1 F97 oA g 1 fAshr ST
& 7 § T M FTA I F A
) a gw WY AT 0 @A FE
g #f faw &4 S ¥ qde g
f& g @1 GORTQr W Ao W
Ak, TERD Ag FeE TE L

Shri Kamalnayan Bajaj: The country
is facing aggression on 'its western
border and there are other problems
rgarding prices, lack of production,
scarcity in the moneymarket etc. All
these things have come all at once.
This is not the fate that destiny has
provided for us; we have to take sume
responsibility for some of the measureg
that we have taken in our country.

At present 1 think that gll the
measures that we take should be .ri-
marily defence oriented and that our
security should be strengthened. This
should be done both through short-
term and long-term policies.

Shrl B. 8. More (Poona): No eapi-
talist should be touched.

Shri Eamalnayam Bajaj: If the
capitalist is bad, you may touch him,
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if the politician is bad, you may {uuch
him.

Shri Raghunath Singh: You are hoth,

Bhrl Eamalnayan Bajaj: I may be
both, but you are only one. ] am
sorry for having said this. This is unly
between ourselves.

Shri M. R. Krishna (Peddapalli); It
cannot be betwcen both of you, it is
in Parliament_

Shri Kamalnayan Baja): That is
right, I agree with you.

The present budget contains some
minor good features, but we have to
view il from the angle whether pro-
duction will increase in the field; of
agriculture and industry, and whether
steps have been taken so that pro-
ductivity or output even in the
administration shall be more and ‘he
expenses are reduced.

About two years ago, I think, our
Finance Minister announced that b
was going to take gtrict measures for
reducing administrative expendirure.
But this expenditure is mounting out
of proportions.

Bhri §. 5. More: Do not take him
seriously.

Shri Eamalnayan Bajaj: It may be
that you do not take our Finance
Minister seriously, but I am inclined to
take the Finance Minister oy any
Minister seriously. It may be he is
unable to reach the targets that he has
sel for himself. For that we must try
and assist him so that he may succeed
In the matter.

Dr. M. 8. Aney (Nagpur): You think
he is on the right path?

Shri Eamalnayan Baja): I dn not
think so. His intentions are good. I
think he has caught himself in a vicious
circle, and is probably not finding a
way out of it. He wants to strengthen
our country, increase our development
and so on, but when you see the re-
sults, they are different, and I am con-
cerned at that.
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Qur agricultural production increas-
ed during the First Plan by %2 per
cent, but in the Second Plan it
went down to 39 In ihe
Third Plan perod in  the first
three years agricul ural  production
has increased somewhat and last year
it went up .0 about B per cent, that iz,
seven million tons more production;
You may say it was a greit gift nature
gave us or it was duc to our efforts.
Moreover, we impor.ed not less than
six mi lion. tons. Inspite of all this,
because of the unnecessary controls,
artifica)]  zonal divisions and
faulty distribution and acute scarcity
has been felt and the rise in
prices could not be stopped, although
lately because of the new crop and so
on there has been some drop in the
prices,  Until the next crop comes
in o the market the situation is grave
and we need give considerable thought
to that matter,

The Finance Minister had given an
increased development rebste for the
new industries and they will get the
development rebate when that indus-
try makes profit. But whatever com-
mitments they have immediately, they
have to honour them and thus they
have to pay more by way of customs
duties and in many other ways. Apart
from that there is a credit squeeze in
the market and that is applied for un-
secured loans on the basis of 25th
June. Now, 25th June falls in off-
season for business and industry when
vou do not need much money. The sea.
son will be coming now and if this
squeeze is continued on that  basis,
It will create difficult conditions in ad-
dition to other difMculties such as
competition and rivalry in trade and
80 on, If it is resiricted by the Re-
serve Bank that the usance bills can-
not be given for that consideration,
they should not be given for more
than a limited period such as 2 or 3
months, it will be good. There should
be different periods for different in-
dustries. If sultable modifications are
made, and the period of credit market
is reasonably 'imited, it will create
healthy conditions, There are un-
necessary controls and therefore, the

mcney market is not behaving pro-
perly. It becomes tight. There i; a
famine in the money marke. and so on.
For that reason, the indust:y iz not
finding money, There are several
mills which are c.osed beciuse of
shoriage of funds.

Again, there has been difficulty in
planning. 1 am not stating this exam.
ple as a complaint; it is a fact and 1
am giving that as an example, One of
my industries, Bajaj Autos, jg g sco-

oter industry, We have been infor-
ming the Ministry in advance about
our scooter factory that un‘ess the

licence for foreign exchange was given
for importing some components, it
would have tn be closed. We have
been informing them over a period of
months in advance, IT the couniry
did not have foreign exchange now, the
Finance Ministry should have visualis-
ed that. If they had warned us in ud-
vance, say, six months or so in ad-
vance and said “You will no. be ge!-
ting foreign exchange after this period
and so will you divert your productinn
to some other thing", if they had done
%0, we can have ng complaint against
it. But they always said: “we are enn-
sidering and we wi'l do this and
that” and all of a sudden we are told,
“no more licence will be given for the
old quuntily, but it will be only 10 or
7 or 5 per cent” of your requ.rement,
We do not know what we are getling.
If we need 15 per cent to be
imported out of 100 per cent compo-
nents, out of that 15 per cent, only 10
or 5 per cent—[ do pot know how
much—-is going to be given. Tn thit
way the industry would be able to
run only for one or one and a half
months or two monthy in the year.
The factorv is aplready cldyed; ther is
not a single Vespa that we are. pro-
ducing. I am glad the industry
Minister is also heree. When I gn to
him and say “kindly give us foreign
exchange,” he says “go to the Finance
Minister.,” When I go to him, he save
“l have no Yoreign exchange, 1 cannot
give you and we will see what we
can do about It.” I can appreciate hir
difficulty. But at the same time ap-
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plications are invited for starling new
scooter Tactories jp  the country, [
have no grudge if more scooters are
produeed and f you had the foreign

exchunge. 1f you could give forcign
exchange p import compuncnts, you
can do so. But here is an industry

which was running but wh:ch s closed
because it i; net getting foreign  ex-
chanie and pnew industries are given
@ licence for manufacturing the same
typt  of thing:, Will not they also
need to import thuse components?
They could pot manufacture it 100 per
cent here, There seems to be no co-
ordination  between the Industry
Ministry, Commerce Ministry, Inter-
national Trade Ministry and the
Finance Ministry nor js there appro-
priate co-operation or understanding?
1 do not know where the thing goes
wrong, When I think of this, I am
reminded of the story of a small boy.
His socks were torn and he complain-

ed to his mother, His mother
having ignored it for some time
said: Take this one rupee and

buy a pair of socks. He was a
small boy ang had no experience and
he went to the shop and bought his
socks which were one or two  sizes
bigger, When he came home and
tried to put on his socks, they were
big; then he went to his mother and
sa'd: will you please make this to my
8#zr? The mother said that she wa:
busy and could not do it and directed
him to go to his sister, His sister
suid: you were teasing me yesterday
and go I will not mend your socks. He
went o his nuntie and  his auntie's
reply was g similar retort. The poor
fellow out of disgust lefy it and went
to sleep. His mother felt pily for him
and she cut i tp size in the night when
she could find some time because she
loved her son. Similarly, the sister
also loved him and not knowing that
the mo'her had already cut the socks
1o size, she alsg cut it further. So did
the auntie. With the result there was
hardly any socks worth wearing the
next morning when the boy wanted to
wear the socks Whep we start plan-
ning, we must first of al] have con-
tact with the people for whom we
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want to plan, Secondly, there must be
co-ooperalion with the people and
Lthen there must be co-ordimation in
planning.  If something is lacking in
thiz, the results will not be achieved.
There are brilliant people doing plan=
ning work; I must give them the
credit for their intelligence; they have
planned well but if they are not able
to co-ordinate and do mot have proper
contact with the people and they are
not aware of the situa.ion ang circum-
stances that are changing from time to
time, the resul.s are not achieved or
they plan in an exaggerated way . . .

An hon, Member:
proached the auntie?

Have they ap-

Shri Kamalnayan Baja): They are
all our uncles, brothers, cousing

8hri P, R. Patel (Patan): What
about your mother?
Shri Kamalnayan Bajaj: She is

quite all right and healthy; thank you,
We are going to have a Fourth Plan of
21,500 or Rs. 22.300 crores. If we can
achieve that target, I would be happy.
By levying the excise and oter duties
in the present Budget, the Finance
Ministers has reduced the target very
cleverly by Rs, 2,000 crores if not
more because the pub'ic sector pro-
jec's or the plan projects will cost at
least Rs. 2,000 crores more which will
be taken away by the Finance Minis-
ter. The plan target had been re-
duced. if not directly, in an indirect
way. Then 2,000 crores had been pro-
vided for the privale sector. 1 am
happy that this is provided for the
private sector, But looking to the
present market conditions, 1 do not
see how these Rs. 2,000 crores will be
coming out of the private sector. When
we approach the Finance Minister or
the Government officials, they say,
whatever be your project, if you want
money, the semi-Government institu-
tions will be providing it. Tf these
institutions are to provide the same
money it is not coming out of the
private sector; it is coming out of the
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Government resources; whether you
take it this way or that way, it makes
Nittle difference,

1 was just saying that I would not
Lhe the plun that we have made, to
be curtailed for this reason, that it
will have many political, economlic re.
percussions which wil not be healthy
for the country, becuuse, in the States,
even in the districts, the people have
been old that this project or that pro-
et will be coming in the fourth Plan
#ng 50 on and so forth, If you want
to curtail the plan projects or the plan
to Rs. 15,000 crores or Rs. 16,000 crores
and so on, that curtailment will be very
badly affecting the psychology in the
interior of the States in different parts
of the country. Instead of that, keep
your pruojects intact, but have some
built in adaptability constructed in the
Flan iself so that if jt becomes im-
perative, we can extend the period
from five to six or seven years

Six monthy ago, | was calculating
that <ix and a hall years or seven
yenty would be enough, bat today,
with the present budget, I think even
eiyght years will not be sufficient for
fulliiling the Plan. because our re-
sources are limited | It is not  only
thy moncy resources but there are
other resources,  How much of e-
sources 40 we have to manage our
projects, how much of talent and ad-
ministrative capacity to manage these
projects do we have?  Already, Lhe
pubiic projects which we have under-
taken are vielding low; our return on
them s very low  and it is very bad
1t = pot very encouraging We can-
not he very proud of them, Except
some individual public projects, taking
ar n whole, we are not able to manage
them properly.  In the same circum-
stances, with the same type of ad-
muniteniion angd with the same type
ol resources o manape the public pro-
jects. our return on the further caps-
city will be very low It wall -till
decrcase, and In viow of that. we
have to plén out and consolidate our
achicvements, and if we are able fo
have better returns, [ think we will
b doing a greater service to  the
sountry

1054 (AiY LSD—7.
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Mr. Deputy-Speaker: The

Member's time is up.

Bhri Kamalnayan Bajaj: Sir, there
ig very much more to say, but I would
only make one more point and sit
down. Very often the question of
monopoly has been discussed in this
House, I am not in favour of monopoly
myself. But in a planned and control-
led economy, where the prices arv
deterthined and fixed by the Govern-
ment, where licences arc given by the
Government. production is fxed by
the Government, we must try (o
understang what are the bad effects
of monopoly., It may be that the
planning is defective; it may be thal
licences are given injudiciously; it
may be that the priceg are not pro-
perly determined  The mistake may
lie there. But otherwise, even if
monopoly is there. and if they are able
to increase production in the country,
just in the name of socinlism, why
should we have the bogey of mono-
poly being raised and shouted every
time? I am not afraid of that I am
only saying this: when we have ail
the measures and the strength and
the power to curtail the bad effect of
monopoly, if monopoly has come .n,
and if some peoplc are able to grow
and develop in  the country faster
than others, why not allow them to
develop? If they are taking undue
advantage of the circumstances and so
on, are you nol able to curb  them
or limit them to their production und
prices and so on® If you are unable
to do sn. you have the powers and
vou must strengthen the  machinery,
instead of bringing measures by which
production in the country will g0
down. These are the things that we
must look into

Dr L M Singhvi (Jodhpur): Mr.
Deputy-Speaker. Sir, the first thing
that this budget discloses is that Shn
Krishnamachari is preparing himaelf
to be initiated as the disciple of Mr.
Parkinson. It appears to me that this
third budget within the past aix
months is not only a formidable farc
but represents what I consider to bo
an extremely disappetising and indi-
gestible food packet. It unfolds, If 1

hon.
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may say with all respect to the hon.
Finance Minister, a somewhat wven-
turesome policy of brinkmanship
al least in the ecomomic field.

The reasons thal have been adduced
by the hon. Finance Minister for
bringing about the supplementary bud-
get arc not altogether convineing,
although 1 sce nothing wrong in the
Finance Minister's coming forward to
thiss House wilth a supplementary
budget at this time. The supplemen-
tary budget, in my humble opinion,
represents g certain growing lag in the
efficiency of financial management and
financial discipline in the country.
It represents, if I may say so, a col-
lection of bizarre devices. of generous
gestures here and there and somewhat
unrelated departures and innovations
such as the provision for the econo-
mic rehabilitation of Ladakh

One cannot avond the mpression
that the real reason for the supple-
mentary budget is perhapg to finance
some of the consumption expenditure
of the Government of India rathor
than for the reasons thag have been
adduced by the hon. Finance Minis-
ter, 1 should Teally like to know
which of the five or six reasons
whirh he has put forward before us
he really pins his faith in, for bring-

ing forward and supporting - this
supplementary budget in the md-
ferm.

Sini Krishnamachari has said.—as

the International Bank has said be-
fore him-—that our country economi=
cally is in a bad way. This iz by
no means an overstatement. It
appears that our economy has heen
growing progressively more  flabby
and more sluggish. It seems {o me
that the pity of it all is that it should
have taken the verdict of the Inter-
national Bank to convince our hon.
Finance Minister and to bring him
to the realisstion thst our economy
is in bad way. It seems thag it is
one of our national fallings to accept
a verdict, either of praise or of
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blame, only whep it emanates {rom
foreign cxperts, Clearly, neither
alarm nor despair nor whole sale de-
nunciation of planning ag such would
furnish ug with a ready-made solu-
tion, nor indeed does it help to build:
up artificial battlements and tor-
tresses of shibboleths as  sometimes
in gelf-defence the ruling party has
tended to do. The growing need of
the hour is to take a straight, cold,
candid look at the stark realities in
which we find ourgelves enmeshed
and to free our cconomic thinking
from the deadweight of slogans apd
from the shackles of ideological pre-
judices. To do that, T should like to
say, there is no one more capable of
doing it than the oresent  Finance
Minister and [ would like to express
my regret that he has ghown no in-
clination to do it

There 15 nothing wrong, as 1 said.
in the Finance: Minister coming for-
ward (0o this House with a supple-
mentary budget but the  pertinent
point s, how far docs the suppie-
mentary budget really steer ug from
the financial erisis in which we find
vurselves; to what extent doeg iy im-
prove the climate for investment in
this country: to what cxtent does it
increase and improve our  enlerpri-
=ecs and increase  our  production,
our polentia) for export, our ability
1o gain mure productivily in the oub=
lic and the private sectors. How far
does it go to break the vicious gpiral
of inflation jn which we find our-
selves hopelessly entrapped? What
does it do to restore the dignity and
the value of our rupee in the inter-

national market and on  the home
front? 1y seems to me that there
is considerable foree in the argu-

ment that there is really a tight situa-
tion in our country; it appears to me
that the Government had not hoen
unwilling to injure (he reproductive
capacity of the hen that lays the
golden eggs. Only the other day
Mr. Bhagay admitted clearly on the
floor of the House that the capital
market in India was subdued. The



a6y Finance (No.2) Bill BHADRA 0, 1887 (SAKA)

depression in the capital market is a
depressing, dreary, sorry tale. What
does the Finance Minister propose to
do for reviving the capital market?
Does be think the measure; he has
already taken and has now introdu-
ced ig the form of the Finance Bill
No. 2 are udequate to revive the
copital market angd the climate for
inwvest. t in this try? 1 asx
him whether it was conslsteny with
constitutional propriety that all these
projecti and pti should
have been made on the basis of the
acceptance of the fourth plan of the
size of Ra 21,800 crores? Adter all,
this House is supposed to shape the
policies of this country. In the
scheme of constitutional functioning
that we have. ihis Parliament has A
essential right to contribute and 1o
construct the thinking on matters
veonomie. Are we then (o be pre-
senied with a fait gecompli, a cecl-
sion miready taken, schemes already
adopted and a plan tg which the gov-
crnment has already committed fit-
«elf? I should like to observe that
this shows a somewhat scant respect
for this parliament,

In this matter, the government
liave often spoken with different
voices. When the hon. Prime Min-
ister assumed office, he spoke of the
essential needs of the common man
—food, clothing, drinking water,
rura] clectrification and small quick-
vielding projects. This was a hope~-
ful sign. I thought, in the economic
thinking of the governmeni. Unfor-
tunately, the central theme of res-
ponsible pronouncements now and
then, however, have run the gamuy of
an opposite kind of thinking. The
Finance Minister and the Prime
Minister have spoken in bafingly con.
fusing terms, which are mutually con-
tradictory, which are sclf-contradic-
tory and whioch confounds comple-
tely. Only a little ower a fortnight
nge, the hon. Finance Minister gave
a plain warning against borrowings
and made a ples for basing the ex-
penditure in the fourth plan on 1
realistic assessment of the availabi-
lity of our resources He said that
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we must realise the need to live
within the available tesources. We
find after a fortnight that there s
no trace of thay kind of thinking in
this supplementar, budget. It makes
one reflect whethey the various pub-
lic pronouncements gre made with the
measure of responsibility whictr they
are expecled or assumed to be made.

The Prime Minister had talked not
iong ago o he need for consolida-
tion of the plan. Expand if you can.
but consolidate you must. This basic
need, it seems, has pot been realised
by this government. 1 have often
spoken of the large arcas of idle capa-
city in various gectors of our indus-
try, of the large-sale lotus-enting in

our industrial sectors both pub'ic
and private Is the Finance Minis-
ter in a position ¢n tell the House

that the idle capacity in this coun-
try would be made use nf jn g sntis-
factory measure? 1 am  afraid n?
effort is made to do this

1 should like o make o plea for
sulvaging the sound common  man's

approach propounded by the Prime
Minister when he  assumed  uflice.
1 should like 1that this approsch

is =alvaged and implemented in the
policles of the government, f our
planning ig not yo lead us Lo frustra-
tion or distress, if our planning has
10 be a basis for dellvering eavntial
goods and service to the common
man. [ come from a State where in
large arcag drinking water has not
been made available 1o the people,
where neaple are ficed with an an-
nual  and ever-recurring threat of
famine and gtarvation. We have don2
precious little {p improve tho lot of
that common man. I would -
trate by mentioning the examplc of
an idea, which I had the honour e
initiate, the idea of the establlshment
of a desert developmen! authority.
The Irrigation Minister was extreme-
ly helpful and was impressed by the
idea. There was a commitles an-
pointed by the government, which re-
ported favourably on the idea of
bringing into existence 5 desert de-
velopment authority or hoard A
whole year or more has nlapsed with-



2963

[Dr. L. M. Binghvi)

nut any concrete action belng taken.
1 have it on the authority of the
Prime Minister who wrote to me (o
say that very soon thiy would be
brought into existence. Yet, 1 am
gorry to say somewhare in  the
burcaucratic cobwebs of thi; govern-
me, the idea is stuck up.

As 1 understand it, there is an
overall gap of Rs. 7,650 crores in the
resources for the fourth plan. This
is divided between external resour-
ces gup of about Rs. 4,000 crorey and
internal rupee  resources  gap cf
Rs. 3,650 crores. How do we propose
to bridge this gap? My feeling iz we
cannot expect, in spite of the rosler
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only a beginning of a series of tax
measures to provide for the plan re-
sources in g way which is bound to
bring considerable hardship to the
common people of India. I should
also like to say that the plan is too
hidebound and too much confined to
the study chambers of some acade-
mic people, This. I think, is becom~
ing increasingly correct. We find that
the realities of our economie situa-
tion tend to be neglected in the Pla:-
ning Commission. There iz much 10
be said for iating the c

people with the formulation as well
83 with the implementation of the
Plan. It would be 3 mockery to ask
them only to implement a Plan in the

picture entertained by the g -
ment, more thap Rs. 3,000 crores or
thereabouy in terms of foreign aid.
This would, therefore, leave a con-
siderable gap of Rs. 1,000 crores on
a flay basis, but as a matter of fact
n much bipger gap. because out of
this. we wil] have to pay somcthing
like Rs. 1,400 crores by way of re-
payment obligations  including  in-
terest on foreign loans. It these
Rs. 1400 crores are deducted from
Rs. 3.000 crores, it seems only ubout
R« 1600 erores would be available in
termy of foreign aid for investment
1 should like to know how this large
gaping gap is to be filled. How do
we raise the intermal  resources of
Rs. 3,850 crores? It is expecled that
the States would raise abouy Rs. 1,000
vrores. 1 think jt is extremely doubt-
ful ir the Staies would be able to
do su. The private seclop which, om
the admission of the government and
its responsible spokesmen is depres-
sed and subdued nang inaclive is sup-
posed to raise Rs. 2400 crores, not
o «peak of the considerable jncrease
in the cost of each and every pro-
ject. on account of the spiral of infla-
tion in which we are caught.

I should ai=o like to emphasise
here. besides making this query as
to how the Finance Minister pro-
pose; to bridge these gaps, whether
the present supplementary budget if

formulation of which they are not in-
vited to participate or to contribute.

14 hrs.

It is a ghocking fact that out of
our total imports of Rs. 1,200 crores
in 1963-84 maintenance imports
accounted for abou 60 per cont and
development imparte only 19 per
cent. It these figures arp incorrect.
I would like the hon. Finance Minis-
ter to correct me. 1 should like o
know also as to wha; wag the posi-
tion for 1964-65. This iz an obvious
distortion in the economy and this
i= gn imba'ance which must be cor-
recled. I should like to krnow whe-
ther any steps are proposed to be taken
fo= correcting this imbalance and whe-
ther the steps taken have proved tn
be cflective. 1 shoulg also lik, t7
know whether we are goind rnly 1n
pav lip service to the so-calied im-
port substitution programm: or tnce
Government has formulated n rom-
prehensive import subgtitutinn pro.
gramme.

From the point of view ' foreign
exchange crisis, with which we are
beset. therp is something *u be soid
for the supplementary budpet. How-
ever, I should like to know whether
the Government is pursuing the jdea.
and whether the Government think:
that it can be pursued surrcssfully,
that a moratorium should %  im-
posed on our repayment obligations.
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If that is not dome, in my opinion
we arc going to face considerable
difficulty ang hardship and we may
not be able to meet our repayment
obligations,

I should like to know whether the
kind of sustained dynamism in
building up our exports is scught to
be generated by a kigh cost and low-
productivity economy, which seems
to be favoured, particularly in the
public sector. How do we gef this
sustained dynamism in our exporis?
Merely by talking about it What
specific measures have the Govern-
ment taken all these years to see
that the cost of production in our
country is Jower and our productl-
vity is greater?

I should like to comment only
briefly about the decline in the
growth rate. This is a matter which
15 of great concern to us. This is a
matter on which the Finance Minis-
ter owes a really detalled exalanation
1o this House whether the thesis ex-
pounded by Shri Masani iz correct.
There is no doubt that this decline
in growth rate, if ft js maintained
over g period of time, all our hopes,
all our expectations and al] the pro-
mises that the Government is making
day in ang day out are going to be
belied, are going to be broken,

The question of inflation looms
large over our horizon. Only this
morning we talked of inflation and
of hunger marchers. There is no use
of talking of the present political
factors in situations like that. The
Governmeny is responsible b~eicallv
in & democracy for providing the
basic necessities and services to the
people, particularly In a self-prociai-
med socialist country. It seems o
me that inflation has beer really
galloping and we had losg all control
over any strings that might possibly
have held the growth of inflation. We
were promised a Price Stabilisation
Board as a measure of Government’s
earnestness to fight Inflation. This
hag not come sbout Several mea-
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sures have been promlseq now ant
then but none of the measures, it
seems, has been implemented in a
sustained way, in & consistent way
and in an effective way. Shortages of
food and of other essentlal commodi-
ties gre really reaching an unendu-
rable limit and the Government.mu .
make ap effory really to fight ouy in-
flation rather than give us magnilo-
quent sermons on what gocinlist eco-

::::-’ or planning s likaly to pro-

I should like, before I conclude,
to say that the House and the country
have greatly welcomeq and sUppot-
ted the position taken by ‘he Gov-
ernment  in Kashmir Certainly, it
has been a measure which has ins-
pired the confldence of the Eeople, 10
@ certain extent at least, in thia ex-
tremely difficult matter. For onoe
Government have acted. For onee
Government have come to thp kind of
pelitical conclusion which they should
have come to much earlier. Not
only the Government but also some
of the opposition parties should have
come to that conclusion much earli: -
We were deluding ourselves with false
hopes and illusions. Reaily gpeak-
ing, if this budget were = for ihe
Rreater defence effort required in this
country, we would have supporicd
it withouy g question. But, it geems
that there is room for considerable
doubt that this supplementary bud-
get is really noy intendej in any pal-
Pable measure for the better defenc:
of the country.

On the crosy roads on which we
stand today, I think it is necessary
for the Governmen; 1o take the coun-
try into its confidence, particularly n
50 far as the shortages of essential
commodities and the rlsing spiral of
inflation are concernsd. I am sfrala
that the Government have not done
adequately by the people of Ineia
and by this House in explaining to
them how they expect and hope tc
solve these burning problems of the



2667 Finance (No. 2) Bill

& ow wpa stiw (A1)
I WFIRT, U EE A
o TR mefm sYfesw 3 oA ®
wEry ¥ oweA 7 e gwe fen
? fs o 2w ¥ wd-smaiar v yTEmA
frar: @ o s AT WA,
TR ANT FITITR AW AT safe
7@ kg ¥We g7 § f Ay Ew
F mai &1y, femn w1 o2 oot
FHA R AE, Al TMEAEATE
afz 1= afsamdt @1 anpen fen
faar A F1 =mEEqn 11 a8, A
w1t a wrd afzr v 7w a3

Y {1 WOTHTHT & 17T VA T
TE AW X1 GNYA w1 § O PR
T aA & vgaw § fr o g as
AFT W ZNT AT WIT K I 7T
"W AT g WiwsT B owd #r
g TH wEA ¥ AR 17 I, Afew
atfqr  afrfeafa =1 frpasnss =27
gn mx wA grar g fE s dam
MW FTRA AT IR

W AWM H wIAT T ET g4
* o7, fawrw & a7, g
& ATH T R A srean &1,
@ WA 4 we-qT qEEl 9% fair
gemmeal Af Tefly gremr ¥
o i fom afowet ¥ oada g B,
Fon e § R v H mane W
W G g, 54 T g a6
#gt, So sl se-Aan ot @i
ag wirma  gard afia sTew w{t )
o A wd § dad § e
W FEET FW A WY o, qEm oW
wffn AT ¥ oow 3w ¥ av wry
it gt 1 guTR AT w1 R 6T
g A a7 wewn w9t s 100
fefrrz z3 g7 Tewza g, ww v
ag w7 fafemm e@ =z 1 gl

AUGUST 31, 1985

Finance (No. 2) Bill 36§

ax araifie dw ¥ FomeT w1 mww
2. ada g9-aflz Fiwar & mam=
& wEr A 1) gfama sfr ag
arar ez gt AaggI AT 960
64 ® 9. 4 9ANA W7 |964-65 -
% a4 ghAma wwew wer |

ZUA FXT-TT ICAT R Gy AMT
FTA® fred axnTEAs T 0F & v
wrwfa @@ wEr Aw fade
HET F1 AV P, 9T UMe 480 ¥
weA gEvEr 250 wH'T Tam
fagoft wzr swet & 1 afr wne &
FYAMT  gH FWIATES AT AT
ogmA, afz gw oman,  fEaAi g
N 7 "y eqfa w F, mdAr
% FTE %1 wifgw maAmw qAa
o agA, A ay Wi aEy Ey wn
o1 af, 30w SEAF 9@, AT #
mar, A ¢ fmoag 3 @ar g
waif &) T w07 A aNA FY AvAr
WA W oW i q# & Ay g
LUl eliR ik cof N S
't gardfo gt § Wi oy e
w §, frrm e o wiwTT @ §
fe @A w1 W eI ¥ Ag gATH
" maear w1 ow ¥ fag 3 0 ¥
¥ fam WA 300 O F9H oW
eyt fear B fr g7 gt 9
= w1 21 Wt 22 s Ssar §
¥ »ft #ro Fro weorarard o ¥ frde
w1 wEen §fe owg v W@ f
T T § w7 97 fraw feam
¥ araad §, Ia femm Oy wrarfe
Frerh § o fy a7 7 gt el
TIWTAT 17000 FOF T &) TR
et femTe 2am § W AW E ) AT
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wrowl frean & | afer s ey g
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Shri K. N. Pande (Hatu): As ihc
time is very short, 1 want 1o speak
only on & few points, One thing i«
thay this type of taxution and budpe:-
g is really cousing monotony, 1 do
not find anything new which will en-
thuse the- people to give as much o
the Government demands. Ay a time
Wwhen our border is i danger, nobady
can deny that there should ngt be
any taxes. He is prepared to do any
sacrifice and pay whatever is demand.
«d of him. At the same time, he
wants some bright future also, so that
he may be in a position to pay more
and morc. In the circumstances in
which the Finance Minister is placed.
I think nothing more can be done_ bui
I do expect something from him. 1
want that something dynamic should
be found out =o that the people may
also think that we are heading to-
wards gocialism. There is no objec-
tion to paying the taxes T find that
he ir poing to help the cultivators
also to some extent in order to boost
their agricultural production. 1 shall
sav something sbout that a few
minutes later. But one thing that T
wanyg to tell you is that the impact of

* these taxes which are imposed is going

to cause a heavy burden on the peo-
ple. For example, the tax on high
class diesel ol] will naturally increase
the enst of tramsport and therefore.
it will increase the prices of all - the
commndities. This is only an example
and T have no time to deal with the
other factors,

In view of the fact there is a large
numbér of unemployed people, wha
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have no of bsi , and
alsa there ls heavy pressure on agri-
¢&ltural land. In many States people
are suffering from drought conditions.
Of* course. there is a little relief now
affer the rains but still many States
faee  these conditions. These taxes
W1l therefore. cause & heavy burden
o,.";h{* people. [ want the Finance
M'i' ister to consider this matter  ard

ide for more and more employ-
mcnf 1o the people. If there is un-
l"l'liplﬁ)'l‘ﬂt‘m the burden wi'l natural-
1y be very heavy This is an Impor-
tant noint which the Finance Minister
should think over.

Py -\\’II“I {[4] r:ul bl,"ﬂ'l'!.' l’llm one more
M.!ﬂgehl'l(}ﬂ. There js conceniruation of
wealtl taking place in a few hands
in_pite of the precautions bhoeing takep
by, the Government,  If yoti give licen-
s of big industries to g few people,
Didurally weulth will he concentrated
ity fewer hand.  Can you noy think
of gerentralising big industrics so that
the wealth gews dvided I smal?
people in the ev-operative seclor can=
not, function  satisfactorily,  let  w-
divide them, so that the -vcalth is olse
divjded into so many hands. You
should consider over glso 1o industria.
lise*. the village: the rural areas. |
do not say that everybody should get
mot den: than Rs. 100 a month; 1 shall
he:aatisfied it everybody zels at least
R=. 453 or 50 per month. But are ynu
providing any means a0 that the per-
aon is able to earn that much?  Unleas
vor' industrialise the rural areas. thie
i net going to be achleved. Whnt
aftjon are you taking ip that ronnee-
Mgn> The same old people apply for
Jicences and  the same people arc
givep Ticences. No impetus i« given
1o those smaller people who can set
ugy small industries in the rural areas.
Yuou. know that in the villages there
ig.fragmentation of land holdings
Whese are no big holdings, and now
after. the Land Reforms Act there iz 2
ceiling also.

“%iu have giver some relief in the
‘atter of implemenis which are being
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imporieq for agricultural purposes.
But who are the people who are go-
ing to import such implementst It i
only o few people. My suggestion in
regard to agricultural implements is
this: Is it necessary ai the moment
thay they should be jmported? Can
You aot have them manufactured in-
side the country? If you can manu-
facture here many  industrial items
like heavy machines this and that; can
you noi manufacture tractors, small
tractors and other implements? Even
in the Punjab, on o “mall scale, agri-
cultural |mrllrrn('nls are being manu-
factured,

I do noy know what else is going to
be ymported. Anyhow. even if they
are poing to be imported, it is golng
to henefit only a few people with big
holdings. who are incapable of eulti-
vating all the lands that they possess.
Because, though the ceiling ix there
on account of litigation these farms
are still intact but they are not heing
cultivated.

One thing more.  You jmay go on
importing  agriculiura]  implements
But unless vou  provide facilitios for
irrigation to the people, how can you
expect that the  agricultural produe-
tion will be increa‘ed? Have you
cver thought of that” Hasz our Fin-
ance Minister pven  any thought to
this aspect” During our three Plans
vou have noy been able (o achicve the
targets in respect of irripation. What
are the deficiencies, and how cian those
deficiencies be made up? Cun you
Rive come thought (o it? Unless these
defic encies  are  removed 1 think
whatever be the amount of effort you
are going to make ang4 whatover be
the amount of money that yo, are
Eoing 10 invest. you will not he ahle
to have the increaseq production that
You want in the agricultural sector

Sir 1 will take only two or three
minules more ond fininh. One thing
1 could not understand. It was dec-
lared a few dayc back that cemeny it
l‘oml to be deeoﬂ!ré]‘lu! I cannot

3 the  ec ice of this
thing. Cement s such an industry,’'{
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can teil you, where the cost of pro-
duction on an average was based on
the cost of prodyction of a factory
which wag the most inefficlent unit.
And on the basis of that cost of pro-
duction there was not a single unit
among the factories which was not
making huge profits. If in spite of
these profits the {factories could not
make any efforts to have greater pro-
duction, then do you think that by
decontrolling it they are going 1o pro-
duce more? And for more production
a number of things will be required.
Where is the machinery? And have
you got foreign exchange to import
the machineryy And can it be possi-
ble to expand it within two, three or
four months? What happened?
There is a great defect in the distribu-
tion of cement. A major portion of
the cement that is produced in the
factories is allotted to the public pro-
juets like irrigation ete., and it is being
sold in the black market. You can
have any quantity of cement at the
cost of Rs. 20 to Rs. 22 per bag from
these projects through contractors.
Wherefrom does it come? It is com-
ing from the allotment to the govern-
ment projects.  If the allotment is still
to continue, then it means that that
cement is going to be sold in the biack
market. Ang because some quantity
will remain with the factory, nobody
can say how much they will demand
after thig deconrtol is announced.

I shall requesy the Finance Minister
1o consider about this aspect also. Is
he satisfleq that there is enough pro-
duction in the country thay cement
should be decontrolled? If there is
enough, then he should have a watch-
ink machinery to see that the people
Ret cement at a reasonable rate. If
It Is not enough, then he will have to
create 8 machinery to sep that the
cement that is available i; distributed
properly. And T have my own ex-
perience about the working of the
machineries which are having a watch
over the distribution of many mate-

:;.i:,' S0 I want them to consider
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Then 1 want to urge upon the Fin-
ance Minister gne thing. Till I heard
the speech of my hon, friend Shrimat
Tarkeshwari Sinha yesterday | could
nnt know that some announcement
had also been made to luvy tax on
cash savings certificates Once e
Government announces something,
the Government's word hag great im-
portance. angd some sanctity is attach-
ed to the Government's words. If
once an announcement is made by
Government that twelve-year boads
or something like thay will be tax-
free, and now you are announcing
that they will be subjecled to taxation,
how will your words carry weigh!
with the people? They will in futur=
always take with doubt whatever an-
nouncemen! is made py Gowvernmen'
I hope you will reconsider the am-
nouncement. [ request the Finamee
Minister to kindly make it clear, o
that there may be no confusion in the
minds of Memboers. And 1 want that it
should not bring a bad pname 1o you,
becawse [ know that you are the man
who ean give a new light to the whole
thing. In such difficult times I can
reali'e your difficultiecs. Bup T re-
quest you to  consider and find out
ways by which you can give a new
light to the people, so that enthusiasm
may he created in the minds of the
people thay at least Governmen: is
sincere and earnest in establishing
soclalism in the country.

Sir, that is all that [ wanted to say.

The Minister of Flnance (Shri T. T.
Krishnamachari): Mr. Deputy-Spea-
ker, Sir, I cannot say that it is easy
for me t deal with a]] the matters
that have been raised by hon, Mem-
bers in the course of this debate. As
the Bill has been called a Finance Bill,
naturally hon. Members have a right
In dealing with subjects not partlcu-
larly related to the Bill itself but with
matters of general administration [
can have no quarrel with it

I also realise that a measure of this
nature, at a time when you don't noc-
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mally expect :L dnu raise a certain
a of Norml!l.\r .
budget is a roul.l.ne. and the routine
aspect of it iz mccepted, and then
people start looking into the particular
provisions of the budget. Bug this is
something which js outside thy norma)
routine; and maybe, that has caused
some misglvings in the minds of cer-
tain hon. Members who generally sup-
por! EUVEINMENt MEASUTes.

As 1 said, iy is  difleult for me to
Jdeal with the wide variety of subjects
that have been raised—about prices,
abouwt administration of the States,
about  various irrigation projects,
about the Plan. and a host of other
things besides,

Also, there were some references
made t0 me personally, [ was told.
Ang Yoking into the report of the
speeches | find that one hon, Member
18 supposed to  have placed on the
‘Table of the House some document. 1T
would like tnp have the benefit of see-
ing it. ro that if 1 cun possibly afford
o wepty. 1 eould.

Mr Deputy-Speaker: Ha« any docu-
ment breen placed on the Table?

Ehri T T. Krishnamachari: Tt re-
ferred tn me persona'ly.  which e
really of o consequence.  Of course,
i T had made mistakes, naturaily . .

Mr. Deputy-Speaker: 1 find po dn
cument ha: hecn placed on the Table
of the House.

Shri T. T. Krishnamachari: This is
menatinneg by an hon. Member.

Mr Deputy-Speaker: He only re-
ferred to that; he has pot placed it
on the Table

Shri T. T. Krishnamaohari: Any-
way, it does not matter; if he has no!
plared % on the Table. it does not
matter. Thery are. of course. perso-
nal retesences made fo me, 1o which 1
would cike o ocefep ot the end, be-
rause T do not want to spoil the at-
mnephere for my replies by referring
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to my own personal matters which
really are of no conseguence so far a-
the House ix concerned. I could. if
the House is in a mood to be enter.
tained, tell them my life-history. It
may be that one or two hon, Members
know about it. But quite a lot of 1t
is not known, 1 could tell them my
life-history if jt would pe interesting
to them.

Sbri Dajl (Indore): Why does my
hon. friend not make a move?

SBhri T. T Krishoamacharl: 1 was
coming to it. I am hoping that when
T lose my job, and if 1 live there-
after, which seems unlikely in order
to make a living 1 should write my
memoirs, ang somebody would pub-
lish them not here in this country
but elscwhere perhaps. But before
going to that aspect of it, I would
like to refer yo one maotter to which
my hon, friend Shri K. N. Pande and
Shrimati Tarkeshwari Sinha had re-
ferred. | am sorrv | wa' not here
when my hon, friend Shrimati Tar-
keshwari Sinha spoke. She is a per-
son of great talent and considerable
knowledge of the intricacies of the
financial mechanism that controls
this country. She was a'so the chair-
man of the National Savings Organi-
sation. She complained about the
new scheme of certificates being taxa-
ble. It is not as if, As my hon. friend
has mentioned, that there ha- been
any going back on any certificate that
has heen icsued as a non-taxahle errti.
ficate, and the levving of a tax on .
That is not right. The certificates
that arc non-taxable are nnt taxahle,
and they stil] continue to be s0. Peo-
ple can buy those non-taxable certifi-
cates. But in view of the fact that
current rates of interest are high, we
had 1o raise the rate of intercst
If 1 haq raised the rate of interest
for the non-taxable certificates, the
advantage t“at e bring taken of
those certificales by certain scetions
of the nublic who bay very high
rates of taxation will Continue to be
taken So the idea was that those
who wanted to lake advantage of
these non-taxable certificates for
Investment of large amounts in their
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own names and in other people’s
nameg should not get the benefit of
the higher rates of interest. 8o, the
rateg of intercst were raised in such
a manner 85 would be profitable for
people who did not pay a high rate
of tax. It was carefully worked out.

If the rate of interest Is 8} per cent,,

s it is in the scale, quite a number
of people who probably have an io-
come of somewhere about Rs, 25,000
will find it attractive enough to in-
vest in it and even accept a tax lla-
bility, So, it is neither a fraud on
the public nor a going back upon any
promises that had been given in the
past.

Shri Daji referred to some case in-
volving some customs offence, which
had been adjudicated upun. Inci-
dentally he had paid me a com.
pliment  which | do not deserve
because 1 had done nothing about
it. M is wrong for people to
think that Governmen: interfere
in these matters cither for or against
a party, becuuse any purly whoever
it Is, must be trealed fairly. The
officer who did conduct the procced-
ings is competent enough to take his
decision, and he has mude a decision:
if hon, Members npprove of it, it is
all right; it may be thal somebody
does noy apprave of it; anyhow, {he
party affected has a right of appeal
to the board. But these are matlers
in which the ultimate decision de-
pends upon the authorities who handle
the matter and as I have said, I
have np influence eithey way, either
to mitigate the punishment or ensure
arquittal or to  increasse it. If my
hon. friend fecls that Government is
fair, well, so far so good.

My hon. friend also mentioned
about concessions to industries, So
did my hon. friend from Goa. The
position of Government which belicves
in, at any rate follows, a policy of
encouraging a mixed cconomy is ox-
tremely difficult. Inevitably they fall
between two stools. As regards mix-
ed economy, again, I do not know what
the mixture is, but ultimately per-
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haps, a mixture which is half and
half would be a good thing. But in
following a mixed economy . we
offend people who are in charge of
industrics, dyoassies which cootrol
them and the other investors who gel
money from them. At the same lime
there arc people who fe¢] that there
is concentration of wealth, there is
misuse of money power und Govern-
ment are not doing what they ough
to do. In fact, in human nature, .c-
quisitive lendency is o thing which
remains all the time. Short of a o
ciety in which the S'ate owns every-
thing, all that one can do in order
1o make ‘he distribution of wealth
and, therefore, power even, is to con-
tinuouszly kecp on chopping off the tall
poppics whith are noe good, which do
not grow and which do nol serve any
purpose, so far as the economy of the
country is concerned, and that is
where come the csiate, duiy, the gifts
tax and so on,

One hon. friend complained aboul
my expendiure lax. In fact, it is my
regrel, a regret which [ think ~ould
be remedicd before long that the ex-
penditure tax is nol taken scriously.
We have not yet got the mechanism
for making the tax sufficiently active.
While T may not go as far as Pro-
fessor Kaldor does—it may be that il
somebady like the single-tax George
comes info being. he might say. lot
us have anly the expenditure tax ind
nothing else—] feel tha' spending
money which ought 1o 70 into savings.
and, thercfore, for boilding up the
economy. is a thing which has o be
restricted considerably. [ had a biro-
chure from a friend the other dav—and
he wanted to see me thereafler—on
how to evolve a taxless society. 1
had to tel! him that being sixty-flve
years old, the evolution of something
new was not in my sphere, and he
had to opreach. {therefore. o 1he
vounger people. if he wanted o tuxs
less society.

But, coming back to the exnenditure
tax. T would say that theoretically it
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would be a very good tax and the
only tax that needs to be enforced if
we could possibly do it. But I think
that” before the year passes, the
mechanism for the purpose of imple-
menting the expenditure tax would
be properly forged.

Of course, | made a mistake on
previous occasion in 1957 by making
the expenditure tax very severe; tha.
would have been all right if that was
the only tax. [ have learnt, and now
the tax is at the moment 15 per cent.
If it is effectively implemented, that
is the way in which we can stop this
conspicuous spending. When people
celebrate a big marriage, they spend a
good deal on it; in fact, any marringe
that is ce'cbrated probably costs Re
15,000 1o Ms, 20,000, 1 know that
middle clas people get ruined bout
it. I know ecwen in the days when
things were nol very costly. when 1
had the responsibili'y of gelling six
nieces married one after thy other,
very nearly [ had to give all my spare
cath, People do spend a ot of money.
and amy man who performs a marri-
age and spend a lot will have 1o payv
expenditure tax during that year.

Coming back to the points iamsed
by Shri Daji and Shri Alvares, 1
would submi. thay functioning as we
do under certain circumstances, and
under g philosophy which allows pro-
vate enterprise to function, all that
we can do is what we are doing now,
but at the same time to take more
vigorous steps to see that monopolies
which are dynastic and which have
great power both economic and poli-
tica] are kept curbed.

I personally feel that there is u lot
to be done. Bul there is no single
solution to the problem. My friend,
Shri K. D, Malaviya, who gave a quall
fled approval to my proposals, also
mentioned that 1 shall never reach
destiny, which we all want to reach,
the point of destiny if T did not
nationalise banks. I dp not know if
it would be a good thing for me to do
it giraightway. If I want banking to
be very largely under what you might

call public control, the expansion of
the State Bank ig a possibility. 1 do
not say it should be ruled out; I do not
say that the nationalisaiion of banks
or greater control over banks should
be ruled out. But we have a weapon
at the moment in our hands which 13
capable of a considcrable amount of
cxpansion. 1 am glad to say that that
instrument, which did not show signs
of promise, is showing up better now.
We are having a number of young
men who are running the institution
and running it better,

That is where [ come to the puint
raised byssmy' friend, Shri Pandey,
about credit to agriculturisis in ways
uther than what is being done at the
moment, that is through the co=npurs.
tive scetor We are reully thinking in
lerms of ; village bank or rather »
biank amongst group of villages man-
ned by a single person who will  get
to know the people of the area and
will gerve them and would, incidental-
iv, also be a foral point for gnthering
EaVvings.

1 got an invitation 1his morning
for a bank of that nature being vpen-
ed in the Shimoga district in Mysore.
1 hear snother branch of the State
Bank of that category js bring opened
in Rajasthan. If the experiment suc-
coeds, after six months. T think it will
be the way to get nearer the peaple
and 1o serve them. The State Bank
and its subsidiaries might undertake
this work.

Shri Kamalnayan Bajaj: Will they
be subsidised?

Shri T T. Krishnamachari: To an
cxtlent, expenses of such character ard
subsidised. But the bank itself will
not be, because it will lend money
and get a return

wnri Kamalnayan Bajaj: Wil the
same facilities he afforded to private
banks*

Shri T T Krishnamachari: There
is nothing to prevent private banks
from going and opening branches in
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villages. 1 am sure if they do, they
will collect money. | hear that a bank
of which the hon. Member is chairman,
opened a branch somewhere in UP,
near Aligarh, ang after six months,
they gathered about Rs, 40 lakhs of
deposits. 1 think the hon. Member
can use the instrument that 1s in his
power to go down the willages and
undertake this task of serving the peo-
ple.

Finance (Neo. 2) Bill

I would like to tell my hon. friend,
Shri Malaviya, that socialism, ag we
call it, has differerent connotations.
But broadly, it is one thing, that is,
a sotiety in which every man feels he
has a ghare and he is a part, where
talent is encouraged, where opportu-
nities are available and where ne-
body who wants to work really is
denied it It is not going to be built
in a day. It wants hard work.

The trouble about us is this, that
we want a number of things without
the necessary discipline, There are two
ways to build this economy, if 1 may
be permitted to dilate on it. Ono is
following the ¢xample of gome of the
East European and Asian countries.
having a totali arian controlled eco-
nomy. The alternative to it is a co-
operative economy in which en'ight-
ened sclf-interest means  everbodv
dicciplined, and socialism meang that
It i go'ng to take a lot more {ime
This generation perhaps may not «ce
it: *he next generation might. In fact,
with our tax svstem, imperfect as it
ix, 1 think it will help tu a consider-
nhle extent in levelling down, while
at the same time the economy will
help prople to lavel up.

Having said tha! for Shri Daji, Shri
Alvares and Shri Malaviga. 1 would
like to deal with this question
of prices  Prices. at  any rate.
high prices.  are the bugbear of
anv Finance Minister, In fact. if
prices were steady, a Finance
Minister's  task  would be easier.
He could know where he could get
his savings, where he could get the
money for drvelopment purposes, what
he could encourage and what he could
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not. But unfortunately, while the
Finance Minister at the Cenirc has
undoubtedly a responsibility for the
wellbeing of the economy, he has
not got the power, The defect is not,
if | may be pardoned for saying sc,
personal, may be another Finance
Minister may be here tomorrow, but
he will be in the same position. It
is s.ructural.

In fact, when we speak about agri-
cultural prices, hon, Members rightly
Eet excited and angry when we find
prices are rising and food not being
available. But essentially the area
which can control prices to some ex-
tant, happens to be the Stafes, and we
have 16 States. Naturally, the Chief
Minister of a State has got to have
his ear to the ground; he canno. have
his ear connecled to a telephone from
Delhi. If he does that, he would not
be there long; he has to have his car
to the ground. That is where we find
the apparcent differences that nccur
and are publicised, one Minister want-
ing a zone, another Minister not want-
ing it. If vou take away a xone, the
producing States will suffer, because
the pressure pockets would certainly
attract all the foodgrains If you do
not take gway the zone the pressure
pockets suffer a little more, unless
vou import foodgraing or procure
them

In fact, T envy anybody who is a
Food and Agriculture Minisier. 1 do
not envy those two very good piup'e
about whom Shri Masani meationed
in the discussion a few days lack,
because my late Jamented friend. Rafi,
was born under an extremely lucky
star. Whatever he did, went right.
Of course, he used to take 5 lot of
pride in the fact that he did gambie
and the gamble always came off. In
1853. he decontrolled—and we had
two very poog vears. 1054 and 1955
He is not alive, unfortunately. 1 wirh
he were

Shri Eamamavan HBaja): Things
would have been better if he were
alive,
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Shri T. T. Krishnamachari: |t would
have been better if many people now
dead were alive, and many people
who are alive were not alive. it is
mot in our hands because, fur one
thing, even astrologers cannot tell
that. Astrology itself says—never
predict & man's death. May be a
clairvoyant might, but  astrologers
«don't.

I am told Ha-
(Interrup-

Bhri R, S. Pandey:
weli Ram predicts well
tions)

Shri T, T. Krishnamachari: I have
never heard anybody prelicing my
death.

An hon. Member: They have pre-
dicted higher position for you.

Bhri T, T. Krishnamacharl: There-
fore, the position of the Food Minis-
ter here at the Centre, without ade-
quite powers, without any control
over production, who can unly do one
thing, import food, is very difficult.
When we speak of overall responsi-
bility for the economy, when we speak
about prices, let me frankly tell you
what is the Finance Minister'; res-
ponsibility for the prices. Wnen pri-
ces have risen, what could tne Fin-
ance Minister do? If he had money,
be could import. import not in small
qQuantitics, but import in very large
quantities. If we want the price of
wheat {0 come down, we should im-
port 25 million tonnes. Prices of
wheat, rice, of everything, will come
down. But we cannot do that. It Is
mot available. He can only sub-
sde to some extent, If he wants
a regimented economy where who-

mle trade is largely in the
bands of the Government. even
thai * is resisted  The only thing

that he can do s to control the
monetary system in  an ineffective
way, because the monetary system
today does not cover the entire
operation of money structure There
is a lot of money outside the bank-
ing circle. T am not saving that I
have no responsibility. hut when we
talk about prices whep we talk
about prices in Delhi, we are speak-
1054( Ai) LSD—48

ing about a thing which is far away
from where it operates, without any
control over the men and material
that contribute toward: a price rise.

15 hrs.

1 get all the trouble, the headaches,
because our prices rise, because a
price means that | have to give in-
creased dearness allowance. a price
rise means that 1 have to pay more
money for many of these public sec-
lor projects and public utility ynder-
takings a price rise meang that our
budget figure grows., But I would
like to deal only with one narrow
aspect of price rize, whether this
budget would increase prices

I do not want to claim that I am a
wizard, I am not. ] am a common
man with | suppose a common man's
common sense and nothing more. 1
have no illusions. I cannot do any
day-dreaming at this time of my
life. All that I can do is probably
doze during the day and nothing else.
But the fact is that | have a sense of
resposibility as the Finance Minister
of thiz country and a member of this
party. I am not going to go and cut
my nose 1y spite my face, and put
my party in a difficult predicament.
In fact, what T have tried to do in
this budget, where there are certain
imperatives attached to it, not the
one that Shri Daji thought of, is to
see as far as possible that it does not

touch the people, Of course, my
hon. friend Shri K. N, Pande or
somebody seid that bus rates will

rise. Again you must not forget the
fact that all the reflneries in this
country are not cupplied with ol
from our own oil wells. It is bought
with harg cash and hard currencies.
ang that is what is now scarce. If
peaple decide that because of the rise
in the cost of petrol, if they were
using their car. ssv. for 20 miles.
they will reduce it to ten miles, it is
a goog thing. Even if | do not get
the revenue, a curtailment in petrol
consumption would mean a saving of
foreign exchange for other good pur-
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poses, So with diesel oil. 1T int.iT
dentally it costs a liitle more, ta_n
rates go up by two annas a mile

and bus rates by oOne Dpaisa per
frip . . .
Shri Bade (Khargne): As soon

as your Bill was introduced, all the
shares in the market have gone
down, and the price of things has
fone up.

Shri T. T. Krishnamacharl: Then
1 think we should have no budget. 1f
every time you have a budget the
dealer, in the market raise their
price. we should have no budget. I
think that would be a good thing,
but they raise their prices uncon-
~cionably for any reason Whatever.
In fact, I may tell the hon. Mem-
ber that when we changed over to
the decimal system, all the changes
were for the benefit of some middle
man_ When there iz a flood, prices
g0 up, but when the flooqd disapprears
and normal conditions return prices
do not go down. mercly because
they think that they can charge
what the traffic will bear, not be-
cause of my budget. Therefore, I
am coming to the very narrow
point . . .

Shri K, N. Tiwary: Diesel oil is
used for agricultural purposes Are
yvou thinking of reducing its price?

8hri T. T, Krishnamacharl; True.
for agricultural purposes I must pro-
vide some diesel oil. T must imporl
something if tractors are going to
work., That is why I thought I
could give some subsidv is regard
to engines using diesel oil. Besides
the diesel oil used for agricultural
purposes happens to be light diesel
0il on which we have reduced the
duty substantially,

Shri K. N. Tiwary: They cannot use
it.
Shrl T, T. Krishnamachari: There I

think that my hon, friend is wrong.
They can use light diesel oll.
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Shri K. N. Tiwary: No. The diesel
that is used by bufes is the diesel that
is used for agricultural purposes.

Shri T. T. Krishnamacharl: We have
light diesel oil and supply is available
in the country. Ewven in Barauni ibe
offtake of light diesel oil is small. and
that is why we substantially reduced,
by about Hs. 120, the price of light
diesel oil.

Shrimati Tarkeshwari Sinha (Barh):
But it iz not usually available. When
the diesel pumps are there, nobody
knows if they are light diesel oil
pumps or net, and the farmer has to
pay the price.

Shri T. T Krishnamachari: We will
ensure hereafter that diesel oil pumps
do indicate it. and give wide publicity
that light diese] ol prices are very
much cheaper. But T ean tell ‘he hom,
Member that the man who buys is not
such a fool. He knows, The whole
trouble about us city-bred people is
that we think that the villager is izno-
rant, but T am afraid he is not. He
is quite knowledgeable. He is perhaps
even more knowledgeable than some
of us who try to ordain things for him.
He is extremely knowledgeable,

‘Then there is the question of per-
centage of rises. It is said that irom
and steel prices will go up. Yes. they
will. The area of Increasse will be,
maximum about 3 to 4 per cent for
the wvarious tvpes. In the case of
copper, it will be 4 to 5 per cont. T
the hon. Member permit me, or rather
if the House permits me, it is my
intention to give some kind of relief
to the industries which produce the
ond-product using copper, so that we
can perhaps offset the increase in this
Something like that could be dome.
The matter is being invesligated. Bt
hon. Mémbers alsfknow that the price
of steel, which is.gffected, and the price
of copper in the market are much
higher than, considerably hicher tham
the landed cost.

Hon. Members made a refcrence to
economy in expenditure. I would like
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to tel] them that onc of the things that
we have been discussing with the
various State Governments, in order to
find resources for the Fourth Plan, is
to find out how we can economise in
expenditure, It is not quite so casy
because these instruments of Gowvern-
ment, particularly the spending instru-
ments, are set. I have been (rying
very hard to gel my colleagues in the
various departments to reduce expendi-
ture. In fact, 1 think there is room
for a reduction of expenditure of at
least 10 per cent, because, while on
the one hand your developmental
necds increase your staff in certain
directions, unless, to counter.balance
it, somebody looks into thai{ area
where it is no longer necessary to kecp
a big staff, I am afraid our expenditure
will go up. I can tell hon. Members
that I am applying my mind to it, but,
again, as I said the other day, a Financy
Minister draws hiz power in regard to
expenditure from the House. and by
the insistence of hon. Members, no
matter which section they arg from, If
they are economy-conscious, the
Finance Minister gets his power from
them. He does not get it exactly from
his colleagues in Government because
every enlleague would like his depart-
ment to gort of go up; it is sumebody
who is out:ide who can help. Infact,
on this question of resources for the
Fourth Plan, one of the items that ] am
thinking of, and 1 have carried the
Deputy Chairman of the Planning
Commission with me. is to cconomise.
Even the other day in Bangalore we
were urging the State Governments.
Of course, their offers are small. 4 to
5 per cent, it could be much more.
We can cconnmise considerably in
buildings. In fact, we have really
brought down the standards of public
buildings, brought down the area, and
even there there is resistance. After
all. in spite of the talk of socialism we
are conscious of these gradations. arti-
ficial gradations, in socicty. How ecan
a person who is a Deputy Sceretary
live in a house which Ras 700 sq. feet?
Of course i 5 deputy secretary retires,
he goes home and he will have to live
anly with 700 sq. feet; it is very diffi-
cult to buy a house in thir country.

That kind of thing happens and an
attempt is being made very seriously.
There are certain areas where economy
is difficull. For instance, health, edu-
cation. employment, though in certain
directions, we may economise for the
time being but it may not be aceepted,
I do not mind telling the House that I
was arainst going on increasing the
area of universily education. Some-
body might think that T am illiberal
that T am philisting or wmeducated:
perhaps 1 am. If we go on adding
more colleges without providing ¢m-
ployment for fhose people who come
out and they are not fit for any em-
ployment what happens? They ure
not technically frained. One of the
things on which the House could
initiate or even ask for a discussion for
a couple of days, these experts in
management who sit opposite, is the
question of manpower utilisation gnd
to plan the other end, what is the
man power that we can  utilise, how
much more we can utilise; cannot we
troin them that way and go on. In
fact when I was Tn Japan lnst year, |
heard that every boy and girl coming
out of school was booked,

Shri D. C. Sharma (Gurdaspuri:
.booked for marriage?

Shri T. T. Krishnamacharl: Those
people are not quite s0 matrimoniai-
minded as we arc; they are booked for
a job. I think they marry late now-a.
days. Some job is ready for him. 1
am perhaps a philistine; but the
question of educatlon has got to bhe
viewed from the point of view of man.
power utilisation,

The hon. Member Mr. Daji said
about direct and indircet tax ratio, [
personally would like a very high col-
lection from direct taxes. I do not
belicve that the high collection of that
direet tax should come frem hizh rates.
In fact we are trying to make the base
bigger and rope in every year more und
more assessecs In fact 1 do hope that
the present pates of dircet taxation will
be maintained and perhaps  even
diminished because if you can get all
the taxes thal is duc 1o the State, even
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when the peak is about fifty per cent,
it would be a very much larger amount
of taxatlon. This idea of direct and
indirect taxes is a matter not so much
of Government's will but a matter of
the state of the economy. If the cco-
nomy is prosperous and more people
are earning money, the direct taxes go
up and you cap reduce the indirect
taxes.

I am very gratefu] to some hon.
Members on my side like Shrimati
Mukerjee, Shrimati Renuka Ray and
Mr. Heda gnd a number of other peo-
ple who gave me what you mav cail
discriminating support. I have had to
explain the reason, rationale for this
measure twice, once in my specch the
other day and again while introducing
the Bill.

It is wrong for somebody to say that
the World Bank has sent its dictum.
No, In fact if you go to the IMF Yor
money, naturally they ask “something
about the state of your ecomomy. The
World Bank has not sent any report
to me. Their annual report comes
sometimes, but not yet to me. 1 can
also tell vou that the self-respect of
this country is as dear to the members
of my Party, to the Government and
to me as to anybody else in this cour-
try. [ would rather that this country
remains poor and not develop than
take dictation from anybody. The
advice given to us by persons who do
not know the circumstances in which
we live is also not a quite good advice.

I may be unfit and I may have
to be removed but rightly or
wrongly I am here. I have been

chosen by some peopie for being here
and I am the physician here at the
moment and I must know my patients.
I am not going to ask somecbody else
from somewhere elsp how Lo ftreat
my patient. We do not get radio
telephone advice for treatling disea-
ses and defects in India. In fact
there is no point in saying that some-
thing happened in some other country
wnd that should happen here. Maybe,
it is a guideline but it would not apply
to this country. This country is a
big country, & wvery big country.
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People in this country are highly
individualistic and in spite of centuries
of foreign domination, we have pre-
served our spirit. They could not be
broken. People in this country do
Tespond to persuasion,

The most exciting experience that I
have had in recent times, Mr  Deputy-
Speaker, was when I went to your
state last week. I did not have it in
Bangalore in that huge mausoleun:
but when I went out fur half a dov.
People speak about community pro-
jects and their defects, the wrong
way in which they say things are
done. 1 went to Mandya and I spent
five hours there talking to farmers
and various other peopla, secing huw
the co-operative system works, sceing
the differences between an ordinary
rice mill, a rice mill made by
Mr. Dandekar—not this Dandeker. he
does not make rice mills—and the
Japanese rice mill. I think that educa-
tion is worth going all the way. We
saw the developments there, May I tell
the House an incident, even if [ may
be taking the time of the House, when
1 went to a farm. There was a well,
a new well dug. It way 3 four-acre
farm, The land was not very good,
not very fertile. But the sugarcane
crop was reasonably good. We us-
ked him “how much sugarcane” and he
replied “1.25 acres” “How much do
you think you will get?™ “Some-
where gbout fifty tonnes,” was his
reply. “Where do you sell it?" He re.
plied: “That is my trouble; T am not
within the mill range and therefore,
I have to sell it for gur and if I am in
the mill range I would wait for thir-
teen months;but now T cut it in eleven
months”. I asked: “why jg it?" He
replied: “we do nnt get money: we
get it in one year; 1 could spend
Rs. 100 more on fertilisers and in-
crease the tonnage by another ten
tonnes if I am supplying to a mill
because my cane s good and I get a
good price. Somebody there said: “we
have been asking for a co-operative
mill and we have not got it” T told
him: “logk, for a co-operative mill,
you normally pay Rs. 10 lakhs and
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the Govermment pays Rs. 130 lakhs;
it is very unfair; if you raise your
bit, I will plead with the authorities
to get you a co-operative mill." They
said: “what about Rs. 20 lakhs? 1
said: “it is no use; if you could get
Rs. 50 lakhs, it can be done; 1 will
get Rs. 90 lakhs" The line may be
high. After ten minutes, they came
10 me and said: “if you give us a
little more than a year, we will give
you Ra. 50 lakhs.” They were pea-
sants, not very rich people; no capi-
talist was there. Whepn I told them thar
I would try my best to get them a mill,
they were pleased about it. Theore
was @ man; he had a well: he had
water; he was producing cane; he
knew the type of cane, he knew even
the sucrose content and h+ alwo kaew
how to utilise the fertiliser, It is not
a villager who has to be “aught about
the use of fertiliser. The expe:iment
of Mandya was good. I to'd the {ood
Minister later on: here is a proposition;
in the Fourth Plan, let us multiply
Mandyas; take those to areas
where there is irrigation poten-
tial, wheie there is undergrou:d wa-
ter and let us try to multiply these
arcas, Therefore, it is no use saying
that all our altempts are & [failure.
Maybe, we find a separate adminis-
tration in the communily projects;
you see the block development ufi-
cer going in a jeep. I have seen it
myself when I was away for four
years; I am sorry to have come beck
much in the chagrin of mv (riends
npposite. I have seen tehsildars
waving jurisdiction over forty square
miles walking whereas the block de-
welopment officer, who was a new
mun and who had been promoted
because of some kind of influence,
Ening about in a jeep. It is no doubt
true that abuses are tnere. But ths
experiment has shown a great poten-
tal for development. When they
talk about the Plan. somshudy says:
“What is this agricultura: plan? Tt
i§ the same percentage; double the
pian: the percentage is the same.”
But it is not a plan that iy set for agri-
culture alone; it is also for power
and irrigation and so on. My friend
Dr. Rao said somewhere that it may

amount to Rs. 2,500 crores, Supposing
we do succeed, we have the money,
and we are able to spend it; that will
then raise the resources in gencral.
If a man produces sugarcane in 13
months and that becomes sugar, the
bagasse is used and the alcohol is sold,
he produces more money and he can
invest a little more somewhere else.
So, once you are on the right lines,
you are in the self-generating econc-
my, and therefore, the percentages do
not matter.

As I said, the difficulty of sitting at
the Centre is one thing. You have to
know how the responses are, and how
they come. Sccondly, you have to
act within the frame-work of 5 fede-
ral set-up;itisalso not right to say
that other things are not wanted. Of
course machinery is wanted. My hon,
friend objected to my keeping the
lower duty of 15 per cent on agricul-
tural implements. I know in the
co-operative society in Mandya—it is
@ huge socicty—they have seven to
cight godowns and two rice mills und
un agricullural implements making
factory. They are making  imple-
ments {0 some other implements, for
instance, power tillers. The tractors
vome from Russia; they are so much
in demand and have gol to by im-
ported. If we reach the time when
we have enough material in the coun-
try for making these things, I um
quite  prepared—if I am  here—to
raise the duty to 35 per cent.

Fimally, [ come to the question of
raising the duty on machinery. It
ig really the thing that matters. It
is a thing which 1 have been consi-
dering for a number of years. Some-
body mentioned about spare capacity
in the country. There is undoubted-
ly a large spare capacity in the coun-
try. There is talent. This hag 1o be
used: this has to be en-ouraged. | do
not mind telling the House thit a2
couple of months back a producer of
electrical goods, with a foreign colla-
borator. came to me and said: “There
is a tender for transmission equip-
ment of a crore of rupees, for which

a credit is given by the IDA. The
IDA wants global tenders.” He raid,
“l am outpriced by 20 per cent,
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[Shri T. T. Krishnamachari]
because the other people quote 20 per
cent lower.” 1 said—and my idea
wis on the right lines—that this man
would be able io quote and get the
tender in India. So, | have given the
greatest amount of thought to this
matter. Though I am not an indus-
trialist in that sense—nor am 1 a
very clever man—I have some famili-
arity with industry, having been the
Minister for Commerce and Industry
for four and a half years at a time
when industry grew, and curiously
enough,—I had this enviable posi-
tion,~—some of the industrialists occa-
sionally put in a good word for me;
perhaps they might be very unpopu-
lar with some of my friends opposite.
I was supposed to be a capitalist
stooge. But this is a matter in which
I and my officers and members of
this Government have thought consi-
derably. It is after a great deal of
deliberation—the  other conditions
and other necessitics are there—that
we felt that we should raise the du-
ties.

One or two words more and 1
would like to have done with this.
Some references have been made to
me personally. At this stage in my
life, I do not want any favours from

anybody. I know that some circu-
lars are constantly circulating out-
side the House.

An hon. Member: Do not bother

about them.

Shri T, T. Krishnamachari: Well.
it is true, but it does. One hon. Mem-
ber here, opposite, said something
about my having told a lie. Let me

tel] the hon. Member that whatever
1 say is the truth. In fact, no hon.
Member can find~no matter what

document is pilfered from where—
that what 1 say is wrong. I did tell
my friend Shri Asoke Sen that I had
given up active association with busi-
ness in 1842, 1 did not say that I
had no indirect interest.

1 would like to take two more
minutes to tell the House that my

nucleus came from my father, and
therciure my song are Members of a
joint family. 1 cannot take away
their rights. When 1 left my busi-
ness, naturally my business went to
my sons; in 1942 when 1 decided to
leave my business, I had two minor
sons; they did not have a mother who
should have been their natural guar-
dian, and so their father was the
natural guardian. The youngest son
became a major on April 24, 1947,
and thal ended by responsibilities.

My hon. friend oppositc caught
hold of u letter, a photostat letter,
somebody writing to some firm, with
which he is not connested—-and 1 do
nol suppose anybody else is connec-
ted—but it shows that soriebody here,
rosind about Delhi and probably in
other parts of India, was interesied
in taking out letturs, getting photo-

stat  copies of them and dis-
tributing  them tw  hon. Mem-
bers of Parliament. 1In that

letter, I am told—he said that—there
is a reference—in 1955 of Mr. T. T.
Krishnamachari having said, “You
put up money for a plant.” Certainly

in 1955 1 was as far away from
finance as we are from the North
Pole. Il is quite possible that some-
body who runs a firm with that name
is identified with that name. But the
hon. Member must exercise some in-
telligence in this matter: that 5 man
who has been a Minister sinee 1952
would not do any  such thing. In
fact. [ have no money to buy a plant.
1 had no money of my own to buy a
plant. So, this kind of thing goes
on, and it is being trotted out and
it makes our position very unenvia-
ble, Therefore, 1 ask for the pardon
of this House in becoming autnblogra-
phical, when I merely want to tell
the hon. House that a man whom this
Party has chosen to be the Finance
Minister would certainly do nothing
to detrast from the great traditions
of this partr  Ir fact, on the last oc-
caslon, when I went away, much to
the pleasure of my hon. friends op=
posite, I went away not because 1T



3003 Finance (No. 2) Bill

had unything to do with what hap-
pened but I thought that the great
traditions of this party must be main-
tained, and I can tell you that if I
were o go back again three times
for that purpose 1 shall do so.

Mr. Deputy-Speaker: There is the
mmendment of Shri Yashpal Singh.
Dwoes he wish to press it?

Shri{ Yashpal Singh
Yes, [ press it.

(Kuirana):

) Mr, Deputy-Speaker: The guestion
is:

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 15th Octo-
ber, 1965.”

The motion was negatived.

Mr. Deputy-Speaker: Shrl Baner-
jee's amendment is barred.

Shri 8. M. Banerjee (Kanpur):
Why barred?
Mr. Deputy-Speaker: It is a

motion for circulation, and the mo-
ion by Shri Yashpal Singh has just
been thrown out. The question is:

“That the Bill further to
amend certain laws relating to
direct taves to provide for ve-
luntary disclosury of income to
increase or modify duties of cus-
toms on certain goods imported
into India and to increase or
modify and to impose duties of
excise on certain gooods produc-
ed or manufactured in India, be
taken into consideration.”

The motion was

Mr  Deputy-Speaker: Now we
shall take up clause-by-clause consi-
deration of the Bill. For clause 2,
there is no amendment. The ques-
tion is:

“That clause 2 stand part of

the Bill."
T'he motion -y -GRgPted.
: ol
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Clause 2 was added to the Bill.

Clause 3—( Amendment of section
10). !

Shri N. Dandeker (Gonda): 1 have
amendment No. 5 [ move:

Page 2, for lines 6 to 20,  substi-

tute—
**(ii) under any scheme of any
other employer:

Provided thay the commuted
value of such pension is deter-
mined having regard to the age
of the recipient, the state of his
health, the rate of interest
and officially recognised tables
of mortality;";". (5)

Before 1 speak on the umendment,
there is a slight printing error there.
My amendment refers not to lines 8
to 20, but to lines T to 20, at page 2.
The amendment is to the effect that
the present lines 7 to 20 should be
deleted and be substituted by the
words which are there in the amend-
ment.

The whole of this sub-clause (a)
of clause 3 is concerned with remov-
ing a doubt about the exemption from
tax of the commuted wvalue of pen-
It is quite right that  these

sion.
doubts should be removed. The ex-
planatory ~memorandum  says that

“the commuted value of pension re-
ceived by an employee hag so  far
been treated as not liable to tax as
it was considered to be of the nature
of a capital receipt.” However, a
view had been taken which threw
some doubt on it. This doubt has to
be removed. My objection which
necessitates this amendment is not to
the principle that there should be ex-
emplion from tax in respect of the
commuted value of pension, but to
the strange proposal that although,
previously the entire commuted value
of pension received by an employee
from any commutation scheme of any
other employer, an employer other
than the government, was in fact
wholly free of tax, thig amendment

*Moved with the recommendation of the President.
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[Shri N. Dandeker]

(which is designed expressly to re-
move doubts) now limits the cxtent
of exemplion of this commuted value
of pension from tax, This js a contra-
diction in terms. The main object of
this particular sub-clause was to re-
move a doubt about exemption from
tax of the commuted value of pension
which exemption was always there,
in favour of the employces. 1 see
no reason why in attempting to re-
move the doubt, the extent of the tax
exemption should be whittled down
by item (ii) in clause 3 (a). My
amendment would merely have the
effect of restoring the position as it
was before any doubt arose as to the
exemption from tax of the commuted
value of pension.

Shri T. T. Krishnamachari: The
original clause in the Bill seeks to
give a concession in regard to the
commuted value of pension. My hon.
friend wants to extend it, so that it
can apply to pensions from the pri-
vate sector, where it is quite possible
by arrangement to have a much lar-
ger pension, then commute it and
then get away from the tax. I am not
prepared to extend the scope of the
concession beyond what is contempla-
ted in the clause.

Mr, Deputy-Speaker: 1 shall now
put the amendment to the vote of
the House.

Amendment No. 5 was put and
negatived.

Mr. Deputy-Speaker:
tion fs:

The ques-

“Thay clause 3 stand part of
the Bill"”

The motion was adopted,
Clause 3 was added to the Bill.

Clanses 4 and 5 were added to the
Bill.

Mr. Depuiy-Speaker: Dr. Singhvi's
amendment No. 6 seeking to intro-
duce a new clause 5A is beyond the
acope of the Bill
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Dr. L. M. Singhvi; No, Sir; this
amendment is not beyvond the scope
of the rules of this House. It has
been cusiomary to be permitted to in-
sert new clauses in a Bill which is
under consideration, I would request
you to consider this particularly mm
the context of rule 83. I believe that
objection is sought to be raised to this
amendment on the ground that rule
B0 would not permit it, since this is
not supposedly relevant to the sub-
ject-matter of the clause to which it
relates. Rule 83 which regulates in-
sertion of new clauses says that the
Speaker shall have power to  sclect
the new clauses or amendments 1o be
proposed. This new clause has been
so proposed.

However, since this matter is com-
ing up in a Private Memhno='= Bill
which 1 introduced in this House om
the 17th of this month, I would crave
leave to withdraw this amendmeni at
this stage, while emphasising the
greay importance 1 attach to  this
amendmeny for the preservation and
maintenance of the mining industry
in the various States of India. I sub=
mit that on this you may not be
pleased to rule that it is not admissi-
ble, because that would really lead
to a great abridgement of the rights
of the House.

Mr. Depuly-Speaker: I am sorry T
cannot agree with you. Rule 80 (i}
says:

“Apn amendment shall be with-
in the scope of the Bil] and re-
levant to the subject matter of
the clause to which it relates™

Further, there is & ruling that “am
amendment seeking to introduce um-
rclated matters is outside the scope
of the Bill. In the case of an amend-
ing Bill, the amendments to scctions
of principal Acts which are not
covered by the Bill are inadmissible™.

Dr. L. M. Singhvl: T submit that 2
similar amendment was admitted
when the first Finance Bill was In-
troduced this vear. Secondly. this



3005 Finance (No.2) Bill BHADRA 9, 1887 (SAKA)

ruling which has been cited would
not cover this, because this is very
relevant to the provisions of the Bill.

Mr. Deputy-Speaker: You seek 1o
amend section 23 of the Income-tax
Act, which is not being amended by
this Act.

Dr. L. M. Singhvi: Provision after
provision of the Finance (No. 2) Dill
is seeking to amend the Income-tar
Act. ...

Mr, Deputy-Speaker; The question

“That clauses 6 to 8 stand part
of the Bill”

The motion wag adopted.
Clauses 6 to B were added to the Bill.

Clause 3%— (Amendment of section
88).

Shri N, Dandeker: Sir, 1 >ppose
the whole of this clause. It embo-
dies such an astonishing propositi
Section 88 of the Income-tax Act is
concerned with certain exemptions
in regard to contributions of a chari-
table nature and so forth. What it
now sought to be done by clause
B(a) is to insert a sub-section to this
effect:

“In this section “charitable
purpose” does noy include any
purpose the whole or substan-
tially the whole of which is of a
religioug nature”

The rest of this clause is consequen-
tial. This is really a most astonish-
ing proposition that we are being
asked to accept, namely that because
this country is a secular State there-
fore, religious purpose ig not a chari-
table purpose.

Throughout all these years, “cha-i-
table purpose” has always included
religious purposes, provided they
were public purposes. That is to say,
private charitable purpose as well as
private religious purpose were neces-
sarily excluded. But it was never in
doubt that so long ag the purpose
was 8 public religious purpose, that

Finance (No.2) Bill 3006

was included within the general
wider concepy of a public charitable
purpose. We are now being asked
to accept a most extraordinary pro-
position. Qurs is a couniry which
deeply believes in religions and which
prides itsely that it has more spirl
tual values than materialistic values,
While our State, quite properly, does
not distinguish between one religion
and another and treats them all
alike, we are not, nevertheless, claim-
ing ever to be an irreligious State
or considering religion as some prac-
tice to bg frowned upon. But this
particular clause violates the spirit
of our Constitution, the nature and
character of our people, the nature
angd character of our history, by sug-
gesting blatantly that a purpose
which is wholly or substantially o! a
religious nature shall noy be regard-
ed as a purpose of a charitable
nature. | think this is monstrous
There must be a limit to the extent
to which we can go on, year after
year, ‘passing amendments to the
Income-tax Act, whereby iy seems to
be implied almost as if it is against
public moralg for anybody to be doing
anything at all that has the slightest
flavour of religion. If for instance,
my Parsi friends were to start, ag they
have already done in the past, ex-
cellent hospitals and other char-
table institutions, the primary objerct
of which Is to assist the Parsis, any
donation to such an institution ~nd
the income of such an institution ts
not today exempt from tax. And x0
it goes on, on and on until we have
now this final onslaught on the one
thing that we need in this country, a
certain regard for religion, a certain
regard for morality, a certain up-
liftment of the public and private
moral stendards in this country. This
seems (o be the hallmark of the
scant respect we wish to give o re-
ligion by declaring that even if it is
a public religious purpose it is not
to be regarded as a charitable pur-
pose. 1 move that this clause he
struck right down out of this Bill.

Dr. L. M. Singhvi: I would strong-
ly support what has been stn'ed by
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Shri Dandeker. I think by this par-
ticular clause what is being sought
to be done is quitely and inconspi-
cuously to effect very substantial and
far-reaching erosion into the rights of
our people in the very meaning of
‘charitable purpose’ which has al-
ways included public religious pur-
poses. If this clause is permitted to
be passed, as proposed by the Finan-
ce Minister, I think it would have &
highly destructive effect on the very
fabric ol our society and on the
charitable purposes, which include
public religious purposes also. I think
that ag the clause is before us now.
the House musy express itself rather
strongly and categorically that the
accentance of this provision is incon-
sistent with the accepted position 1m
law and the traditions which we have
always espoused. If it is being done
now in the name of secularism then,
I am afraid, it is secularism running
amuck. 1 would strongly support
the proposa] of Shri Dandeker and
i would request the hon  Finance
Minister to reconsider this clause In
particular.
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Fark w7 &, I T 4z A9 AT
CEAREAL (]

Dr. M. 8. Aney: Mr, Deputy-
Speaker, Sir, I strongly object this
surreptitious way of encroaching
upon our religious life 1 do not know
how can a distinction be made bet-
ween a charitable purpose and a re-
ligious purpose. I dgo not know an
what basis the hon. Minister has done
this. Most of the charity depends on
religious sentiments. It js the reli-
gious that hag glven sanctity and
sanction to charity and it is not chan-
ty that has given sanction lo religion.
The whole trend of history tells us
that charity has originated from re-
ligion. Let me gquote g Sansknt
Jfoka--q‘rﬂ'!lfg qTH E'i'—l do not know
why my hon. friend is thinking of
making thig fine distinction between
a charitable purpose and a religious
purpose gn the ground of sccularism
without having ever cared to define
what a charitable purpo.e is.

distinction between a
charitable purpose and a religious
purpose i8¢ not  defineq anvwherc.
India may be a secular State but even
its secularism iz mowhere defined. So
far as the Constitution is concerned,
the word ‘secular’ probably occurs
nowhere. It is all an expression that
i miven to it by those who are ad-
vocates of our Constitution without
themselves being religious  persons.
Therclore, a  well-known  under-
standing of the people that charity
and religion are two different things.
it not correct. A thing which is not
religious cannot be called a charity.
We have interpreted the word ‘secu-
lar" and even the President has in-
terpreted it—it is that it respects all
religions alike. The State is not se-
crular in the sense of being an irre-
ligious State. If it were so, the fun-
damental right of the liberty of prac-
tising any religion would never have
been t'.cre, So this may affect that
fundamental right, directly or in-
directly. My hon. friend was rght

Sir, the

in showing the vague wording which
is there and which is likely to create
difficulties gngd litigation,

Under these circumstances, T would
request the hon  Minister to accept
the amendment and not to allow a
clause of this kind to remain as a
part of this Bill which is not quite
proper.

Shri Heda (Nizamabad): Mr,
Deputy-Speaker, Sir, the time has
come when we must make g distine-
tion between the charitable purpose
and the religious purpose. This clause
does not stop any religlous activity.
There is po ban; they wil] have all
the freedom, The only difference
this clause will make is that the
charity given, the donation given and
the subscription made under this
clause will not go to the religious
purposes. They will noy get thet
cxemption. That js the point.

The charity is for all, it means that
it wil] have a fair treatment for all.
But when we say that it js for reli-
gious purpose, we only mean that the
benefits and advantages will accrue
only 1o those who believe in that
particuiar religion. Su, here is a
distinction that has been made here.
It iy a very good thing. The reh-
gion s interpreted in @ very wvery
broad way but when the implementa-
tion starts. when the execulion takes
place. we find fhe actual difficulties.

Recently—T will not name the in-
stitution—an institution  which was
imparting cducation in higher reli-
gious studiey; came forwarg (o say
boldly that so far only students be-
longing to a particular community
in a particular religion were admitted
but now they have taken a step for-
ward and the students belonging to
other castes or other communities
are also admitted. Thig means that
these trusts are being manasged by a
certain number of persons and thote
persons act with their own discre-
tion at the time of execution, There-
fore, the entire difficulty come. If
somebody, in the name of religion,
tries to serve the entire humanity, I
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do not know why it should not come moved.

undyr ‘charitable’. We can straight-

away say that it is for ‘charitable’ 1552 brs,

purposes. Why should we take the

name of any particular religion?
Mr. Dandeker did not do any service
by bringing in the name of a parti-
cular religion, Here we are not con-
sidering one religion. Again g it
not a fact that, when we go into
these trusts, we find that the money
that has been obtainedq under ‘reli-
gion' finds itg way even to politics?
Therelore, it is time that we consi-
dered this problem not only from
one angle, buy from all angles. From
that point of view, I should say that
this has not come early, but on the
other hand, has come rather late,

Shri M. R. Masani (Rajkot): 1
want to oppose this Clause. T think it
is contrary at least to the spirit of
our Constitution. It is for the Jaw
courts to decide whether jt 1s also in-
consistent with the letter of the Con-
stitution. I has been sajd more
than once in the course of the last
few minutes that ours is a secular
State, a secular Constitution. 1 flatly
deny that propo:ition. There is
nothing secular, nothing gnti-religious
about this Constitution. After all, 1
was also one of the people who
framed this Constitution along with
many others in this House. If you
turn the Constitution, you will And
that this js a Constitution that is pro-
religion and not  anti-religion
Clauses 25 to 2B guarantee the right
to frecdom of religion. All  these
clauses try to protect religion from
opposition or attack. Clause 30
guarantees the right of minorities
to preach ond leach their religion in
their own institutions and not to be
penalised by the denial of govern-
ment grants. It is a pity that we, as
the father of the Constitution, did
not foresee the capacity of those who
now occupy office’ and their hatred
Jfor religion and we did mot put in
something to the effect that no tax
shall dizcriminate against religious
purposes, If that had been done, this

[SHrt KHADILKAR #n the Chair]

Why do we say that we are not a
secular State? This word ‘secular’ is
so grossly misused that I wish that
it couly be purged from the voca-
bulary that we use these days. Ours
is @ non-demominational Constitution;
it does not belong to one religious
denomination; if you like it, it is a
multi-denominationa] Constitution, It
is open 10 people of all religions
That was in the spirit of Gandhiji.
Gandhiji was not secular; Gandhiji
believed in all religions being equal-
ly acceptable; at his prayer meetings
he recited texts from the scriptures
of various faiths.

What is the meaning of the word
‘secular'? Tt us turn  to the dic-
tionary; that is the best way. Accord-
ing to the Collins English Dictionary,
it means “wordlv' it Means ‘materia-
list'; iy poes further and says who is
a 'secularist’; a secularist is “one who
would exclud. religion from schools,™
something which is diametrically
opposed to our Constitution. We say
that nothing shall be done to pre-
vent a religion from being taught in
schools.

Having turned to the Concise Ox-
ford Dictionary, WHITh T goy just now,
I find that ‘secular’ j; defined as
“concerned with the affairs of the
world, worldly" and later gn “scepli-
cal of religious truthe or opposed to
religious education”.

I say it is a libel on our Consti-
tution 1o deseribe it ag ‘secular’ and
then to move to support & proposi-
tlon 1ike the onc which the Finance
Minister has brought before this
House. For fhis reason, we oppose
this cTause and we shall not yllow it
to be passed without exposing those
who are the cnemies of religion 1
this country.

Shri Raghunaty Singh: In regerd to
secularism, 1 want to sa, something.
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My hon. friend appears to have got a
peculiar notion about secularism, and
1 want to reply to him, if you would
permit me,

Mr. Chalrman: Yes, he may speak.

Wt wqara fag ixae § AT
A mF a7 amifa g g opdT A
wEm g4 fagm 71 s=rm 9 | e
wd qi A ifew v ar A, g
a1 o AifFwAT w1 oEqE 29T 0 gAY
a4 J g fagry 1 ZE 9w
Shri M. R, Masani: | abide by the

dictionary.

Shri Raghunath Singh: Perhaps,
my hon. friend will not understand
it. It is here. Let him try to un-
derstand the movemeny of secularism.

W AIOQ9N TAGT  0F IE
LA A

Y Wlo To WATAT : FUTE wTEZ-

=

quA 7 7 @1 mar )

sit vqre fey - ow TR R, Swd
dfaw avy ama ¥

uTe aEd W ARgEiTe O STy
et g1 1 wa wAmE frafaorm
WATAN 97 ApE WA T 4 3T O
o fem qr oY &7 a1 fr oy 22
AT T B 1 Wi W WTe W
fom ¢ fi gardt =2z dwqee 7 R
e R oaraniag AT A W |

1846 ¥ dwgar gz ard A
siiT § wieew gET €17 af A ¥
#1q FAT | IA AFT TAAI TE AWAT
o fr dwgEr €1 o @ i
7R T g g & g A W
7z fewdgr fem mn fr o faepe
amdiegrr § ool frw ® 1020
a7 gor e qfe Sy deraT 2 R

wafay qudwe ot dwgee gt e
fidg § 1920 ¥ 9w a7 favam fer
mar f oy dvgar #ofi @ w
mar fE % & e faed § I new
AT AT AN AT F FAT T FrIW WE
Aréy 7 357 7 e 97 foan T
w71 fs e om oxgmw w1 AT
T P TH AT 7H FI9E WTE Ew
Hoagt &30 1 920 § & T 9T A%
aeg F1 %1€ oft wAAf grew o Aky
Fafrdsm s oy 2 f
FAET wgAT 91 fw gorw w1 TE R
Rager 2z wm ¥

7gT 7T wfegor gAmaA) & 9w
aa wF W o degafion €0 A1
AHTTT AaT A TEH TEE CH AT 6T
v fr grh &z aqE 1 T
L To wrETET ¥ wEamA o
T 25 & & wT 28 a% 74 A oiC
I w7 I gurhy Wiz qvm dvgey
L&

gadtamm o g § fe g ovga
AT w7 wfawrr Tt k1 f wwET I
g f w1y 268t aror ot dd ) vw @ W
mar & fr formr <frw & madde e 5T
AT EIT IA H ATET O] TEANT KT
w1 afawTr § 1 W9 E 2R (1) W
39§ wgromm ¢

No religious instruction shall be
provided in any educational institu-
tion wholly maintained out of State
tunds.

& ool & AT FEETT A
At g 1 oA 97w v fam g fe
a1 afeas rgm ¥ IawT 1 AT WY
A% 7 v fam amn # osgvwen &
andt ¥ 1 A FET A€ & T A
o § o et Frfaom vegwor & oY
#, agi T I dav afy fran o 0



Finance (No. 2) Bill

[ wgma ]
agt W IF w3 @ F FATh owEw
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ot Feme FHIET ;o wifzEw 28,
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¥l e fAg ;@ T &
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& wwdrer &1 famma & @ oar
i 7 oft ¥R ¥ oww e
1 FRIZAME ¥ ¥ AT IW
w1 @8 a1 T fF xw ¥ ffam
TEAWA T’T A0 1 HEWA 7 @ e
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wre ffeoa Segema &1 w@pa w68
78 w1 wg 77 g fr feft em
% wrf fefaoe et § o+ qaman
T | §H AGE ¥ WHIrET %1 ot
FIEETZOUA ST g | MR WA A
wA & wrf g A g @ ) e
STEAT A, FAFT WrAAT KT XA E10
IAFT WIEHT AT FEAT §, ©F ¥ wgA!
£\ OF FQAT AW | ZEIT TEIEGVR
¥ WWEHT ®AT ¥ 1 gETE wifreEgwm
#t wrear gaTAEfey 17 &l
mwﬁkzqmﬁqmdﬁtzw
W g FETEIe AE oAt & e
T FAEI ¥ 7%ATE | 9T wifeegur
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wIIgATC 7 W 3 %@ a1 R ogmrr
wiffezqum @y sifeezgmm ¢ 0
hﬁﬁm"ﬂwtﬁﬁqutn
e fox &% gu o, qewe P U

AUGUST 31, 1965

Finance (No. 2) Bill 3016

AT HEAT EY A9 & 1 wgl A% syrean
AT AR AT T 2 IR A
gafew gmr wfer | 31 7 oofe &
FT701, 98 & FT70 AT 9917 77 AT

aEY g arfeir 1 78 F7 wq § FgAv )
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ot wmrR fag A TgA faz
o wEA & IA F AT G 997 A1 oA
wify ag f qETE T Z

»t Tamy fag : & wraeg G
F1 s@@ zM wemg afteEr T
F@H & qWT |

ot oarer fag o o A9 ATAAT
e W Ti § IW & 49 41 AW
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o Y FTAEAT A 71, T O 7w
AQ, FRIVE A AR AR A A F
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2 AT w AT ATk A FwT AW
uH T AEE AFT & | W AR T
=T &1 dTT BT & 9@ 9T @ A
T FTH B A AW Aw o A
FEE AR ¥ | WT g A=A AT
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‘gegarg fam” w7 &fer,  afe
‘o faer a4 wifaw 1 77 wer awa
®, T & |UTT g AR |

A g AT JH AT A
HIGAT § 1 R AFAw & fag “adan
gaarE’”’ mez A frar 2 e
1 wd wAwd mmerT g |

Sthri T. T. Krishnamacharl: I little
expected so much heat and so little
light on this particular clause. May
1 again say that I am a religious
person and also that I  have some
familiariry with the Constitution? I
was not one of those hon, Members
who “framed" the Constitution, but
1 was, no doubt, a drudge of the
Constitution,. I know something
about it.

It is not something which wants to
prevent a person from giving away
to religion.

Shri M, R. Masani: But punishes
him.

Shri T. T. Krishnamacharl: A man
can give what he likes. If a man
wants to perform a yagna, nobody
says he should not. He does it out
of his money and gets the merit. We
do not want Government to get the
merit by letting a portion of hig tax
being exempted.

Actually, this is because of gn In-
terpretation by a courg in a different
circumstance which, if not covered,
will allow any person to build a
private temple in his house and say,
‘l have built a temple; therefore, this
portion of the money is exempt’
How he spent, what he spent and
why for a private temple, we do not
know. .

Op the other hand, may I say that
in the last Finance Bill, T had given
exemption from gift tax on gifts made
for renovation of temples, small
. RBurdwaras and the
which Govermment have notified as
being of importance, not g private
In fact, it was suggested o

me by a Very eminent friend, "Why
not do it for a private temple also?’
It is not possible ‘o do it. It has got
to be u Wwmple of sogme importance
o the people. This 13 merely to
prevent o person from endowing a
private  temple.  Besides, there are
sectiong 11 and 12 of the Act. The
property income of any charity or re-
ligion is noy being disturbed by it
But if it is a wholly religious pur-
pose, which means a private temple,
or a rcligious function which he does
for purposes of acquiring  merit or
rather popularity, there the Govern-
meng should not be asked to forego
it tax. The idea that something is
being done here which take; away
the soul from man, which makes him
Irreligious, which {s being painted in
a Jurid way. is completely unreal
The intentions are clear. If it is &
wholly religious purpose and not one
in which the public are interested,
naturally he will not get the benefit
of tax exemption, but if it ig some-
thing which ig for a charitable pur-
pose or semi-religious, or for that
matter anything in which the public
are interested, then it would be all
right.

Therefore, in spite of a grent deal
of elogquence which I hav, heard, 1
am unable to agree with the hoan.
Member to delete this particular
Clause.

Shri Bade: Hie has not explained
what ic “substantially”. Ty is a re-
lutive term. What he thinks js sub-
stantial and what the income-tax
oficer thinks is  substantial may
differ. That wlll create more confu-
sion. That should be avoided.

Dr, L. M. Singhvi: We raised the
objection that this will create end-
less confusion, that it iy likely to
create so much confusion that
would defeat the purpose for which
it is made, and is fraugh,; with dan-
gereous ronsequences. This poing 18
not met by the Finance Minister at
all. He has not answered It.
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Shri T, T. Krishnamachari; There “That Clause 9§ stand part of

is nothing to meet, because I feel the Bill”
that jt is a wholesome provision
which makes it really very clear and 1614 hrs.

does not allow people to abuse thelr

rights

Division No. 10]

Achuthen, Shri
Alva, Shri A5,
Ankineedu, Shri
Arunachalam, Shri

Azxsd, Shri Dhegwat Tha
Babunath Singh, She

Majaj, Shri Kamalnaysn
Barman, Shn NG,
Uasappa, Shri

Chandrabhan Singh, Shri
Chandrasc khar, Shrimati
‘Chandriki, Shri

Chaudhuri, Shrimati Kamals
Chandhuri, Shri Sachicdre
Lralisr singh, Shi

e, 1, MM

L, Shri B.K.

Desmukh, Shei B.D.
Desmukh, Shri Shivein Rao 5.
Dixit, Shri G.N.

Dubey, Shri R.G

Dwiveds, Shri M.L.

Firodi, Shn

Gow 1, Shri Veeranna
Hansda, Shri Subudh

Heda, Shri

Judhuv, Shri M.1..

Jadhav, Shri | ulshidas
Jha, Shri Yogendra

Jyotishi; Shri .05
Kanakasabai, Shn

Kedaria, Shri C.M.

Khan, Shri Shahnawss

Aney, Dr M.S.

Rade, Shri

Bheel, Shei P11

Buts Singh, Shri
Dandeker, Shri N,
Kapur Singh, Shri
Kurnl  Simghii, Shri
Krishnapal Singh, Shn

Mr. Speaker: The result of the

division is:

under the guise of religion.
Mr, Chalrman: The question is:

AYES

Khanna, Shri P.K.

Kindar Lal, Shri

Koujalgi Shri H.V.

Krips Shankar, Shri
Krishnarnachari, Shri T.T.
Lalit Senm, Shri

Laskar, Shri N.K.

Laxmi Bai, Shrimati
Lonikar, Shri

Mahtah, Shri

Mantri, Shri D.D.
Marandj, Shri

Maruthish, Shri
Mehrotrs, Shri Brai Rihari
Mehte, Shri J.R.
Minlmata, Shrimati

[Mr. SpeARER in the Chair]
The Lok Sabha divided:

[16.14 hrs.

Rajdeo Singh, Shri

Shri DB,
Ram Swarup, Shri
Ramanathan Chettiar, Shri R.
Rananjai Singh, Shri
Rane, Shri
Ray, Shrimati Renuka
Sadhu Rem, Shri
Saha, Dr. 5. K.
Sahu, Shri Rameshwar
Saigal, Shri A.S,
Setyabhama 1evi, Shrimats
Sham MNath, Shri
Sharma, Shri D.C.
Shaahi Ranjen, Shri
Shastri, Shri Ramanand

Mirza, Shei Bakar Ali Shinde, Shri
Minra, Shri Ribudhendra shyam Kumari Devi, Shrign
Moh Shri Gokul " i Shei
More, Shri K.L, Sidhewhwar Prasad, Shri
Mukne, Shei Sinha, Shrimati Tarkeshwari
Mukeriee, Shrimati Shards Sinhasan Singh, Shn
Muthiah, Shri Sunder Lal, Shri
MNiranfan Lal, Shri Swamy Shr ALIL
Pandey, Shri R.S. Tuhir, Shr Mobsmmad
Pate), Shri P.R. Tiwarv, Shri K.N.
Patel, Shri Rejevhwar Tyagi, Shri
Patil, Shei D.5. Uikey, Shri
Patil, Shri Vasantrao Vaishys, Shri N.B.
Prahhakar, Shri Naval Virbhadrs Singh, Shri
Priap Singh, Shri Vyas, Shri Radhelal

Yadab, Shri N.P.

Turi, Shri D.D.
Rasunath Singh, Shr

NOES

Mavani, Shri M.R.
Mate, Shri

Mauriys, Shn

Misra, Dr. U

Rangs, Shri

Meddy, Shri Narasimhz
Singhvi, Dr. L. M.

Yodav, Shri Ram Harkh

singh. Shn ¥.D.
solanki, Shri

Ten Singh, Shri
Utiys, Shri

Vimla Devi, Shrimai

Yushpal Siagh, Shn

Yudhvir Singh, Shri

Ayes 99; Noes 22.

The moation was adopted.
Clause 9 was added to the Bill
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Mr. Speaker: 1 shall put clauses 10
to 18 together; there are no amend-
ments.

Shrimati Tarkeshwari Siaha: Sir, 1
want to speak on clauses 10, 1] and
i2, even though I have tabled no
amendments, These are enabling
provisions and therefore, | wani to
speak on all of them together. 1
spoke about this in my general speech
also; I referred to the National Sav-
ings Certificates. In this clause a
concession has been given. I do not
oppose this clause because the con-
ceision has been shown that this in-
terest will nol pe added to the total
income of an individual assessee But
I wanl to submit to the Finance
Minister that he should bring for-
warg a scparate Bill or In any other
form for the type of concession which
I shall explain, in respect of tihe
national savings certificates as they
were originally provided for. The
hon. Minister replying to my point
said that genuine investors and
savers would not suffer. Dut the
situation is this. If you calculale the
national savings, the return on the
certificates on a 12 year certificate of
Rs. 100 would be Rs. 165 at the end
of 12 years. [If there is encashment
in the first year. nothing comes; to
him. There is a very small return on
the second year. The third year, the
return is a little morc and at the end
of 12 years the interest rate comes to
55 or 575 per cent. Sometimes it is
added to the total income. The re-
turn in absclute termg is higher; 1
accept it. But this is not the time
when we can levy income-tax on
this, The market rate of inlerest is
very high. The hon. Finance Minister
knows that people are withdrawing
money from banks. The hon. Finance
Minister knows it: that peoplc are
withdrawing money from the bank
and are investing it in some compan-
ies or in some other investing institu-
tions because the returns are very,
very high: 12 per cen! or 13 per cent.
These arc the returns which are avail-
able from sound companies. In this

1054 (Ai) LSD—9

situation, what will happen? Suppose.
I am a person who has bought these
certificates, I would fecl that i my
earning capacity increases by 12 per
cent, 1 should certainly encasn them
and savest my money and capilal in

other more sttractive invesiment!
channels.
1 had a “dtle 1o do  with  smal

sLvings and so 1 khow, and froeam my
own calculations [ find that this one
item where the small saving Llnvest-
ment has been up (o the maximum,
Il you take the other item:, 'he am-
ount that has been collected in other
items is not so much. This is a very,
very fruitful channel which has been
giving s0 much money to the small
investors. Therefore, 1 think the
presen! measure will cause greal dis-
incentive for the people who invest in
small savings; they will withdraw
the savings.

The Finance Minister said 1t would
not affect the old issues; but what
about the new issues?

Shri T, T. Krishnamacharl: The in-
terests are not being paid.

Shrimati Tarkeshwari Sinha: You
say that thcy will not be taxable.
But what ig going to happen tomor-
row or the day after? Whatever
small savings they are raising, the
fruitfulness of the small savings is
nct to be utilised today. In any cese,
it is going to be tomorrow or the day
ufier tomorrow. Therefore :f  the
money that iz coming through the
Govermment today, goes and crfemtes &
disincentive, the same proportionate
fall will be there,

Secondly, this iy a channel of in-
vestment in which a lot of offori has
to be made and generated, in order to
mabilise the savings. Once the feel-
ing come: in that this is no good, then
what will happen is, the attractive-
nesg for this kind of savings will not
be there and it would be very diffi-
cult for anybedy to go to the people
and say, “please invest your :avings
in the small savings certificote; be-
causc It is attractive 1o you
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Therefore, 1 would appeal to the

Finance Minister—I do not oppose

thig clause—to move another amend-
ment to the Income-tax Act to delete
section 112 of the Income-tax Act in
8o far mag it relates to the amount of
the interest on the na.ional; savings
certificates.

Shri T. T. Krishnamachari: The
position, I am afraid, is a little mis-
understood by my hon, friend. We
have introduced & new series which
is taxable; the old series are there. In
view of the fact that the interest rates
have risen, we have either in raise the
interest rates on the non-taxoble sav-
ings or introduce a gerie; with higher
interest rates and make them taxable.
The fact is that even though there are
certain ceilings, a large number of
people have used the non-taxable ser-
ies for the purpose of saving income-
tax. Therefore, we found that fur-
ther encouragement by raising the
rate on the non-taxable gerics is not
good, So, we introduced last time a
new serles of taxable ones which a
man who pays no tax or who is in the
middle income-group will find ad-
vantageous. Having done that, the
advantage that he gets in the way of
capital gains has got to be saved.
Otherwise he will have to pay capital
gains tax. All that this clause
does is to see that he does mnot
pay capital gains tax, because
it is a taxable certificates; never-
theless, the accrual of the amount that
has come should not make him liable
to pay tax on capital gains. This is
somethin: which we try to save. If
the hon. Member thinks that the old
series should be discontinued or the
old serieg should have a higher rate
of interest it is another matier, But
there is nothing wrong in having a
taxable serie; which gives the option
to the people to take to one or the
other, There is no compulsion at all.
I dg not think that the hon. Member
has understood the position correctly.
Anyway, this particular provision is
something which helps the person who
buys rather than surrenders,

Shrimatl Tarkeshwarli BSiloba: I
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want to make it clear; 1 just wanted
to say this. If he says that Lhe new
series will come and that they will
have an enhanced rate of interest and
on that rate of interest income-iax
will be payable, I accept it, and 1
agreg that it should be done. But I
want to ask the hon, Finance Minister
this clarification. I want to know whe-
ther the old issue which was available
till yesterday at that prior rate of in-
terest will continue to be available
today or tomorrow.

Shrl T. T, Krishnamacharl: Yes, at
the lower rate.

Mr. Speaker: She js not opposing
the clause?

Shrimati Tarkeshwarl Simha: No,
Sir.

Mr, Speaker: The question is:

“That clauses 10 to 18 stand part
of the Bill."

The motion was adopted.

Clautes 10 to 18 were added to Bill.
Clause 19— (Amendment of Act 34
of 1953).

Shri Karnl Singhji (Bikaner): 1
want to move my amendment No. 7.

Mr. Speaker: It is out of order.

Shri Karnl Singhjl: It is not quite
out of order, Sir.

Mr. Speaker: May not be quite, but
to some extent it is,

Shri Karnl Singhji: Right now our
brave soldiers and policemen sre fac-
ing bullets on the borders of the
country. The correct thing would
have been for the Finance Minister
him-elf to have brought forward an
amendment. If he ig not doing it, wt
must have an opportynity to put our
point of view,
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Mr, Speaker: He might speak on
the clause,

Shri N. Dundeker: The same ques-
tion arose in the previous session on
the first Finance Bill. to which 1 had
tableq an amendment which was ob-
jected to on the ground that it was
unconnected with the clause It was
about the exemption or admissibility
of royalties in the assessment of as-
sessers, Eventually you were kind
enough to rule that it could be moved.

Mr. Speaker: But if it ia out of con-
text and iz not touched by the Bill
itself, it cannot be moved, unless it
is consequential on some gection that
we might be adopting here, If it is
conserquential, then we allow it. He
might speak on the clause, and in the
‘mean-hile T will get that examined—
the case referred to by Mr. Dandeker.

Shrl Karnl Singhji: Ever since the
Kutch incursions from Pakistan took
place, it occurred to me that I should
revive gnce more the question of seek-
ing exemption for the police forces
from the operation of estate duty, as
is the ease with the armed forces. 1
have been following up this matter
ever since 1952 and my minutes of
dissent are there both in 1952 and 1958,

The fact is that Parliament, in its
wisdom, exempted the armed forces
from the operation of the Eslate Duty
Act in 1958. I now seck to equate the
police for.c: und the gecunity forees
who are fighting on our borders with
the armed forces, because I fecl the
police and the army are performing
exactly the same function. It would,
therefore, not be correct to  discri-
minate between the armed forces and
the police, more so today, When 1
moved an amendment in 1058 on the
floor of this House. the then Finance
Minister, Mr. Morarji Desai, accepted
part of it and exempted thc armed
forces. That was understandable, be-
cause at that time, the police weie not
calleq upon to perform dutics of the
army. But today, with our vast hord-
ery with China and Paklstan every

day we have reports of policemen who
are killed. The question today is
more of a gesture of equating the
two. 1 have a feeling that the Fin-
ance Minister would himself come
with an amendment and recognise the
services of our brave policemen, un-
less, of course, he feels that the ser-
vices uf policemen are in any way In-
ferior 1o those of the army or the lives
of the policemen any cheaper than
those of the armed forces. But I do
not think that ijs the case. ! would,
therefore, request him with all the
emphasis at my command to accept
this. I am sure I have the support of
the House, although perhaps if the
whip is cracked, we may not get the
voles required to pass it. I would
request you, Sir, to permit me to move
my amendment.

Mr. Speaker: That has (o be done
on legal grounds. Otherwise, I have
all the sympathy for it

Shri N. Dandeker: I would like to
say a word on the merilg of the pro-
posal which stands in the name of my
hon. friend, Shri Karni Singhji. It ls
always a matter of pgood gesture
really for thig supreme legislature to
say that when people of whatever
rank—they may be ordinary policemen
or they may be police officers of
jawans or officers in the army-—when-
ever in the discharge of their duties
they lay down their lives, they will
not be liable to thiy tax which they
would otherwise have to pav. And
the kind of situation we have today
is guch that many members of the
police forces have laid down their
lives in Kutch, East Bengal border,
Kashmir and various other places. I
think it is almost a matter of decency,
apart from good geclure, that we
should say that these people will not
be liable to this iax, {0 which they
would otherwise be subject by the
very fact of their doing their duty in
the border arcas and risking their
lives. 1t is an extrnordinary propo-
sitlon for us to insist that in respect of
thesc people, when they die, we will
take our pound of flesh. It may be
that only one in & thousand is liable
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top estate duty, or even less, Just as,
for good reasoni, members of the
armed forces, from the jawans to the
top brass, killed in action are exem-
pted from estate duty, so too, it seems
to me a ‘matter of elementary decency
that we ought to show the same con-
sideration to the policemen.

Shri D, C. Sharma: 1 come from a
ennstituency which is a border con-
stituency, There is one area, called
Kanya Ke Bhet which is 100 yards
away from Pakistan border. 1 have
visited some of the posts where our

policemen are stationed. They arc
very fine men. It is not that they
come only from Punjab. T must tell

you very truthfully that they come
from abmost all the States of India.
All these scpoys or policemen  are
doing & very splendid job. They are
away from any concentration of popu-
lation, cither in a village or in a town,
Their job is very very difficult. They
are away from any human habitation
and they have to get their supplies
from far away places. They grow
their own vegetables, They louk after
themselves. They try to get the things
they require from villages and towns
fair wway. I have visited gome of
these places and 1 know that these
person: are keeping a watch on the
border all the time. They try to see
v hether any infiltrators enter our
country or not. 1 am very glad, and
1 think you are also very happy, Sir,
that our State of Punjab has been so
far free from infllirators. I believe this
is duz {o the splendid job which these
policemen have performed.

When Shri Dandeker supports a fin-
anclal proposition I think it must be
sound legally as well as otherwise
And when Shri Masanl gupports a
financial proposition, T must say that
it comes from a source which is not
in keeping with our social traditions.
Shri Dandeker has supported this
proposition. I would submit very
respectfully that the propos.tien put
forward by Shri Karni Singhji should
lLie acceptedq and we should send a
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word of pood cheer to our jawans
who are now manning our police posts
all gver the frontier

Shri Dandcker said that this will
be a gesture of decency. [ think it is
no{ merely a gesture of decency. It
is a gesture of courtesy, a gesture of
appreciation. If this gesture is shown,
1 am sure they will all feel very bappy
and they will know that their coun-
trymen who sit in Parliament are
very colicitous of their welfare, I
whole-heartedly support the proposal
of Shri Karni Singhji which was
supported by Shri Dandeker.

Shry Kapur Siagh (Ludhiana): Be-
fore rising to oppose this obnoxious
clause of this wholly obnox:ous Bill, 1
want to say a worgd about the wvery
obnoxious and illogical fallacy which
'my hon. friend, Professor Sharma,
has introduced in his argument. He
has just now said tha{ s certain thing
must be good because it has been
advanced or supported by a certain
individual. In logic it is called argu-
mentum ad verecundiam, an argument
which is sought to be supported be-
cause it proceeds from a certain per-
son and not because of its merits.

Mr. Speaker: On merits also, he has
supported il. But he has some regard
for one particular Member . . |

8hri Kapur Singh: [ want 1c expose
the element of fallacy in his argu-
ment,

Now, | come to the clause. I oppase
this clause for three reasons. This
clause is neither well-conceived nor
well-intentioned and it suffers from
three grave defects. Firstly, it s
obfuscatory; secondly, it i; anti-social
and thirdly, it is unconstitutional also,
It is obfuscatory because unless the
term_‘religion’ is legally defined—I
maintain the term ‘religion' cannot be
legally defined—to retain the clause
as it is, will lead to all kinds of arbi-
trary interpretations in the case-law
which will henceforth be laid down
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and this will create a great deal of
unfusion in the state of the law of
ruy country,

Secondlv, | consider this clausc
anti-socia!  because it is conceived
mere ¥ as an exercise in atheism and
it atlucks the profound gprings and
wells of humap altruism and charity.
Once you say that a charitable pur-
pose does not include anything that
is wholly or substantially partaking of

religious impulse, then you try not
only to clog up human springs and
but

wells of charity and altruism,
vou alsy iy to inlroduce poison into
the finest sentiments of human nature.
Therefore, this clause is anti-social
also and it ought to be rejected.

Thirdly, this cladse is upconstitu-
tiona) in so far ag it is prejudicial to
fréee practice of religion, while our
Constitution guarantees free practlee
of religion. This clause has indirect
vffect of putting the free practice of
reigion at a disadvantage and il is,
therefore, a direct attack on the free
practice of religion.

For these three reasons, 1 oppose
this clause.

Shri Daji: Sir, I rise to suppurt the
proposed amendment of my hon.
friend Shri Karni Singhji.

Shri T. T Krishnamachari: There i»
ny amendment

Shri Daji: 1 do not want {0 repeat
the arguments given already by Mr.
Dandeker and Prof. Sharma, 1 want
to put it gn & higher plane. It is 2ot
ony question ~! grace. It is absolu-
tely immoral for the State to put a
£un in the hands of a man and to send
him to defend the border and, when
he dies, to gay that he will be charged
the estate quty, It is not a question
of grace at all and it is ab-olute im-
morality, On the one hand, you force
hsm to put on a uniform and ask him
‘o go ang defend hig countsy and on
the other hand, when he dies while
defending the country, you say, "l
will charge you the estats duty".
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Shri Karnl Singhji: The policeman
1z less equipped than the army man

Shri Daji: Secondly, it is diseri-
minatory under the Constitution and
I cunnot understand, for the life of
'me, on what logica) dasis the distine-
lion is sought to be made belween a
member of the armed forces and &
member of the police force armed with
a gun on the same duty. There is mo
logic in this, The Government hav-
ing once accepled the proposition that
the army man who dies on duty
should not be charged the estale duty
has no reason, absolutely none, to say
that the policeman who dies while
defending the country should be
charged the estale duty. Tt fs not
that there is going to be much loss cr
gain to the Treasury either way., What
iz the pay of a policeman sent to the
border? It is hardly Rs. 100 with all
the allowances. There is harly any
saving to be covercd by the estate
duty clause. That is not the point.
The point is this. Is the Slate doing
a just, right and moral thing, after
having sent a man to defend the coun-
try, to cash him by his death in the
defence of his country. T think, the
proposition is «o patently immoral
that the Finance Minister should at
least give an understanding that he
will take the first possible opportunity
o amend if.

Dr L. M. Singhvi: Mr. Speaker, Sir,
I do not know if you have already
finally ruled that this is not permis-
sihle. T should like to crave your
indulgence, in the first instance, fto
emphasise that this is not really out
of order as claimed, I believe, by the
Treasury Benches, This is u matter
which relates to clause 19 of the Bill.
The ruling that was cited—I Tmave
gone through this ruling now—is not
really, cn all fourZ, with the present
«ituation. Here js clause 19 itself
which is a part of this Bil' and all
that my hon. friend Shri Karmi Singhii
wishes to do is Lo incorporatz jn this
particular ¢lause an exemption for the
police force.
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Mr. Speaker: He wants to get
clause 313 of the Estate Dutv Act
amended. Clause 33 is not being

touched here in this.

Dr. L. M. Singhvl: If that is so, the
whole procedure which is provided
for obtaining Presidential recommend-
ation for an amendment like this is
u%:olutely pointless. Why should re-
commendation of the President be ob-
tained under the Constitution for an
amendment which is sought to be in-
corporated.

I would submit further that, so far
as the proposal made by Shri Karni
Singh, on which other hon, Members
have spoken, is concerned, it has
wide support—almost unanimous sup-
port—in this House. This is a provi-
sion which is more in the nature of
a gesture than a provision which
might affect the revenue of the Fin-
ance Minister. I do not think the Fin-
ance Miniiter would be that calcula-
tive. 1 am sure he would consider
this in the spirit in which it has been
moved. Today we have a situation in
which the Police forces are defending
our borders and are laying down their
lives day in and day out. At least on
this consideration, if not on any
other, we must accept this exemption
being extended to the Police forces
also.

Dr. M. 8. Aney: I appea] to my hon.
fricnds t'o support the suggestion
made by Shri Karni Singh. If the
Finance Minister cannot do it now, he
should at least take the earliest op-
portunity of coming forward with
some amendment, I need not go into
the details since my hon. Friends
have already put forth the reasons
very clearly. The idea should not go
out to the Police that the Government
are making a distinction between them
and the military, particularly at a
time when our Police are being sent
to different gectors of vital importance.
It is but proper that we give them
the necessary encouragement and do
not create any cause for despond-
ency and despair.

Shrimati Renuka Ray: Mr. Speaker,
Sir, T would like to support strongly
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the suggestion made by my hon.
Friend, Shri Karni Singh. I alsp re-
present a border con:tituency where
the Police are involved almost daily
with border clashes. If some of the
Members of the House were to see
the conditions in which they live,
they would fing that they are unbel-
ievable, But at the same time the
courage that they have shown when
things have gone wrong in our bor-
ders stands testimony to the m

in which they behave. It may not be
possible perhaps to bring in a provi-
sion now. But I am sure, in response
to the feelings of this House, the Fin-
ance Minister will find the way out
as to how to include this provision—
either in this Bill or by , separate
amendment.

Shrimati Tarkeshwarl Sinha: May
1 alsp say a few words on this?

Mr. Speaker: I can presume that
everyone in the House supports it

Shri Raghunath Singh: Everybody
in the House supports it. So, we
request the Finance Minister to con-
sider this sentiment very seriously.
The whole House supports the point.

Shri T. T. Krisk hari: [ should
like to say this that this cannot be
brought in like this. Since the House
says that it wants it, I am perfectly
prepareqd to bring it in the mnext
Finance Bill,

Mr. Speaker: That is right. Though
I had given that ruling that the
amendment was not admissible, yet
because I also wanted to support it,
1 had allowed that discussion, 1 had
allowed that discussion because it
looked reasonable, and the arguments
that have been advanced are really
such that I am alsg of the same opl-
nion. There is no reason why there
should be any discrimination. We are
thankful to the hon. Minister that he
has promised that he would bring that
in at the earliest opportunity.

Shri Tyagi: That is democracy
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Mr. Speaker: The question is:
“That clause 19 stand part of the
Bill".
The motion was adopted.
Clause 19 was addeq to the Bill,

Clause 20— (Amendment of Act 27
of 1857).

Shri N. Dandeker: | beg to move*:

(1) Page 10, line 30, after ‘state-
ment' insert ‘subsequently’ (8)

(i) Page 10, line 31, after ‘docu-
ment' ingert  ‘subsequently’.
o)
Mr. Speaker: The.e amendments are
now before the House.

Shri N, Dandeker: These two
amendment: are smal] amendments.

In order to explain this, 1 should
like to say just a few words about the
main purport of clause 20. Clause 20
(i1) is concerned with an excellent
provision which enables the commis-
sioner in his discretion in the course
of the wealth tax assessment, to re-
duce or waive the amount of mini-
mum penalty for failure without rea-
sonable cause to furnish the return
of net wealth which a person was re-
qQuired tg furnish under section 14 or
to reduce or waive the amount of
minimum penalty imposable on 5 per-
son, Then, it goes on to lay down
the various conditions under which
the commissioner may act, such as, for
instance, that the assessee ha: cO-
operateq in the inquiry relating to
bim_ has paid or has made satisfac-
tory arrangements for payment and
so on, Now the main object of the
particular sub-section to whicl: 1 am
moving an amendment is something
which T wholly accept, namely that
where any lproceedings have been
taken against any person in respect of
erroneous declarations and so on in
wealth tax, any statement made by
him, or account or other document
produced by him, shall not be insd-
missible as evidence for the purpose
of such proceedings, merely on the
ground that such statement was made,

ur such aceount or document produc-
ed, in the belief that the commissioner
would waive the penalty under the
waiver clause to which I have just
teferred. In principle, that clause is
perfectly sound. But in order to
make the meaning of the thing quite
clear 1 presume some amendment is
required. I presume that what is real-

ly intended is this. If any
statement  is  subsequently made.
or account or other docu-

ment  subsequently produced, by a
person,—that iy to say, if there are
ulready any proceedings pending
ugainst him for misdeclaration or un-
der-declarstion of wealth when he
goes to the commissioner (under the
previously mentioned powers), re-
que:ting the commissioner tlo treat
him  leniently,—then 1 agree such
statements etc, ought not to be In-
admissible in evidence against him.
But, subject to the various conditions
that have been stated, 1 suggest that
it would be bad in public policy that
that man'y statemeni, when he comes
along to make such & request, could
then be used against him in relation
to proceedings subsequentl, started
against him. What 1 am, therefore,
submitting by way of amendment is
this that where any proceedings are
pending, then any subsequent stale-
ment or document produced by the
person for the sake of trying to get
relie! after he had been caught,
should not be inadmissible in evidence
that would be quite right and proper.
And 1 hope the Finance Minister will
accept it, for my amendments are
really designed to make clear the in-
tentions of this particular provision
proposed to be inserted, by making it
clear thai any statement gubacquently
made, that is. subsequent to the pro-
ceedings initiated against a person, or
account or other document subse-
quently produced will not be neces-
sarily inadmissible merely because of
his plea to the commissioner to let

him off lightly.

Shri T. T. Krishnamachari: 1 am
afraid 1 am npot in a position to

*Moved with- m, Mcn of the President
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[Shri T. T. Krishnamachari]

accept it because it opens the clausc
very wide, Actually this amendment
follows the pattern of Sec. 279 of the
Act as it was amended by the Fin-
ance Act, 1985 Sec. 279(3) virtually
repeals the same position—where any
proceeding has been taken against
any person .... a statement made—
not subsequently. If 1 accept the
amendment, it would certain'y make
it very difficult to enforce the provi-
gions of the particular enoctment.

Mr. Speaker: I shall now put amend-
ments Nos. 8 and 9 to the vcte of the
House.

Amendments Nos. 8 and 9 were put
and mepatived.

Mr. Speaker: The questicn is:

“That clause 20
the Bill".

stand part of

The motion was adopted.

Clause 20 was added to the Bill.

Clause 21— (Amendment of Act 18
of 1958).

Shri N, Dandeker: 1 beg to move*:
Page 11,—omit lines 2 to 8. (10).

This, in fact, is a sub-clause about
religlous purpose proposed io be in-
serted to section 5 of the Gift-tax
Act to the same effect as in clauses 9
and 19, namely, that a charitable
purpose shall not include a purpose
the whole or substantially the whole
of which is of a religious nature, This
yet is another attempt to button up
everything against religion, that is to
say, you may not be religious under
the Income-tax Act, you are not per-
mitted to be religious under the Estate
Duty Act; and now you may not be
even generous under the Gift-tax Act,
if the generosity is in favour of reli-
gion.

Bbri T. T. Krishnamachari: The
provision is the same as clauses 9 and
19. But in the case of the Gift-tax
Act, we have made a specific provi-
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sion tp say that in the case of ap-
proved institutions notified by Gov-
ernment. if any person makes a gift,
that will not attract the tax, if that
pariicular institution is 8 temple,
gurdwara, mosque or church of some
antiquity, of some importance It is
merely to prevent donations for sort
of private institutions which are pure-
ly domestic. 1 am quite prepared to
have the list already there to be en-
larged by adding the names of insti-
tutions hon. Members can give. [
am prepared to do that. But I am not
able to accept the hon, Member's sug-
gestion.

Mr_Speaker: I shall now put amend-
ment No. 10 to the vote of the House."

Amendment No. 10 was put and re-
gatived.

Mr. Speaker: The question is:

“That clause 21 stand part of
the Bill."”

The motion was adopted.

Clause 21 was added to the Bill

Clause 22 to 24 were gdded to the
BilL

Clause 25— (Amendment of Act 33
of 1834).

Shri M. R. Masanl:
Page 18,—
omit lines 28 and 27, (11).

1 beg to move®:

Shri N, Dandeker: 1 Leg to move®:

(i) Page 18—
after line 27, insert—
“Provided that in respect

of all erticles imported for the
purpose of an undertaking
which fulfils the requirements
prescribed by section 84 of
the Income-tax Act, 1061, the
rates of duty shall be the rates
in force immediately before

*Moved with the recommendation -o.' the President
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BHADIA 9,
the amendment to the Indian
Tariff Act, 1934, by the Fin-
ance (No, 2) Act 1965." (12)

ti) Page 18.--

ufter ling 27, imsert—

“Provided that the regula-
lory customs duty of ten per
vent effective from 17th Feb-
ruary, 1965 shall be cancelled
with effect from such date as
the alterations in the First
Schedule to the Tariff Act in-
vreasing the standard rate of
duty on imported articles come
into operation.” (13)

Shri M. R. Masani: My amendment
seeks to delete sub-clause (b) of
¢!, 25, Let me make it clear that if this
amendment were accepted, all the
new import duties would be struck
down, those which are contained in
the schedule, because sub-clause (b)
says ‘the First Schedule :hall be
amended in the manner specified in
Parts I and TT of the Schedule to this
Act’,

1f you turn to the Schedule to this
Act, it covers a wide range of raw
materials, commodities and machi-
nery, excessive duties on which
are now sought to be imposed under
the customs tariff. As the leader of
our party pointed out at an earlier
stage of this discussion, no case what-
soever hag been made out for this
Supplementary Budget and these
taxation measures which are proposed
in this Clause. 1t is just a continua-
tion of the perverse thinking that
animated the first Finance Bill which
is to be found in the second Finance
Bill, It is true that the flnancia] posi-
tion of the markets is disastrous, that
capital investment has come to a stop.
But is this the remedy for ;t? On the
contrary, this Bill s calculated to
make the flnancial position of the
country and the capita] market even
worse

I am much interested to see that
this very Bill iy going to involve ad-
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have been asking for a cut in expendi-
lure; others put it differently by say-
ing that they want efficiency with eco-
numy, But this Bill by its very pro-
mulgation is going to cost Rs, 35 lakhs
more, additional, wasteful expendi-
ture, 1o the country. And why? The
Statement of Objects and Reasons, the
Financial Memorandum attached to
the Bil] points out, that because the
incidence of taxes, import duties and
cxcises, ig raised, they want more
staff. [ have never heard a more out-
rageous proposition. Because you
raise the rate from 10 to 15 per cent
or from 15 to 30 per cent, you need
more staff’

Shri N. Dandeker: Most difficult

arithmatic,
Shri M. R. Masanl: This 15 how
wasteful, criminally wasteful, ex-

penditure is indulged in. Ever-grow-
ing bureaucracy, ever-growlng Par-
kinson's Law; at s time when the
country wants to cut down expendi-
ture and balance its budget, more and
more expenditure; even when you
raise more tax, you make people pay
more for the processing of the tax

The Finance Minister said this
morning that prices were rising, that
prices were the bugbear of every
Finance Minister. May 1 say that they
are the responsibility of the Finance
Minister? It is within his power, by
good or bad budgeting, to budget for
stable prices or to budget for infla-
tion and, if prices have risen since
last February, the entire responsibi-
lity falls on the shoulders of the
Finance Minister and his Government
which brought in the Budget in Feb-
ruary, which we warned was a highly
inflationary, deliberately inflationary,
Budget. And this is our charge
against this Budget—that this Budget
also is a deliberately inflationary
Budget, Any man who brings in this
budget must know that prices will
rise.

An hon. Member: He has admitted
it. :
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Shri M, R. Masani: If he does not
know it that is 1o bad. The fact is
that he must know, gs a reasonably
intelligent person, which he is, he is
more than reasonably intelligent, The
fact is, therefore, that thig budget is
@ deliberately inflationary budget

There are two bad things about this
Finance Bill. and particularly about
these import duties that are sought 1o
be levied. The first is, as 1 said, they
will raise prices. This will be in many
ways. It has already happened. A
day or two after the Finance Bill was
introduced, the price of stainless steel
utensils in the country went up by 10
per cenl. and the price of brass uten-
sils by Rs. 1.25 per Kg. It is no good
the Finance Minister blaming mer-
chants and the shopkeepers for it, He
is the culprit Every shopkeeper,
every merchant and every producer
will raise his price and pass the bur-
den on to the consumer, and any
Finance Minister who does not expect
the burden to be passed on to the
consumer is not At to occupy his
office.

Shri Banga (Chittoor): Is an estrich.

Shri M. R. Masani: The cost will go
up in many industries. Industrial raw
material will cost more becruse of
higher import duty, This will be
particularly true of oil, furnace oil,
diesel, petroleum, iron and steel All
these things go into consumer pro-
ducts, and these consumer products
are going to cost more to the poor
man and the middle-clags man in the
villages and towns of India. There
will be a sharp rise in the price of

goods b of high

duty on imported raw materials. What
about transportation costs? Every
man who travels. every consignment
of goods of foodgrains, that i: trans-
ported will cost more because of the
rise In the cost of petroleum and
dlesel

Further, even the cost of foodgrains,
will go up higher. Ws had. unfortu-
nately, an acrimonlous discussion this
morning. and other mornings. about

AUGUST 31, 1965 Finance (No. 2) Bill 3040

responsibility for what has happened
in Manipur or elsewhere in our coun-
iry. Is this the time to dgp anything
which will arise the price of food-
grains brought to the market? 1
accuse the Finance Minister and this
Government of having brought in this
“lause and in subsequent clauses im-
port duties and excise duties that are
going to raise the price of transporta-
tion and of road transport, which is
tne best form of transport in India.
and in consequence the price of food-
grains and other things brought to
market. Ty has been estimated that
imports into this country are of the
order of Rs 800-T00 crores per year.
This means that, on the average an
increase of 25 per cent—that is the
rough e-timate that I tried to draw
of the impact; the Minister may cor-
rect me, 1 do not know what his aver-
age Is, but assuming that the average
increase i 25 per cent under the im-
port duties. Industry will have to
pay one-fourth of Rs 600-700 crores
and this will mean an additional im-
port duty and taxation of Rs. 150-175
crores every year. Does the Finance
Minister really expect those concerned
who have to pay these additiona] dut-
ieg to bear them themselves? Cen-
tainlv not. Like any economic man.
who has to bear these duties will pass
it on tn the consumer who buvg his
zoods. There is no good the Finance
Minister expressing the hope that he
will not do and it is not going to hap-
pen: he knows that it is going to
happen. .

This is a deliberatcly inflationary
Bill and it will retard the industrial
production in this country; it will eat
into our national savings by raising
prices, by relarding production: nur
nationa' income will go down and
hence the cake that every one of us
tnkes home will go down; investment
will go down and the rate of capital
formation will go down. T ronsider
this particular provision, which iz the
kennel or heart of this Bill, to be
anti-nalional. to be ageinst ali pro-
gress in our country and I have there-
fore moved this amendment
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Shri N, Dandeker: Sir, ] am speak-
ing on amendments 12 and 13 and
quite frankly, 1 have tabled these be-
cause I have no hope whatever that
the more important amendment of
Mr. Masani which is to delete the
poisonous sting from this Bill will be
accepted. This Bill has literally its
poisonous sting in the tail, in clauses
25 and 28, and mainly in just the two
lines in clause 25 which Mr. Masani
seeks lo delete. They are in fact the
whole crux of the Bill, In so far as
import duties are concerned, 1 am
moving amendments No. 12 and 13 in
the hope that we may at least have
small mercies if not a complele re-
mova] of this sword of Democles over
the country in terms of new rates of
import duties. The first gmendment
is to the effect:

“Provided that in respe~t of arti-
cles imported for the purpoze of
an undertaking which fulfils the
requirements prescribed by sec-
tion B4 of the Income-tax Act of
1861, the rates of duty sha!l be
the rates in force immediately
before the amendment to the
Indian Tariff Act of 1934 by the
Finance No. 2 Act of 1965."

17 hrs.

Section B4 of the Income-tax Act 18
concerned with new undertakings and
the supposed tax holiday which they
are expected to be enjoying, one of
those illusory benefits that exist un-
der the Income-tax Act and is sought
to be extended by an earlier section
of this Bill for another perind of flve
years, a bogus fax holiday to earn
profits, and by the time which nobody
enjoys because the fact is that by the
time they begin their depreciztion and
other allowances are availed of their
five vears are also over. This is the
kind of concern which is referred to
in section B4, newly established indu~-
trial undertakings 1 am seeking by
amendment No 12 that in regard to

these the rates of duty shall ba the
rates in force iml'ncdl'ltely before the
amendment made by the Finance Act
No. 2 to the tariff schedule. The s
cond amendment, No. 13, is concerned
with a general proposition. If Wo must
hw_r these  monstrous new import
duties, for heaven's sake, abolish
these regulatory duties of ten per cent
that was surreptitiously brought in
on the 17th February of this year. It
cnabled the Finance Minister (o trot
nut a surplus budget when he present-
ed hi; main budget at the =nd of Feb-
ruary T submit that you cannot have
it both ways; if it is suggested that
this clause 25 (b) is for streamlining
the entire tariff strueture, that is.
for getting away from too many rates
of taxes, basic rates and surcharges.
this relief and that relief, and some-
thing on top of all that and ro on, then
T sugges’ that it is fundamental to
the whole argument that the so-called
regulatory  duties,—temporarily im-
posed, as you were pleased o say.
io save the rupee from going down
the drain, (which it is already doing
pretty fast) though actually they were
imposed not for the purpose of sav-
ing the rupee but only to enable the
Finance Minister 1o present a surplus
budget, —those regulatory duties
should go. ought to go. And there-
fore, I am suggesting the insertion of
a second proviso that “the regulatory
customs duty of 10 per cent made
effective from 17th February, 19885,
shall be cancelled with cffect from
such date as the alterations in the
First schedule to the Tariff Aet In~
creasing the standard rate of duty on
imported articles come into operation.”

Shri Bade: | suppori Shri Masani

An hon. Member:
Sir.

It i< past fve,

Mr. Speaker: Could we ait for a
few minutes more for ‘he sceond
reading? There s the third readinc

which may be taken up tomorrow
1 think there is only one more
clause—28
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Shri M. R, Masanl: This is a very 17.08 hrs.
important clause; many Members . . N
might like to speak on it, The Lok Sabha then adjourned till
. Eleven of the Clock on Wednesday,
Mr, Speaker: All right, as the House

like: Shri Bade may continue to- September 1, 1965/Bhadra 10, 1887
MOrrow. (Sakay.
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